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THE MINISTER OF EXTERNAL AFFAIRS'
(SARDAR SWARAN SINGH): I move—

. "That the Bill further to amend the Constitution
of India to give effect to the wishes of the people
of Sikkim for strengthening Indo-Sikkim co-
operation and inter-relationship, as passed by the
Lok Sabha, be taken into consideration."

SHRI NIREN GHOSH (West Bengal): Sir, we
oppose the introduction of the Bill. (Interruptions)
That is our right.

MR. DEPUTY CHAIRMAN: Order, Order.
There is no question of your interrupting now
when he is moving the Bill.

SHRI NIREN GHOSH: We have done it. We
have opposed the introduction of the Bill.

MR. DEPUTY CHAIRMAN, Please sit down.

SHRI NIREN GHOSH: We are opposed to the
introduction of this Bill.

MR. DEPUTY CHAIRMAN: Please sit down.
There is no question of introduction row. The Bill is
being moved for consideration and if you want to
oppose it you can. speak against it and vote against
it at the time of voting.

(Interruptions) SHRI  SALII* KUAR
GANGULI (West Bengal):  sir, on a point of
order.

SEVERAL HON. MEMBERS: No point of order.
(Interruptions')

SHRI SALIL KUMAR GANGULIL If these
people behave like ***we shall have to walk out.

MR. DEPUTY CHAIRMAN: If you have called
anybody like this, it will be expunged. Now, what is
your point of order?

SHRI SALIL KUMAR GANGULI: My point
of order is very simple.

***Expung,ed as ordered by the Chair.

SHRI UMASHANKAR  DIKSHIT: Sir,
I introduce the Bill.
THE CONSTITUTION (THIRTY-
SIXTH AMENDMENT) BILL, ISH4
MR. CHAIRMAN: Sardar Swaran
Singh.
[Mr. Deputy Chairman in the Chair]
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The Constitution of India says that for the
purpose, inter alia of promoting fraternity
assuring the dignity of the individual and the
unity of the Nation, the Constitution was
made. This is the Preamble to the Constitution
of India. Unless the Sikkimese people are part
of the nation, they find no place in our
Constitution. The Constitution is for the
nation and not for people who are not our
nationals.

MR. DEPUTY CHAIRMAN: Now, there i,
no point of order. It has already been passed
by the Lok Sabha. You must have known it.
There is no question of rising on a point of
order. Yes, Mr. Swaran Singh.

(Interruptions)

SOME HON. MEMBERS: You are the
ChogyaPs men.

DR. K. MATHEW KURIAN; You have
rigged the elections in Sikkim.

MR. DEPUTY CHAIRMAN: Order
please. Yes, Mr. Swaran Singh.

SARDAR SWARAN SINGH; Mr. Deputy
Chairman, Sir, the Bill provides for the
insertion of a new article 2A after article 2 of
the Constitution providing for the association
of Sikkim with the Union of India on terms
and conditions set out in a new Tenth
Schedule proposed to be added to the
Constitution. The House is aware that Sikkim,
in its relations with India, has been governed
by a series of understandings whereby India
exercised certain well-denned responsibilities
for defence, external relations,
communications and good government. These
relations were based upon understandings with
the Ruler of Sikkim even though the political
leaders, seeing the advent of popular
Governments in India in 1947, agitated for
accession to India and the establishment of an
elected, responsible Government. These as-
piration not only remained unfulfilled, but
over the last twenty-five years the distance
between the Ruler and
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the people of Sikkim began to grow
progressively wider apart. Th, growing
discontent came to a head with the political
agitation of the people against the
Government in April,

1973. It .as a clear manifestation of
frustration  with the existing govern
mental apparatus and a desire for a
greater  participation in a responsible
Government. When law and  order
broke down completely in the State,
both the Ruler and the people ap
pealed to the Government of India
for assistance. It was evident that a
new force representing the people of
Sikkim had at last consolidated itself
adequately to make its impact on the
body-politic. On May 8, 1973 a his
toric agreement was signed to which
the Chogyal, the people of Sikkim
and the Government of India were
signatories. For the first time in
Sikkimese  history the people repre
sented by popular political forces be
came acknowledged  participants in
the political process. The agreement
of 1973 called for a fully responsible
Government in Sikkim. , a system of
elections on the basis of the principle
of one man one vote and the streng

thening  of  Indo-Sikkim  co-operation
and inter-relationship. The Govern
ment of India reaffirmed its respon
sibility for the defence of Sikkim,

for its external relations i ™ good
Government and economic and social
development. Elections on the basis
of one man one vote were held in
Sikkim, for the first time, in April.

1974. The election manifesto of the
Sikkim  Congress, the  party  that
gained 31 seats out of 32 at the Polls,
asked for a strengthening of the
bonds/that already existing with the
Government and people of India to
draw them even closer. The mani
festo went on to state:

"We also aspire to achieve the same
democratic rights and institutions that the
people of India have enjoyed for a quarter
of a century."

On May 11, the elected Assembly passed a
Resolution requesting the Government of
India—and I quote from the Resolution—
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"to examine the modalities of further
strengthening India-Sikkim relationship as
aready agreed to in the Agreement of May
8, 1973 signed between the three parties
and to take immediate steps for Sikkims
participation in the political and economic
institutions of India."

The Assembly met on 20th June 1974 to
consider a Bill, which latei became the
Government of Sikkim Act, 1974 that
provided a constitutional frame-work for
Sikkim. The Bill reaffirms Sikkim's desire for
association with India in order to achieve
speedy development in the social and
economic fields Article 30(c) of the Bill
sought participation and representation for the
people of Sikkim in the political institutions of
India. The Bill was unanimously adopted after
a clause-by-clause examination on 28th June
this year. On the same day, the Assembly
adopted a further Resolution that measures
should be taken, amongst other things for
seeking representation for the people of
Sikkim in India's parliamentary system. The
Chogyal gave his assent to the Government of
Sikkim  Act, 1974 on 4th July, 1974.
Immediately after the formation of a
Government, the Chief Minister of Sikkim
desired that the Government of India should
be requested to—and | again quote from his
communications—"confirm their willingness
to discharge the right, responsibilities and
powers and to accept the requests set out in the
Government of Sikkim Acj: arid Resolutions."
It was received in the last week of July. A very
careful and detailed study of the request of the
Sikkim Government was made in consultation
with all responsible agencies of Government.
The examination took nearly a month. The
Bill before the House today as a result of this
study is a short constitutional amendment for
associating Sikkim with India on the terms and
conditions set out in a new schedule. This
Schedule binds together all the complex
network  of  existing relations  and
responsibilities between Sikkim and
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India brought out as a result of various
agreeements and  understandings. It
incorporates relevant provisions of the
Government of Sikkim Act in which the
responsibilities of the Government of India
are indicated.

In presenting this constitutional
amendment, I should like to clarify certain
doubts that have been raised regarding the
implications of the concept of "associate
status". The relations between India and
Sikkim are more than charterised by protec-
tion of °* provided by the other, there can be
no more appropriate and acceptable definition
of the close relations subsisting between India
and Sikkim than to consider Sikkim as
associated with the Union of India. I should
like to emphasize that Sikkim's relations with
India are unique and that none of the
constituent States of India, which are
enumerated in Schedule One of the
Constitution, can be of the same status.
Comments have been made that the ultimate
effect of this constitutional amendment is LO
eliminate the distinct personality of Sikkim.
Nothing can be further from the intentions of
Government. As I have indicated earlier, the
status of Sikkim's relations with India is in no
way altered by assicia-ting herself with India
in the frame— work of the present
constitutional amendment. The distinct
identity of Sikkim continues to be preserved.
It has its own Constitution, its own Assembly,
and its own Government. The territory of
Sikkim has been defined, and does not form
part of the Schedule One of the Constitution.

For the last twenty-five years, on the basis
of understandings with the Ruler, the
Government of India have carried exclusive
responsibility in Sikkim for its defence, its
external relations, its development, good gov-
renment, etc. With the advent of a truly
popular government in the State the aspiration
of these elected representatives to have an
opportunity to present their own views to the
highest
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policy-making body of this country by
sending one representative each to the Lok
Sabha and this House, is understandable and
should be accepted by us. We have had
reports of jubilation and public meetings held
in many parts of Sikkim on hearing of the
passage of the Bill through the Lok Sabha. It
will be an act of traditional friendship on the
part of our country, by this amendment to the
Constitution of India, to accept the request of
the Government and people of Sikkim. I
would, therefore, commend " that th, Thirty-
Sixth Constitutional Amendment Bill ~ be
accepted. Thank you

The question was proposed.
SHRI RAJNARAIN  (Utta
Sir. I move:

"That the Bill further to amend the
Constitution of India to give effect to the
wishes of the people of Sikkim for
strengthening Indo-Sikkim co-operation
and inter-relationship as passed by the Lok
Sabha, be referred to a Select Committee of
the Rajya Sabha consisting of nine
members, namely:

1. Shri Lal K. Advaud
2. Shri Shyam La]l Yadav
. Shri Lokanath Migra
Shri Rabi Ray
Shri Prakash Vir Shastri
6. Shri M. P, Varma
7. Shri Jaghbir Singh

g. Shri Banarsi Das

Pradesh):

[ I

9. Shri Sitaram Singh

with instruetions to report by the
first day of the next session.”

The question was proposed.
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MR. DEPUTY CHAIRMAN: Before the
discussion starts, I would like to know from
the House whether they would be prepared to
sit through the lunch and finish the Bill today.

SOME HON'BLE MEMBERS;  No.

MR. DEPUTY CHAIRMAN: Mr..
Mariswamy.

SHRI S. S. MARISWAMY (Tamil Nadu):
Mr. Deputy Chairman, Sir, a; the hon'ble
Minister of Foreign Affairs expressed that w,
are having close ties with Sikkim for the last
more than 25 years, all these years we were
treating Sikkim as the Protectorate of India.
As every one knows, the word "'Protectorate"
smacks of imperialism and colonialism, and
we being a Republic cannot use this
terminology. So, Sir, it is good that our
Government has accepted the unanimous
demand of the Sikkim Assembly to be an
associate members of our federation. On this
count and also on various other counts which
1. will narrate one after another, I welcome
this Bill and we extend our support.

Sir, if we look at the recent deve- .
lopments in Sikkim, it is natural that Sikkim is
willingly coming and joining with us. The
reason is, that small country with , population
of two lakhs was under the heels of a monarch
who did not give them any freedom or liberty.
So, there was a revolt in that country last year
and
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with great difficulty, they have achieved a
wider franchise and have constituted an
assembly. That Assembly has passed a
unanimous resolution to take an active part in

our Indian parliamentary system by
associating itself in both the Houses.  Sir, on
this aspect, I have nothing against the

Government. But what puzzles me is, we met
on the 22nd July. To-day is 7th September.
Within 47 days we have passed two
Constitution amendment Bills.  The speed is
really fantastic. A few days ago, I read in the
newspaper that a small town in Andhra
Pradesh by name Nellore had the experience
of a Concorde flying over it.  Concorde is
the latest aircraft that flies at a speed of
1,500 miles per hour at an altitude of 55,000
feet. As a result, that town—it is a fairly big
town—had a very strange experience.  There
was rattling of doors and windows, etc.
But if we look at the way in which the Gov-
ernment  brings Constitution amendment
Bills, we are rather exceeding the Concorde's
speed. Within 47 days they have brought
two Bills to amend the Constitution. At this
rate, 1 am afraid we will have only amendments
in the entire Constitution and not the real,
original Constitution. It may become like that,
it appears. I may tell the hon. Minister that
in spite o' his best efforts to convene a meeting
with Opposition leaders now and the,, to consult
them, the whole thing was done very hastly.
I am yet to be convinced why this sort of
hastiness has been exhibited on the part of the
Government. They may come out with the
statement  that things may change in Sikkim.
In that case, tomorrow also things can change
there.  That is not an argument.  If we are
afraid that things may change in Sikkim and
so we must rush through with th, Bill, that
is not a good argument and we cannot accept it.
If you are afraid that things may change, the,

things may change tomorrow also. In that
case, what will happen? We will be in a
ridiculous position. So 1 cannot

understand this hastiness of the Government.
1
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believe that th, first intimation reached Delhi
somewhere in the last week of June. And the
hon. Minister took us into confidence only on
the 30th of August. One full month had been
wasted.  If he had informed as in a week's
time, the country would have had th, benefit of
discussing it threadbare. Now the discussion is
not complete so far as I am concerned. Some
papers have offered comments.  Some papers
have posed new  problms. Some papers
have  opposed it and they have advanced
their arguments. Also we are not .able to
study the world reaction. So far as I can see in
the papers. China has reacted  very sharply.
But I am very glad that this is the first time that
we have acted boldly. For so many year, We
have been adopting a policy of appeasement.
As my friend has put it in his editorial—Mr.
Bhupesh. Gupta showed me just now—all
these years we have bee, waiting for a smile
of Mao. And this is the first time that we have
put an end to this sort of appeasement and we
have come boldly on this issue. So far as
China's reaction is concerned, we need not
worry because we have been watching
China's attitude for the last so many years, even
since it became an aggressor. Instead of being
o friend of ours in whom we trusted, its attitude
has always been anti-Indian. For example,
when we took some interest in Bangla Desh,
China came out in support of Yahya Khan and
Pakistan as against our attempts and called
us expansionist and imperialist. So also whe,
popular revolt took place  in Sikkim, China
accused us that Indian hand was there and that
we incited their people to s*o against the
Chogyal. I* we go by the argument of China
that it wants monarchy to remain there for
ever and democracy should not be ushered in,
and also that they should not be given adult
franchise or whatever franchise it is, then it is a
very reactionary policy. And it is a pity that
China which professes to be a socialist
country should adopt this old Tory policy
and try to create trouble in our border. And I
do not
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[Shri S. S. Mariswamy] understand why
some agitation is going o, in Nepal and other
places. I have a feeling that Chinese fifth
columnists are activ, in Nepal, and also that
the people who profess to be members of
Sikkim and made a trip to Delhi and had
addressed a press conference here wherein
they accused us that we are doing something
against the wishes of the people of Sikkim. I
doubt their bona fides and I am doubtful if
they are not Chinese agents. We have to be
very alert and wary and see that we do not
give any room for any mischief on their part.

So while welcoming the Bill I would
request the honourable Minister that hereafter
if he has got any important matter like this,
when he is seized of an important Bill like
this, he should give enough' for the House to
discus3 about it; otherwise, our haste would
be misconstrued outside. So far as 1 am
concerned, I was in two minds whether to
support Mr. Rajnarain's amendment because
that will give us some time to study the
ramifications of the whole thing. But later on
1 thought that it is not th, correct thing,
because their Assembly has passed a
unanimous resolution and also on hearing that
the Lok Sabha hag passed this Bill, there has
been jubilation in Sikkim, and therefore it is
not good to delay the matter any further.
Therefore, if the Government is seized of any
such important matter, they should take the
House and Members of Opposition Parties
into cbnflchnce ?Td share the secret. We are
not going to sell it to China 01 we are not
going to sell it to America or to anybody. If
we give our word of honour that we will keep
the secret, we will keep it and we have kept it
in the past. So the Government of India should
hereafter consult Opposition and also the
House when they come with such an
important Bill.

With these words I support the Bill.

DR. V. A. SEYID MUHAMMAD
(Kerala): Sir, apprehension has been
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expressed on the basic concept of amending
the Constitution frequently. In the course of
history human ins-tiutions have been evolved
according to the necessities and expediencies
of th countries concerned. No institution
which is not capable of adjusting itself to the
compulations of the time is really worth
anything. An institution which becomes
incapable of adopting itself to the
circumstances and compulsions of the times i
a decadent institution. There is no
immutability attached to any institution. Our
Constitution has been framed under certain
situations. As time went on, social necessities
and political necessities compelled us to make
amendments. For example, when the various
land legislations were passed, the courts struck
them down as invalid and consequently
amendments were brought so that opposing
the amendment on the principle that the
Constitution is an immutable instrument and
any amendment made is an incursion into the
democratic principle is without any foundation
whatsoever. The question is why this
amendment has been made. What was the
necessity? What were the compelling reasons
and compelling circumstances which made it
necessary to make this amendment. Even
before 1949, the relation between Sikkim and
India was one of protectorate. In 1949, a re-
presentative party of the people, the State
Congress of Sikkim, passed a resolution
requiring accession to India. In 1959 also the
same resolu-lution was passed. Subsequently,
at the time of tripartite agreement of May 8§,
1973, it was also contemplated more closer
association with India. Therefore, in 1974 the
Government of Sikkim Act was passed and in
that Act there is a specific provision, namely,
30(c), to which the hon. Minister for Foreign
Affairs referred. That also authorises the
Sikkim  Government to request the
Government of India to provide more political
association of Sikkim. In May the Assembly
passed a resolution to the same effect and that
was repeated subsequently i, June and that
resolution sought political association and
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representation in the political institutions of
India. Under the Govern-anent of Sikkim Act
of 1974, elections were conducted and if I am
correct out of 32 seats the majority party got
31 seats. It is that party which has by an
overwhelming majority and which represented
almost 99 per cent of the population that
wanted this association with India. Apart from
that, the 1950 agreement itself says that for
considerable time the protectorate relations
with India will continue. That means that
historically the protectorate relation was in
existence and the 1950 Act recognises it and
say, that relationship will continue hereafter
also. This is the political background i, which
the present Bill has been brought forward.

I read today in the papers an allegation by
Chogyal saying that even though the
Constitution authorises such request to be
made, no authoritative request has been made
so far. But I rind on page 15(a) of the Par-
liamentary Bulletin which has been made
available to Members that on two occasions
such requests have been made. This is what it
says: 1 am quoting from the statement of
August 31, 1974:

After passage of the Government of
Sikkim Act, the Governmeat of Sikkim has
made two formal requests for Sikkim's
representation in India's Parliament.

If this report which has been published in the
Bulletin is correct, then I do not think that
there is any foundation or justification for the
allegation that no request has been made and
therefore the step taken now by the
Government of India in bringing forward this
Bill before the Lok Sabha and then before this
House is really premature or unwarranted.
The hon. Foreign Minister rnay enlighten us
on this point whether the statement that on
two formal occasions requests have been
made is correct and if so in what shape the
request has been made and
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if it is on that request the Government of
India has taken this action.

While I fully support the Bill, I want to
refer to some apprehensions expressed outside
the Parliament. One of the apprehensions is
that introducing such a Bill making such ,
novel provision for associating another coun-
try and giving representation to another
country i, the Parliament of India—one seat i,
the Lok Sabha and one in the Rajy, Sabha—is
an extraordinary thing which has no precedent
in the other political associations existing in
various countries in the world. But I should
point out on, example and that is the position
of Puerto Rico in America. Even though it is
an independent sovereign State, it Uas a
representative in the Aemerican Congress.
But he has no voting right. As I have stated
before, Constitution of any country or the
relationship between the countries of the
world is not immutable and adjustments have
to be made according to th, demands of the
time and compulsions of the time. In the
circumstances, this representation, though it
may sound to be novel, is not anything which
is abhorrent or breath-taking or against the
democratic conscience of any Member of this
House or anybody outside this House.

As things stand now, I understand*" that the
continuation of the present relationship
between India and Sikkim as contemplated in
th, Sikkim Act ® i, the ultimate analysis an
unilateral act in the sense that another majority
party, when it comes to power there
tomorrow, may amend the Sikkim Con-
stitution *'d take away the present state of
affairs, intented to be brought about by this
Bill. A bilateral agreement will be more
binding. I, other words, if India and Sikkim
enter into a binding contract or agreement, it
will b, a bilateral act and cannot be easily
abrogated by the one of Parties. It may be
pointed out that the tripartite agreement also
will have the same effect. But in th, tripatite
agree-
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ment the relevant clause specicfially deals
with only economic institutions and not any
political  institution.  Further, tripartite
agreement is a noval sort of agreement. An
internationally binding agreement or contract
can perhaps be entered into by sovereign
bodies. For example, Sikkim Government and
the Indian Government are both sovereign.
But the representatives of three political
parties are also signatories to the tripartite
agreement of 1973. Will tlhat constitute a
legally binding inernational document? This is
another question to be considered. An
agreement which is entered into between non-
soveieign bodies might not have the same
validity as an agreement signed between two
sovereign States alone. In the tripartite agree-
ment there are two sovereign parties and three
parties which are not sovereign. They have got
representative character within the territory of
Sikkivn only. As I pointed out, there the
provision does not speak of political
association. But it speaks of only economic
association. Why this particular change in the
wording in the tripartite agreement leaving out
po'!-ti:al representation and emphasizing only
economic association? This is another aspect
which has to be looked into.

Then, clause 5 of the Tenth Schedule is
capable of apprehensions and mis-
interpretations. Clause 5 reads as follows:

"The provisions of ths Schedule shall be
in addition to. and not in derogation of, any
other power, jurisdiction, rights an”
authority which the Government of India
has or may have in or in relation . to
Sikkim under any agreement, grant, usage,
sufferance or other lawful arrangement."

Th, substance of this clause is that it has
retrospective as well as  prospective
agreements in view because, by the use of the
words "The Government of India has", which
mean, the present and "may have" which
means the future, changes can be brought
about
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and those changes will automatically override
the provisions of the 10th Schedule. That
meaas legally that any agreement, usage,
custom, sufferance, etc. existing outside the
Constitution ca, really alter the state of affairs
now getting crystalised i, the present pro-
vision. It means that the moment the 10th
Schedule becomes a part of the Constitution
so that any amendment to that will have to be
done according to the procedure prescribed i,
article 368, etc. which means two-thirds
majority of the members present and voting.
But this clause says that if any agreement is
entered into, any usage of sufferance or valid
arrangement will override the provisions of
the 10th Schedule and this is an extraordinary
situation. Here a sovereign body passes an
amendment to the Constitution and the 10th
Schedule is introduced and it says by using
the words "any agreement, grant, usage,
sufferanc, or other lawful arrangement",
outside the Parliament will override the 10th
Schedule. This is how I understand tt And,
Sir, if this is the meaning, thit is really taking
away the Power of amending the Constitution
and giving it to and investing it in some other
body and these expressions are ‘o wide
covering "agreement, grant, usage, sufferance
or lawful arrangement" and giving such wide
powers will create an extraordinary situation
and this is how I understand it and if my
unders'and-ing is correct, then, Sir, it creates
an extraordinary situation and the honourable
Minister of External Affairs may consider this
matter.

(Time bell rings.)

Sir, I do not want to take much time of the
House. But I wish to mention °"-v one matter.
The moment the hon. Minister rose to move
the Bill, the members of a particular party
rose in vehement protest'. I still fail to see
what the reason was for their protest. I can
understand if on merits and on honest
difference of opinion they make seme cogent
and constructive criticism of th, Bill. But this
sort of opposition has been expressed by them
and I do not know why. Pro-
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bably they are afrai” that China may not approve of
this and anticipating such a  disapproval by
China, they must have thought it their duty to
make this vehement protest and I do not see any
reason for this protest except this.  One more point
is there. There is an apprehension that this will set a
bad precedent in the sense that giving associate

membership to a body outside India, that is,

Sikkim, . may create precedents for the other States

in India to make similar  requests which will

ultimately end in the complete negatio, of the

integrity of India. I  may assure those friends

who have got such apprehensions—these

apprehensions have been expressed outside in th,

papers and in speeches also—that there is no reason

for such an apprehension. Kashmir, for example,

has been treated in a special way arid there are

special provisions i, the Constitution with regard to

Kashmir. But nobody has so far, on the ground that

Kashmir has been given , special status, said that he

also wants it. No State will demand that it will also

ask for a  special status  just  because

Kashmir has been given a  special status. 1do

not think that a'ny State would be so unreasonable

and I do not think that the States will behave like

small boys. Just because one brother has got a toy,

the other brother also may say that he also wants ,

toy. Like this, I do n°t think, the States will behave.

I do not think that other States are  so. .. (Time

bell rings). And simply for the reasons that a

provision to this effect is made, other States will >e

clamouring for it, which will ultimately lead to

confusion. . .(Time bell ¢ings).

Thank you very much.

MR. DEPUTY CHAIRMAN; The House

stands adjourned till 2 p.m.

The House the, adjourned for lunch at

six minutes past one of th, clock.
1081 R.S—3
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The House reassembled, after lunch, at
one minute past two of the clock. Mr.
Deputy Chairman i, the Chair.

TR TG0 (I 929 ) o,
g fagia: s avgT fgas ¥ iz
A< gafay § 247 § & oy g forerea
& W4 4 fagaw oAy g ar wor W
o3l T4r FaFIIT g aw wm i fras
# gt fo 1€ aawr 3o 7 9%
AT, 98 A%AE & fF g TmE gwre
faer to qto wwo % wrm 7@t WF &
FiF AT 727 i drr a1 59 fagas &
qa ® F |

st FUEwald : 3 A9 T W

ot URATTGW I WA G 2
el # Iaw fafew, gzm, qur,
fosaa #tT WA & avd 91 aeE
413 F AT FIZAT 7 J10F 7 w947 7
F1 A3 3 [T WY T A7 7 fqgas
4T SEGA EHIT ANET & 7 H AT F7 )

qFTL ga & @nr 9 foasr a2
fama & w5 ®T9 “ZaT & 9T AT 7
YT ¥ ATeAT AT g IS & HoAr
a4 qYRT § § ITH! IATAT AEAT 2
fiF qrea T 1 2997 @Y 2, AT AT
#1931 T & I fadr g aw qrea
FY TTHTT T HAZAAT BT AT qTLT HT
FAAT FT TIBT FT ATCA KT L A
fapr &ar & &ver AT

AT, 1947 & ART 61 AT A7
¥ 1947 % fafeea @z saw
FoAT 3% 4 Wi TEE WS T a
Ag & ATATAT AZATE | GF AT A
Fr ard & fgamar ..., 0
gF YA FI AEED w41 w7
FaT WX gadiias 98T & 7 q. .
(Interruptions) 92 faara &, Tro atfg
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[=r Trsrarerar]

% ST T & 51T WIT STH ATCHT FAT
A8, 97 @ &, aTed, H7 A% A
|1 | w AR F AT 1Y AT H
“qredrr fazor difr &1 AFiET-ET
W FART AtfE’ A #Y 9 s
FHIH FIAA & A1 % 0 FgaT8 FOHT
arfga arfe 4 AnT 39HT 92 T | 97
A1 WA & awarfad qger orad #
r 2To A AABT AZAT T F AT 37
¥ OgUAr  wigH 41, ®W9 oF
qréf w@f 41, afer Ftaa oF FoEe
WA 4T, IH qHT Elo T WART
afzarva staa & o faam s e
71 =10 AMfgar 7 wwa wwa w7 faam
difF & aera @ @A fag g A S0
TRRM AT FT GTHRIT R FO0Z 41 2
Z AT FT 577 39 fFara § fawar |
iy @@ s & & g9 AW ®
HOE AEA 07 ZAT F— Tt
ansat # fafe o sz wvam o w7 wer
AT & § | gaw warar fafe
Awa 9rE W7 foagy gwr AveE
S% B8R 9z 47 § | frAEy, 1947
# fagw @2z wiga 71 w4mAr g€
T F AT F faerer, afardy £
AT 941 F1 3eFT A7 Al
AT & W F HFTOAr W @T g
STAAT W Arwaitas wma qifag
TarEa® R E 1"

AR A AL BYE AT F 1 3TH AT
St g 1Ef & ag Faw a7 wvEEr 9y
f fazaT wrwer, gear AT AT egaegT
AT FT TOHT & 24 H @, 70T
fafer oF =3qa wow @ | WA
i ar # fas s #7 9z fafery
FHH FT E WAL AT TRW a9 1947
Ffemmd AT ® 97 aw
fafya HT ¥ T0TT LT a7 F¥ ThT

w12 fr fafesar qisior wrer ¥ frar
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fear srr e fafemw Y arasr aar
F1 a=y faar s o fafeww § SEadr
srFEqT #g1fad £ A0 | § quAT =EAr
g fr T A7 AT § fawae, 1047
Fog AR SHAETA T A TT 90 A
¥ araez FrifEd =t 7@ e §
TN fF AT AT A AT o Fifzar
AAEFL | qA W F A oumw
zro Alfzar ¥ AT I8 o =T ¥
sr&v faeil 39 a1d F1 3@ %7 f5 A1
et ar Far 4 fF fafe qre
Qi g, gF fEEm s oF e i e §
FWETE AT KT R0 QTG T q7F17
v 3 21l o 3w % fam o
1947—48 ¥ 77 28 ATATFT A= 0F
3T 43T AigT grAT & | & 3% Faa
wrgar g v sa 27 W@l v wrem 77
HEETT AT &1 F9a7 A7 fafaaa o
SAAT FT TA FY AT HAGAAT FAT
T 2 917 94T 741 feaAr aifan @z
GT @ ZAT @ | AR AT HA 69 1947
Framams g | . AT T |l ATAT
HRATE | 145, 1949 F7 07 3
& fora =ar drmi we |77 #1017
T T4 30 o AMfgar 7 977 71
THTT FT FaraAr ar 4y | 4 gafam
LA 92 TATE ATl 38 waq & FEnTiag
AT 3F 417 &1 99 W@ F =Mo
aAtfgat 37 w1 & 9 Aa1 7@ T AT AT
& % are # fafea g gAw
A7 F1 fagra % g1, w7 At
A HTeqT F7 ZT, WITT HIAT FFA]T F1
A% @AY T AG 7@ AW T AAA
ATl # J9Y AN THA T AR 3T @
Z1 AEEE@ 14 9HAY, 1949 T
AT AT AT Al W F7 A%
@ Tl § 33T U @wa¥ f1 w7
HTETAT FTAT AGAT § | FIHIT 43
ar qrfFEara & vaTy aa § g arar
SZATAT 9T T4 # 9713 UF-18 A1 BET
FT 9 ag Waf qE wwar qur,
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sixth
fafssa dr freaa e a1 =rd, 32
2HY A #faw wEeE #

v feegEar Ay s wAw AT W
famga wafaa & 1 790 =0 & ST
Teafee fasaa & =9 wm &, #€ w3
1 g agifas awE § w7 fao
AT s &7 ¥ 37 g I § gfaare
smrFU Al wE ) A FahEi Y
aqrar T Al 5,/ 79T 4 8 AT I
3§ At Fefae FTaFT agAr o

2 | feegeara & fagro 7ar & s
I & a1 7 =gqifaF gt fF e,
fafrra w17 fasaq a7 Jawy a7
77 AFTT AZEAT ZATT AZAT | HAT IA
ZT A1 74T 207 F AAG (AT FAA F
EATET AT 2 AT AT AHTHT FTHI
92 fared T &AY 21T | 2T aF FHT-
FTEY 79 FT H¥9 £ 98 FA94 N7 F1-
dtaar #r 2ar & fau  fgegeam AT
afgar ®t ST7a7 FH A4 FG G F AT T
F7 3% @rq q200

AT, 72 19 7794, T 1949
FT EAA WA KT ATHIT T FAT4A0 3T
qt o freaa & #9727 wzr 2, faferw
HAATENTETE, NET H v ar g ?
Hqar F1 93] 7299 5130 A9 A
f& qzm & fva awg & o v &
FIXAM, 737 419 F FI7QEA 919 7
Feafae & wrwe " T, WA F
®F § AT AT F JAC FAT
WEFT G E | 5 2 & wgrenr iy
FIRIEr 3t afaar a fra v fgarmarg ¢
3% 37 =7f¥al & vy war 3€ AT &
ST Fgl WTFET 34 wm 3 |

qawH = fag fag @ Fir agr
EEAT FIAT §, 37 AN H FRar g w
3 ur ArgATfRdy Fefadr & § wer-
ACTF ANIARE . . .

[7 SEPT.
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SHRI NIREN GHOSH: What is

minority community?

st T ¢ g fAd It
Fwl g fr drg-md § @z smar
fawedt afl & avo7 wafam w77 2
fF 3 mdr a1 g oF fadin Far 3
7@ ¥, w5y Fga wo oaa, frEvwr o
&Y TEY o qro F FE | A A F
iz A mg A g 1 w4 i fafea
wa Frg & foega sy Ay S Fr A
SEUE LI

st AT T OFET AqT 2 |

s{t TAFAVTAG ¢ ATIA KT FAAT
AT AT & 297 ¥ A9 qF 927 41F0
aar & f& aror &y e 7 fAma f
|17 ¥ /AT 99 7 2 fzar | A1, gwry
T TE g0 | 3 qET AT 47 AL
adt7 qiEdf # nifam 4, w27 2 99
BI4T FT gWd 30 7 Fzam 3. .,

SHRI NIREN GHOSH: Heis distorting
the history.
st qAATAWM ¢ EA WA "
i€ A1 "M A g ami § S
TNz E
5 1T 99 02 ar 2,
st TATITan gaFr  fze=3

A FA, GAL | AT &AW1 T@T AT
2WT, TART AHOT FHA  AZAEAT AT |
IAAFAF A Az AT’ 2 AW ZHA
BIATQ G—0F AHIT 47 f=ar ar fr
arq WY fgAa faaad ¥ 4 49
HIgT @I El F9 T AFAl £ /4047 77,
w7 faqaa %1 wAa wm A7 47 97-
HiET ar 9y A7 fagaa g Tar
T AT wv fagaa wwe wd R,
HA AVFL AT H T H AR &, AT AT
AT T@r EET AATT HHAUAT AT
AT FAI-fSE R gq QT AmrE T3
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[y TrsraTer)

oA § T3 ATTEAT ARITA | AT BT AT
ang @ fF qrT & g qrd #i
FAAT & AT FAOHRT TE § AT FLAN
2\ AT & AT ZHIT AZ AT, FATH(A-
AUET AT g0 F@T 41 A ¥
RET TTF ZAT7T 7@1 a1 ? A1am, 5a7
T F TUFTTEAT AT A R A
AT HAT T BT AAETAT AT AT
ATATAT § AZAT TN | ATTRT WEW 3
AT ;T FrAT a0 7 Ay ratag ST
qEATRT W 24147 9TEY % mqrs Ay wEew
2, Fzr AvFIL ArfwRAT 7 1 A% 909
T AF T | TR T A 1960 F
2o TMAART Alfgar st HT FHHT
far | z9d 77 90T Fr FFT A7
nar fwar ar f areg T 3w
g MRTLTHT A0 A | AET AT FHT
WETET FT AT F, AT AT MT 2
IARATATT H AT FT FZA0 Ar 74T
AT qIEA FLHRT A AGT I F7 FA70
T AATAT AT ART |

aA adr 2 5 1961 W ArE-mar
¥ A4t gaa e amdr iy & A9
AT AW 7Z I FET AT fF 20
AMEAT AT & 917 AT 0T § IAN AR
faz g 2fF Aav My AT 2 W
ATHETL FA ATAA B 00T F1 qITAT
§ wiwe fag % 5 game o ¥ wig
a7 ard, At & Faa F7 A £

SHRI NIREN GHOSH: Why have you

not published it?

s TEANGIN . AE TET HI
ariifer & 73 9w F 1 4w, wr
VAT 9T A8® I 7WA TG TXG |
FRA T T air A ¥ § 98
g 319 641 § | A Ty e, Apfgay sy
F O Y, T A g o W
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TE AT 1954 FwaE A g
frar sar w2 A ¥3 & daw
Ay 97 A@A AT FT FAavar | wre
AMT #gF  Fa 7 T ww md
AT AT, AT @@ R s qee
TEIAATAT | § TSTAAT F qAT Awedy
& v AT fF SrEaar £ wrdadr
FIAFTIE | TZATTAGAATTHE 1961
AT €2 AT IFE AL ATT FY AA-
FET &1 ATAAT )

48 FEAT J1zar g 5w gnra
AW AT AFAT & W fF oaz g
AT AT H A AH | A7 A2 HY 9
AT fF AT FT AT 77T AT, GTAAT T
AT AT AT AFT AT TGAT 4 |
& a1 ag sAAT wgar g fr gt v
FT AT FT 72 HIT ZHIT T AT AT
Fa1 AT Ffed 7 Agt o7 quw frer
RFFTA, AATAT ATT WAL FT A5 E
AWM § az war § f& darm
AT AT A gATE & ) JO9T T4 &
foFm gor % 74 2 7 574 f0 w1 H:4)2r
z, w4 £ fala, 900 & vy, ¥egis
FAE & a8, Fa1Er & sfagra, aiEy
F FEA AT TAT FY T2 AT HT § 73T~
af T sraT &1 581 | T FallEar F, (w9
Falfeaal &1 afqare 47 gw AewiET
F % 9 & Imw s freaw
frgaw ¥ a4 & ? 39 Fg avar 2 fF
foeam gn & waw g 7 faeaa A fafa,
AmT, §EFl WL WA A8, 37 qqw
xaram | 9% B FarT | faeEa s
qrEAErATg a0 Tl 1 | AT 3@ war
qRTUT AT TARI TAT FEH 91T BT ?
1 47 AAT 3FAT ET & NI A7 A%
| ® qar g 7

ATHTA, AAT §, FLEAAr F, qwAr

z, agaad 2, a @i afgar  fgarem &
fagadt & AR @F qEr $U
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FFATT ATIA FI /T E AT AT AT AAT
Fomr &) zafae & a9 e gwne
F 0 Tqm AT & F W A e ey
W A E

SHR] NIREN GHOSH: Yes, say
Japay also, Lanka also.

st gead fag ;o ATOET GAEAT
fafrw o7 & fAeag Hate W agi 2

st TIRAIVGN : 7T 77 374 AFHIT
farsrsRiFe @ Ear4=a d g9
FI WA G20 2FT ATZT | WIw § 77
w1 g f7 awmfaram & a7 anf 7w
FIATAETE, 1 fanra w98 3@
& gwarfaeary & S @l aF, 91 %
8 FUS ATEET F1 &, g8 WIAT 39157
& | zafan g agd ars Fgar qgdl g
f& g was a7 ( Time bell rings)
3G 920 AWTAN, A1 EW WY AT

Wt Sq-mwiais o aug afag

SHRI BHUPESH GUPTA: One a point of
ord*er. Are you going to die? I thought you
are immortal.

ol AL . AR, A0 I T
Ol (@ g% A&7 59 2417 ARl &
TE W LEHT G WY Gen (qarr
AT & a¢ (wer (5 g4 F1 9 W |v

AT & | AraT, R 9@ FEAr § wv
HTETT @9 a7 & (6 #%0 (=97 § gart
TE AT AZN 7 7 [FeET H gt -
T g ; gA AN B FiHAT, g
AT, T fqea ¥ oqp A
faora W 7 ) AT AT Hid =) s
Al ga¥ A qAES K AT 40 | A7
HARA AT FCATT Fg0 Z AT (7 Tl
FEATEAT F GAH A=y fgar 94 (=
aq i &1 3 AT GF AR e
w11 % faar 7 @ wred &9 oF wOw
U WY TR CAH W AGH W Wi
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FT AT | THA U G [FET F | HY qoA
9 A g E F wlTATE W Oowqr w0
QAT qIFC s o faea ¥ wiw wayE
TELTATAT K 92T F &Y wrE AT A
b quer gz o' (wigw a0
HITH AT WE ATEN AT A A ATH
AFIT | FEH A9 5T A7 A4, A gW
IOL G FI (7AW FAT K mEer q
60-61 7 H=a( 77g § [&&rm (w0 a7
qT1 | AAATT FHTFZ A 787 WA 7 )
AR 7o 7 5 TR wegiae o J
ITFEC 97 5 A & geed qrf 47
AT FZ a1 (3 T R G9% 7 IFHT TAT
FCATA FY A QI ITL FAW w7

o 2 HIT IAT g9 F| 47,79
Gerd TEEL TAT HAC |
AAT F A w AT FEAA

FEEn| & AL TG A TR | 5 A
TAREHAN 770 o9 A% (F{FFT F
wRAT AF1 W [FiEH F o weATE #71
TefiTar ® W WEAA, FNL HAAA
FTAFTAT F AL RWAT | AT A
T qE F WA w2 7 ugeez qE
A0 FEEET ¥ A9 H WAqE =o
Figa # q¥ =87 9T T F-—F qrT
i (aex #i v & a7 7w g
qaTe & a5 7.5 047 forge &1 0qver 7
g HTHWAAT T W | [FeAT, A7
FIT AT F ANE (0T S99 5H AIEF
FT AT T AR F CEIA F ) 35
fra W F @it w Wre
I AT FI, AT F [FgEl
FQEEE (07§ T AN A T
(e 7 &g 77, TO%1 HOHAT & 09
@ qaren = 7 ) A i A A
a9 o1 falaem & gfalalagt w1 wodr
5% | A F 4T FA & IR TEAT
Forer & Tn S781 G909497 97 | a7
#  F% F1 ¢ gied {1 qReT w1
Fuare faeg & fareg &1 awwre | &
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aizar § fF owrew A o@TRET ar &t
72, AT TF AL S0F T ATA UE T ATH
TEETE F ATH T |

dmE, § FwEa  Fadar qiel-
o AT GATTE @0 g | AA |qAT & R
foq qe T & § 9415% 47 "W
1 wA4FET TAR WiET ) OF o\
2 wi 60 #r fgamAdT fa=geamr | faa-
wdl fgegema w0 & 7 A §5 w0
fa2\7 w17 F(FamT gaT WaE T o
diEn F oA 7 oar E

“[gurdr fergram § (A0 oF #mr-
FAT QO4T AT FAXETT TIA FIHAT
F1OFANET FOU AT AT IT QT
g3 W HA-ANETE T U T FL I
F M owgy (@A 0T AT A
fat & mrgd w ITAT FOAT TWET )
qz 3w fafewm T Aw qtw
§-—qz, (1FFA AT sTAAT W
T AR AT R wiE
HI7 TAT WO AAT B FEEE B ATE-
AT § wIA AT AAT w5 OREART
fasar ATET | 98 1960 ® TE F
gxTeT & Ciaw =, FHEAT T | &
4t P g7 AT (GERE B S9@r B
qITT Wi ATFAATH BUA AAAE qwa
g7 gigwrs maa TET 0 F gean
FEAT § {6 97w 4CRT 9F
FYqarAr ! ag A W (9T WY FT
1 @ 4T WL A AW B FOAA
7 @ 41 )

Aqrqq, fgamm Ta0A wEEE H
T w0 FOT TgT 74 AT OF TF HC
¥ wiwa ¥ Wi g% wgr a4 § i am,
ferfy, vg @@, 99 WL AMF TIWT Al
T g7 faeaa fgrger@ & 4gd awidrs
7 W a9 & g% g § foewm 4§ 2@
aw & faq arveeer § @i T
ifge | ¥ wEET 0T H Aqd yaw
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TGAT A THE JAE AT FT ST
fwa (a0 78 @ a%ar | A TE §
f o7 g% & fgarma a9t FERFT HI
WEATT FI AT AT FIAT AR AT
ATEAT H A RHIT 59 TG AE AT AT
A " T | wAE A w1 I
war fwar (R oz 2o Tifgar #0 FEeT
3 TFH 9T WA | AT AR 47 A
Figr [ oF 927 T A7 H 3T W2
FH THA o ANGAT T AR 19 4747 78
g 0 F10 9 W ONTT FI0FEaT, ;T
UAE A IAH WTA AT AT
TT | HIT AZT TEA A7 AT FE 8 |
IFH  wgr F owd w5
T qiFr a7 v fr faeg 97 9w
T FEAT FAW AL K QML ST W
FT KT AT GIT TE0 7 A AT &
®T H | AT W ATVIHT FCAT
a1 TN FU OFL | G§ AH
TAE AT A FET Al |
MR. DEPUTY CHAIRMAN; Now you
will have to wind up.

ol TRHATOA : ATHT, § 7Z7 wodr
AR AT TFOF | AW T AN AT AGT
) s AlFT A AT AT F A
73 Tz (%0 & 1% faaem &1 ow 9%
ag wiaTe 730 faar & % 9g @79
siafala w1 arey 0 A FAT H A7 )
HrA A2 WA AT WET & AT TR
Fr qIT ¥ FAET § AT 54 H w50
w7 g T el & Jaa % s a7
gfsfef @ 7E0 JT 0 W\ o9
F&F A P owr w7 #itE
29 39 A A A 2 @ 8w K g
0T 1 FRAT HgaAT § O o Ter HAST
w5 47 A1 AT A% (9aw § v oF
girfrfr fassa &1 78 91 1 f9F
avz & fgeger  ZOL 4w 4 94 a6
i ferrmmr 7 ooy WY gL 7@ F TSIOAT
g ar | A T v fawww &
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fan gar S0 #40 T oqH |
agi T fawww & Siafafa #1 77 &%
I A EFagt & wfafadt &8

1 o7 agg wEEdt wr feerErd € 4@ .

ferw & 99 go wialafa 7t GedEr
T TR | WG A G AT g Fh
#1 (=7 grit fr 7 gardr &% &40
T wrE W R W A U F
Trr # aw ft wg s, SeeE
¥ T w4 Ay v feafy
A THZAE g}.’-ﬁ i’t"rfb"'q |oar ’ﬁmﬂ:;
§ wrr @t fag of ¥ wva@ qrdew
Tew7 {5 & wifag off, T 20 & af@
FUAl TZAEAT K AT AHrET fEr A
faers #T SHaT FT WY AT § qlG-
fafaer wa @1 % a7 a7 &, 9
DAY F, AFET AT g7 F arq Alairia
&1 |17 FET [F faar qred 7 0% 5O
2, fafyew wrey ®7 qrr 2, foasm &
AW Fare 4 & arf & o in fafea
GIAT T ZHE AN OF FHL F WIS 2 |
THimT & Frgar 41 (v 98 gaT doaA
ware 797 qfufs & seRn § g3 aw
SqAT FEAT HT T TR HIT AT B
g7 WTT a0 F, a8l & AT A "
ATAAT, FHATAT qIF AT FHC

Fara HTOWH A | TA (A0 & A .

W AT HAMET g9 §i6a WA
AT 720 g9 T {59 F q ST 5%
A7 e GO (e & w4 @@t wd (ww &
[ (5@ &1 5war &1 vaao9T gof
CARE I e i
At gs #1 foad 5T F 4 O T
AT & wenilad sEEd) G v Ay
9 ¥ AR ¥ Agar WIT AT
AT [T T F o ag 519
W H L, 9T [ & FL I TAH HIavdy
HE 7 ATAT T4 OF aw a1 s fw
fogsm 51 Fmivear o farsa
FAaT W H A i (99 F gy ?
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#i(F faarm F wkfl w1 ooafy
AT IO T LA F AE AT A
ZF A F | 7w [Aw @t fae o,
BATEN AT WAL | % [T w1 qq7 qiHiE
WA 13T | wE g e % g
TE0 A Wi T g Baw A7 A AT
o % 3% 8 /T | e T 45% A
@ 1 g% T (@w da § R oW
et & fag o @

MR. DEPUTY CHAIRMAN: Shrimati
Pratibh, Singh.

SHRI NIREN GHOSH: A, outright
chauvinistic speech.

MR. DEPUTY CHAIRMAN: We will hear
your speech also.

SHRIMATI PRATIBHA SINGH (Bihar):
Mr. Deputy Chairman, Sir, I want humbly to
congratulate our Prime Minister....

SHRI BHUPESH GUPTA: The only
question is whether Mr. Rajnarain will pay
the cost of Rs. 300/-.

SfY HRTOEW A, W7 90T
Tgia 9o faur, & wrw w715 A,
BAC TATEl ®1 SR Sft & wE &, 7@
% 9fqa 7, FoRET § THEE 91§
UF fFar | /A0 g7A g a3 |
qur s & fo awa W ) galEg

wraTd A HE0 6 300 wav e ..

MR. DEPUTY CHAIRMAN; We are not

discussing your case here. (Interruptions).
Order please.

SHRIMATI PRATIBHA SINGH: Sir,
through you, I want to congratulaie our Prime
Minister for her sagacity, for-sightedness and
her decision to bring forward thih thirty-sixth
amendment to ¢ the Constitution. Sikkim,
which is already a protectorate of India,
becomes n»w an associate State of India
.through this BilL This is a new concept.
This lhas been done to
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[Shrimati Pratibh, Singh] give effect to the

wishes of the people of Sikkim for
strengthening  Indo-Sikkim co-operation and
interrelationship.
It has been argued, Sir, by some hon. Members
in the opposition in the othe.-House that if it
would have been necessary, the framers of
the Constitution would have taken tine steps
thei to 'make Sikkim an associate State of India.
They would not have maintained Sikkim as a
protectorate, as the Maharaja of Sikkim was a
member of the Princes Chamber. If I am permit-
ed, through you, Sir, to humbly state the
necessity has arisen today. I humbly want to
state that it is obvious that the circumstances
have gradually developed to create an
atmosphere for action of this type. Although the
people of Sikkim had desired as far back as
1950 that they should have responsible
government  representing  the people and
closer link with India, it could not be done at
that time. But, Sir, this wish gradually grew
stronger with the growth of aspirations of the
people. Conditions are changing everywhere
and they demand changes. The people of
Sikkim are now wide awake to their
problems. They know how they want to
administer their State and how they wish to
associate themselves with their neighbours.
They have in the last so many years, by a
gradual process of evolution, brought  demo-
cracy in the State and restricted the powers of
monarchy. Now they wish by their latest
unanimous resolution passed on the 11th May,
1974 by  the 32 elected members of their
Assembly besides other things, to "augment the
modalities of  further  strengthening Indo-
Sikkim relations as already agreed to in the May
8, 1973 agreement between India and
Sikkim." This resolution has also been
incorporated in the Sikkim Act, 1974 which
comes into force from 4th July. 1974. In this
Sikkim Act of 1974, article 30(C) clearly
says to take immediate steps for Sikkim's
participation in the political and economic
institutions of India The Government of India
could either reject the proposal or accept it.
India
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has brought in this Bill i, fulfilment of the
wishes of the people of Sikkim, Do our friends
in the opposition realise the consequences of
refusing to accept the Sikkimese proposal i, the-
national interests of our country, as well as
those of Sikkim? Sir, the people of Sikkim are
quite aware of the happenings in the
neighbouring countries, north and south. Here is
a tiny little State composed of proud people who
have enjoyed a civilisation comparable to any
other. They have wit nessed the transformation
going on in India.  The Sikkimese  people
have given ample proof of their ambition to
ensure a life of advancement, political,
economic, cultural and all that. They wish to
give themselves the opportunities others have.
By now, with our association and their own
effort, tney are mature enough to realise that
nc> longer it is possible for them to live.-in the
isolation of the  17th or 18th century. A
relationship of interdependence is the
logical consequence For this where would the
Sikkimese cast their eyes for association—
toward* north or south? So, Sir, the  people
after full consideration for a number of years,
have decided to become associate State of India.
Another point is Sir, that it is the people's age
and the power of monarchy world  over ha*
either become out of place or wherever it exists,
it has been reduced to a status of
constitutional heads of States. In Sikkim, it is
possible that the Chogyal and his friends will
not be happy with the democratic set-up of
Government in ~ Sikkim. If these few put up
opposition at this juncture, it cannot be given
too much importance.  He ma, feel hurt
temporarily. Sir, those who have enjoyed
powers and are suddenly deprived of it, they
feel hurt and their  utterances are based on
emotional and other type? of disturbances. So,
that is not a point which should be taken too
much note of, or attached too much importance.

Another point is that some Congress (O)
friends—as it appeared in the press—say that
the Congress Government has taken this step
to divert the
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attention of the people oi India from the
economic issues or crisis ~ which our country is
facing at the moment. I cannot understand this
argument, Obviously. Sir, such utterances are
futile attempts at imputing coarss motives
to something great which we are doing. May I
ask if in their hearts they do not realise that it is a
great and bold step taken by our Prime
Minister and the Foreign Minister? The
Congress is aware of the economic issues and
is trying to find solutions. At the same time, if
the Sikkim people wanted to become our
associate State, could we delay the process?
Or do we give them also an opportunity to

participate in th. proceedings of our
parliamentary  sys. tern and to take active
interest in the matters connected  with
Sikkim and India?

Some people in the Opposition also argue
and say, what will hapen if some other units
also want to become Associated States. This is
not relevant to the present issue. At all times,
Sir, according to circumstances and our
national interests, decisions will b, taken.
Politically, we do not act on imaginary
circumstances.

It has also been argued that we are changing
the Constitution  too often. We are here not
changing the Constitution; we are only adding
in the Tenth Schedule what is contained in
the Indo-Sikkim Agreement of 1973 and the
Sikkim Act, 1974 and in the article 2 of the
Constitution, article 2A has been inserted. If
we bring about amendments in the
Constitution, we do so for we have a live
Constitution and we do not wish to work with
a dead one. So according to the wishes of the
people of Sikkim, we are giving representation
to their people in both the Houses and trying
to maintain communal harmony in Sikkim. Al-
ready we are looking after defence, external
affairs and  communication which includes
road, railways and airports. ~ Now, both of
us propose to have closer and closer
association in the various spheres of life,
political social, cultural and educational etc.
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Between palace and people, we have given
preference to peole's wishes and aspirations.
And, Sir, I do not think the action has been
delayed. I, fact, it has been taken at the
appropriate time and at the approriate
moment, and that is why we find th,t the
passing o* the Bill has been welcomed by the
people of Sikkim in general, as well as our
own country. So far as international reaction is
concerned, that too has not been unfavourable.
In fact, some of the major powers have said
that it is an internal matter—what type of rela-
tions they want to formulate and maintain
must depend on India and Sikkim.

Sir, the question is simple. Have less than
half a million people who live locked in
Sikkim to be left to be dwarfed by
circumstances? Has a feeling of constant
insecurity to torment them? Should or should
not they breathe fresher air in a wider world?
Must they remain comparatively
underdeveloped? These and other questions
had tybe answered.

So, once again, the Prime Minister who
has on all crucial occasions risen to heights
has not failed us and our country.

No matter how difficult times face her she
has the courage and determination to take
correct decisions and carry them out. That is
how we hold ou, head high in the comity o*
nations. We congratulate her and we felicitate
Sardar Swaran Singh and wish him success.
They have not let down Sikkim or India. Thus
Sir, I support the Bill. Thank you.

SHRI BHUPESH GUPTA (West Bengal):
Sir, we are now discussing a very important
matter both morally and politically. The
Constitution amendment is also important in
one respect in the sense that we are now in our
Constitution introducing a new concept of
'Associate State" and laying down certain
relations in the particular case for our relations
with that State. One can understand
some
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debate over this new concept that is being
brough into our Constitution. But what is
surprising is that in some quarter it has been
suggested that India is really absorbing or
grabbing Sikkim. Others, like China, have
gone to the extent of saying that India is
annexing Sikkim and they say that it is the
continuation of, what they call the policy of
the Government of India

Sir, the Chinese did not take such a view of
us or of our country in 1954 when the famous
Panchsheel Agreement was signed between us
on the one hand—Pandit Jawaharlal Nehru
representing India and Premier Chou En-lai
representing the People's Republic of China.
At that time there . was no apprehension or
suspicion on any point raised about it that
India was treating Sikkim in a most objec-
tionable and accessionist or aggressive
manner. At any rate, there was no suggestion
from the Chinese side against the arrangement
that existed in 1954 between us and Sikkim.
Nov/. of course. Peking has come out against
India and has n(jt only accused India but has
accused the Soviet Union and has gone even to
suggest that this is being done, the Constitution
Amendment that we are passing, in collusion
between India and the Soviet Union. Nothing
could be a more scurrilous and fantastic
statement than this. Well, everybody knows
that it is a matter between the Government of
India and the Government of Sikkim, the
people of India and the people of Sikkim and
we are deciding it in Parliament. The Soviet
Union nowhere comes into the picture at all.
This is an interna) matter between India and
Sikkim and that is how it is being settled. We
are doing it in our Parliament. They have done
it in their Legislative Assembly a few months
ago.

Sir, not only Peking but some quarters in
our country like the Statesman of the Tatae
came out against it, and interestingly,
Hindustan Times of
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the Birlas has also come out against the
Constitution Amendment move.

SHRI HARSH DEO MALAVIYA (Uttar
Pradesh): Mr. Niren Ghosh also.

SHRI BHUPESH GUPTA: That is all right.
You deal with them. But the same Hindustan
Times hailed the Indo-Sikkim Treaty when it
was signed on the 15th December. Now after
24-25 years we find the same Hindustan
Times, now more prosperous, no doubt, more
aggressive, in some respects, no doubt,
undoubtedly more helped by the Government
of India than before, has come out to
denounce it, almost suggesting that India is
advancing into the Himalayan region in order
to capture one territory after another. Now,
why Hindustan Times is doing it, I cannot
understand, but I know that i, 1950 the
Government of India circulated the Hindustan
Times editorial in support of the step they
took by the signing th, Indo-Sikkim
Agreement. Things do change in political life.
It has changed here also. As far as the others
are concerned, of course, th, Chogyal is now
in Calcutta. I was there in Calcutta yesterday.
Here is a picture. He has collected a lady
lawyer. I do not know where she practises, at
which bar she practises. Anyhow he has
collected one and she has been making
statements. However, I am not concerned with
the lady lawyer; I leave ladies alone. Now, ha
has been making all kinds of statements. He
did not come to Delhi. We find to-day in the
Statesman a picture of all of them—Bhandari
and so on; all these names are there. But the
Chief Minister of Sikkim, Kazi Lend-hup
Dorji. has taken serious exception to the
statement by the Chogyal. H, has said that the
Chogyal must go. Now, it is for them to
decide, not for me to decide, who should
remain there and who should go. It is for the
Kazi and the people the Chief Minister and the
people of Sikkim, to decide. The Chogyal is
quitea misfit. He
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does not seem to understand in which
world he is living. That is why I find
that in a statement issued from Gang-
tok, the Chief Minister pf Sikkim has
demanded that h, should go. One can
understand this sentiment------------

SHRI HARSH DEO MALAVIYA: You
are referring to the Chogyal's visit to
Calcutta. May I ask whether it is a fact that
Mr. Promod Das Gupta, leader of the Marxist
Party, met the Chogyal in Calcutta? Can you
enlighten us?

SHRI MONORANJAN ROY: Mr. Deputy
Chairman, Sir, Promod Das Gupta is very
much in Delhi for the last seven days. He is
making a fool of himself.

SHRI NIREN GHOSH: Malaviya's brand
of socialism has spoken.

SHRI BHUPESH GUPTA: Let us not
waste tima on this question. It is quite
irrelevant and immaterial because even if they
have met, the Chogyal would not be Promod
Das Gupta and Promod Das Gupta would not
be the Chogyal. Therefore, let us not go into
these things. Now, I say that we should be
prepared for certain international difficulties.
Also some disturbances are there. Protests are
there in Nepal. We know how these things are
organised. I do not wish to say anything about
it. But we should be ready for meeting certain
artificial protests or protests worked up by
cetain quarters. We should keep our balance
and we should tell the world through
discussion in this House and elsewhere what
exactly we mean, what we are doing, what we
propose to do.

Sir, I should very much like to
Jjnake our position clear as to why \v
are supporting this measure. First of
all, this measure is certainly a step in
an anti-feudal, anti-imperialist and
democratic direction. If you
just go back to the history of Sikkim, you
would certainly say that the. creation of a
responsible
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Government, with all its limitation—I am
conscious of them—is a step in the right
direction. There is an Assembly, there has
been adult franchise and there i; a responsible
Government, though with limitation These
are steps in the right direction. One could not
think of such steps soma year; ago, some 25
or 26 years ago.

SHRI RAJNARAIN: Why?

SHRI BHUPESH GUPTA; They
could not think of such things. They
would not allow such things. But
the people of Sikkim--------
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SHRI BHUPESH GUPTA; That is true. I
am coming to that. It is quite right. I ,m
talking about the rulers there, those who ruled
Sikkim. ThEy were completely oblivious of
the changes. Then we are supporting it in the
hope that this process will go forward ,nd our
association with Sikkim will come closer.
Their association with us- will come closer,
and will give a momentum to the historic
proces, which is unfolding itself before our
eyes. The second reason is we expect that the
relations between our two countries, Sikkim
and India, will now develop on a just
democratic basis wiping out all the legacies of
the past. These are the two basic reasong for
which we think the measure should be suppor-
ted. There were no conventional relations or
inter-State relations between Sikkim and
India. There had not existed this thing at all.
Some kind of a special relation has always
obtained between Sikkim and India.
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Under the British colonial ule it was a
different type of relation. It was a relation
between the colonial rule on the one hand and
a feudal potentate not very powerful I think.
There was no basis of democracy or any
principle of democracy;, people nowhere
figured in the picture either i, ou, country or in
Sikkim in that context of inter-State relations.
However, we had our contacts, cultural and
many other historical contacts with the people
of Sikkim at the popular level. Now, when I
am talking about the inter-State relations,
there were people nowhere in the picture at
that time. Here we had the Viceroy and the
Governor-General and there was the King or
the Maharaja of Sikkim who incidentally was
a' so a member of the Indian Chamber of
Princes. This was the relationship that was
absolutely unequal, imposed, a colonial
relation, imposed, on a country. This
relationship obviously had to go. And it has
taken a long tme to go. Under the British
treaty which was signed in 1861 it was
declared that Sikkim was a protectorate of
India, of British India. . . .
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wequa fag ¢ - - - -

SHRI BHUPESH GUPTA: Now of course,
Sikkim has a population of 2 lakhs and an
area of 2750 square miles. The treaty was
signed at that time, when the population was
much less. Yet that treaty continued over the
years; even after indepndence it continued. In
the treaty that was signed between free India
and the Maharaja of Sikkim at that time the
peop”™ were nowhere in the picture in Sikkim.
Even ,t that time article 2 of that treaty said
that Sikkim shall continue to be a protectorate
of India and shall enjoy autonomy in relation
to its internal affairs. We adopted almost the
concept of protectorate into our treaty and we
wrote this into our treaty. Although the very
first article of the India-Sikkim
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treaty of 1950 declared all treaties between
British Government and Sikkim as cancelled,
yet we retained the same concept and the
hang-over came. The people at that time also
wrote against the Maharaja but the
Government of India gave protection to the
Chogyal a, they were giving protection to
some Maharaja here in this country.

SHRI RAJNARAIN: Why did the
Government of India do it?

SHRI BHUPESH GUPTA; They should
no”t have done it. It is right, entirely agree
with you..

SHRI RAJNARAIN: This
ment is anti-people.

Govern

SHRI BHUPESH GUPTA: Anyway, let us
go into this question here. Now, the question
that arises is this. I have very carefully
studied the treaty of 1950, I have studied the
agreement between the Government of India
and the Chogyal and the leaders of political
parties of Sikkim of May 8, 1973, ,nd I have
studied the Government of Sikkim Act 1974.
These three documents taken together will
give anybody an idea of what actually we are
incorporating. I find basically what we are
doing now—apart from giving representation
to two Sikkimese in our Parliament, one in
each House—is there in one or the other of
these documents. What is written here in
clause 2 is in the treaty of 1950. Basically
most of these are more or less reproduction
from the agreement signed between the
Government of India, Chogyal and the leaders
of political parties. Therefore, what apoear in
this Bill are not something, which we are
imposing here. These are contained in the
tripartite agreement between Chogyal, the
Government of India and the leaders of
political parties. In fact the Government of
Sikkim Act of 1974 begins with the words;
"To provide in pursuance of the historical
agreement of 8th May 1973".  Therefore,
Govern-
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ment of Sikkim Act gives flesh and b ood in the
Constitutional framework to the agreement
which has been signe-d between the
Government of India on the one hand and the
Government of Sikkim on the other. Therefore,
it is wrong for any country to think that we are
legislating for Sikkim. All that we are trying to
do is something in consonance with the treaty
of 1950,—which I do not like very much—the
agreement which was signed on 8th May, 1973
and above all the Government of Sikkim Act,
1974. That is why I support it. This * as a result
of the universal expression of wish by the
people of Sikkim made through their legislative
assembly. What else could be done? Wei', you
can criticise. 1 can also criticise that everything
is not perfect there. But this is the procedure that
we have to follow (Time bell rings). You have
given , half an hour to Shri Rajnarain. Let me
have also that much time.

Therefore, 1 think that it is unfair for
international element or any nation to think
that we are encroaching on somebody's
domain. What happens to Sikkim's identity?
These are not taken from them. These remain.
Suppose this Act is not there. The treaty is-
there; the 1973 agreement is there; the 1974
Act is there. Then perhaps there would not
have been any uproar in Nepal or any
objection in China. Why? Th, only thing we
are doing really new and which is not there in
express terms in the Sikkim Act is that we are
providing representation to two Sikkimese in
our Parliament—one in each House. This is
the onV crime which we are committing
today, if at all somebody thinks it is a crime.
That will derogate our position. How can
Indian Parliament be accused of compromis-
ing the position. Suppose I am given
representation in the British Parliament.
Would it be really as if Indian Parliament i
being compromised? No. It will be the British
people who mav comnlain. I can understand
some people complaining as to why
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we are taking somebody, who is not an
Indian citizen, into Par iament. I can
understand that. But, how on earth, on that
ground, it can be criticised that we are
allowing two representatives from thei,
country and, therefore, the status of Sikkim is
denied? That cannot be so. If it is so, it is
only extended, it is highlighted and it is
elevated or everything remains there and they
get the representation.

SHRI NIREN GHOSH: It is elevated
from there and again elevated..

SHRI BHUPESH GUPTA: No. 1 have see,
your resolution. Sir, with all respect to the
Marxists, I must sa, that even the CPM does
not object to Foreign Affairs and Defence
being in the Indian hands. Then, how do they
criticise thi; and how do they ask the
Government of India as to why it is not doing
something internal within Sikkim? They
cannot blow hot and cold. I am asking the
Government of India t, treat Sikkim as an
abso ute sovereign power and not to interfere
in any manner in its internal affairs. Only in
special contexts you can do certain things;
otherwise, not. You cannot run with the hare
and hunt with the hound. It is not possible.
Sir, it is not possible. Therefore, Sir, I say that
that argument is wrong. These are some of
the observations that I have made and, Sir, I
think there is no basic reason for objecting
to this.

SHRI NIREN GHOSH; There have been
many exercise in your mind during the
course of the discussion on the Bill.

SHRI BHUPESH GUPTA: Yes, it there is
a mind and if it is not a closed minds, there
will be exercises It all depends on what steps
of an exercise it is.

SHRI NIREN GHOSH: I concede
.that.
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SHRI BHUPESH GUPTA; I agree with
Mr. Ghosh that he has his point of view.

Now, Sir, I am very glad that the Foreign

Minister  raised this discussion ,nd I must
congratulate Mr. Swaran Singh for  this
discussion. Well, he could not
accommodate those who opposed it. But

generally we supported it and we  suggested,
some of us suggested, that the representative
who comes to the House of the People should
be directly elected. In the original Bill,
as  you know, the provision was  that
he should also be elected by the Assembly.
But he took care, special care, to have it
changed and he himself introduced this
amendment in  the other House. Now,
Sir, in the Government of Sikkim Act, I
find an artical—article or section,
whatever you may call it—to the effect that at
'the head of the Administration of Sikkim,
there shall be a Chief Executive who shall be a
person nominated by the Government of
India and appointed by the Chogyal. I do not
like this thing. Somehow or the other it
should go. Sir, why should it be like this?
Why should it be like this that the Chief
Executive shall be nominated by the
Government of India, but appointed by the
Chogyal?  Then, this is not good and it ir,
not good—for the democratic process
because he will have to function like you
sitting in a place like the one in which you
are sitting now. I do not know whether vou
would like it or not. I do nqt like it.

SHRI NIREN GHOSH: He does not like it
nor does he dislike it.

SHRI BHUPESH GUPTA: Now,
according to the relevant section, the Chief
Executive the person who will be nominated
by the Indian  Gov-
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ernment and appointed by the Chogyal what
will he do? The Chief Executive shall act as
the .x-omcio President of the Assembly and as
such will perform the functions of the Speaker
from there. Therefore I would not like that,
Sir, the Assembly Speaker, no doubt, should
be elected by the Assembly. But now,
nominated by New Delhi and appointed by
the palace, he goes there to the Assembly to
occupy the Chair there. This is mockery of the
Chair. Democratic institu lions do not serve in
this manner.

SHRI NIREN GHOSH: It i only a
mockery of the Chair or mockery of the
democratic institution?

SHRI BHUPESH GUPTA: Sir, this
is wrong, I know that this is there
in the Treaty also. This thing is there.
I am no talking about our Govern
ment. Bui; it occurs in the Govern
ment of Sikkim Act. Obviously, we
are not writing here their constitution
and it is not for us to do that. But

SHRI NIREN GHOSH: But some say that
you are writing it.

SHRI BHUPESH GUPTA: Sir, such things
should go and they can go only by agreement. |
do not mean to  say that we should amend their
Constitution nere. By discussion and through
mutual confidence  the  democratic process
should be developed there and I think it is
developing and I think we ”“n come to
conclusion, at at aix early date that this kind
of anomalous arrangements should £o.
Chief fustic should be there. We can give help in
so many other things. We will discharge
our responsibility under clause 2 of this
amending Bill as you are inforporatinp in the
Tenth Schedule. But certainly the anchro-
nistic arrangements 'hat are there in the scheme
of the Act, to which we are indirectly
subscribing at the moment, should not
stand, because we want a full, responsible
government.
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I do not wish to say much. Finally, before I
sit down, I will say only one or two tilings.
Much depends now on Parliament. We are
taking upon ourselves a great responsibility
when we are passing this Constituiion
(Amendment) Bill. We are introducing a new
concept in our Constitution which will
certainly evoke criticism and also
understanding in different parts of the world.
It will be our task now to help the Sikkimese
people to develop their culture further, to eco-
nomically progress, and above all, to develop
their democratic institutions. We must not
look at it as if we are interfering. We must so
behave that those people also see that we are
not in any manner interfering in an anti-
democratic or bureaucratic manner in the
internal affairs of Sikkim. That is very, very
essential. This is why we must not send our
Police .Superintendents as officers there. Why
should they be sent—Police Superintendents,
the IAS or ICS officers? If we have to render
advice to the Sikkimese people and develop
bonds of co-operation with them, we can send
political persons, political leaders, political
personalities, if you like, from the ruling party
itself, to go and assume the responsibility. Sir,
it is not necessary that we send retired
officials and others to assume responsibility
there....

SHRI S. S. MARISWAMY: Do you want
Shashi Bhushan to go?

SHRI BHUPESH GUPTA: I do not know,
Sir. I have not anybody in mind. I am laying
down a principle. But certainly I do not like
retired people, Superintendents of Police, and
other such people to go and become President
of the Sikkimese Assembly...

MR. DEPUTY CHAIRMAN; Wind

SHRI BHUPESH GUPTA: ICS officers or
IAS officers after retirement or during service
should not be sent there.
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Sir. as far as other things are concerned,
this has been a blow to feudal forces and other
forces. I think the process of democracy has to
be extended by the people themselves there.
Imperialists will suffer., I understand some
British papers and some American paper are
writing against it... <7nterntptio?i). I do not
know, whether Americans are good wives
when they are separated or when they are
united. Only American wives can tell us—
upper class wives who marry princes—
whether in separation they are better wives or
in union they are better wives. But I find, Sir,
that at that time they were going in the entire
Himalayan region. The American lady
suddenly developed a linking —or I do not
what?—for the Sikkimese Maharaja, get
married and when everything misfired, they
left and separated. But I do not know. You
better find it out, because this is a serious
matter That is why the American Press, that is
why the imperialist propagandists, are very,
very angry, because it has been a blow to
imperialist forces and designs. But if you take
a wrong step, if you have bureaucratic inter-
ference, if you do not allow people to go
forward with their urges and aspirations
within the framework of Indo-Sikkimese
relation, which is a willing partnership and a
relation of friendship, the enemies of our
country, the enemies of the Sikkimese people,
the enemies of democracy, who are waiting on
their toes, will take advantage of the situation
and make it a major international issue, to
malign our country. . .(Time Bell rings).
Therefore, Sir, I say again that a great
responsibility has devolved on us. I must say,
Sir. that Mr. Swaran Singh has been very
objective in this matter. He has put the case in
a very objective manner. Sir, there will be
provocation and I hope that we shall not give
in to provocation. It is necessary to keep our
head cool. Our fund of affection and goodwill
for the Sikkimese people should not dry up. It
should not be distorted in any manner by
bureaucratic and other interference.
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Finally, I wish well of the people of
Sikkim. We are looking forward to their
representatives coming to our House. When
they come, they will find us good friends. Not
only, we shall make good friends, but also the
understanding between us and them will be
deeper as a result of their association. After
all, we are struggling for carrying forward the
Indian democracy for the welfare of the
people against the forces of reaction,
feudalism, monopolists and capitalists. I think
they will understand us. I will appeal not to
allow our monopolists and capitalists to go
there. The Birla paper and the Tata paper
have opposed it. Do not allow them to go
there.

MR. DEPUTY CHAIRMAN: I am calling
the next speaker.

SHRI BHUPESH GUPTA: Let the
Sikkimese people develop their economy
with our earnest wish for the well-being of
the people there. We should not allow
exploitation of the people there.

SHRI R. K. MISHRA (Rajasthan): Mr.
Deputy Chairman, Sir while I rise to
congratulate the Government and the Minister
of External Affairs for acting speedily in
response to the wishes and aspirations of the
people of Sikkim, I would not like to cover
the constitutional and legal ground which has
already been covered by the previous hon.
speakers in this House. I would only like to
deal with one aspect. What exactly the people
who are opposing the representation to the
people of Sikkim in the two Houses of
Parliament are doing? The Government of
India is responsible for defence, external
affairs, communications and maintenance of
good administration and law and order in
Sikkim. Now, this Constitution Amendment
Bill provides to the people of Sikkim and
their elected representatives an opportunity to
participate in the deliberations of the two
Houses of Parliament where major policy
decisions are taken in regard to their fate and
in regard to
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the defence policy, the communications
policy and the foreign policy which affect
them also. To oppose the proposal to give
them representation is to deny them a
opportunity to participate in these discussions
and deliberations which vitally affect them.
Therefore, Sir. I think those who are opposing
the Constitution Amendment Bill are, in fact,
not fighting for the people of Sikkim, but are
fighting against the people of Sikkim and they
are trying to deny them the opportunity which
this Constitution Amendment Bill will
provide to them to participate in the
deliberations which are vitally important for
them.

Mr. Deputy Chairman. Sir, we have seen
one or two voices of protest within the
country and also outside the country during
the last few days. I am not all surprised at the
reaction which the officially controlled press
in Peking has come forward with. We have
had experience of the fact that the rulers in
Peking have been siding with anti-people
forces not only today, but during the last three
or four years. We have seen their role during
the Bangladesh struggle. We have seen their
role when the hands of the rulers of a
particular country, Sudan, were drenched with
the blood of th, communists who were killed
there. They congratulated them. We have only
recently seen how in a dispute over a small
island, the Chinese used force unilaterally in
order to grab the Paracel Island. The dispute
was with the heroic people of Vietnam. In
view of this record. I am not surprised that in
the context of the Sino-American political
honeymoon that has been going on, the
officially-controlled press in Peking has taken
this position. Mr. Deputy Chairman, Sir, I am
sad and unhappy at the reactions which have
taken place in Kathmandu. More than any
other country, Nepal knows that the Gov-
ernment and the people of India have
scrupulously followed a policy of non-
interference in the internal affairs of their
neighbours. Eweryone
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knows that the leaders of the Nepalese people
were a part and parcel of the freedom struggle
against the British imperialism and that we
have great respect for them. Not only the
Government but also the people of India have
not allowed the Indian soil to be used against
the established rule in Nepal, though we may
have sympathy for the democratic aspirations
of those who are struggling for the
establishment of democracy in that country.
This restraint on the part of the Government,
all the political parties in India and the people
at large should be a clear, eloquent
demonstration that the Indian people and the
Indian Government have no wish to interfere
in the internal affairs of Nepal. Therefore, in
this context, Sir. I am rather sad that the
demonstrations should have been allowed,
aided, abetted and inspire by the authorities in
Kath-mandu and that the press there should
have commented in the manner in which they
have done. And extremely regrettable is the
fact that anti-India propaganda material, put
out by the Chinese, should have been allowed
to be circulated in which the late Prime
Minister Nehru and our Prime Minister Mrs.
Indira Gandhi have been commented upon in
a derogatory language. I am very happy that
our Embassy in Kath-mandu took up this
matter with appropriate firmness and
unambiguity, and I hope that the Government
of Nepal will see that nothing is done which
will come in the way of development of
cordial relations between India and Nepal.

[7 SEPT.

Mr. Deputy Chairman, Sir. the manner in
which Peking has reacted is also surprisins
from another point of view. We are all aware
that in December 1960, Premier Chou En-lai
himself had said, and I am quoting: "China
fully recognizes India' special relationship
with Sikkim." Of course, later in 1963 after
they violated our borders, the Chinese
propaganda media changed its tune. And what
did it say at that time? And, again, I am
quoting, Sir:  "Tibet is China's
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palm. Nepal. Bhutan, Sikkim, Ladhak
and the NEFA are the five fingers.
Now that the palm was restored to
China, the fingers should go with it."
It is very clear, Mr. Deputy Chair
man, Sir, the danger to the Himalayan
States, if it comes, it does not come
from India. The fact that our Army
withdrew  from  Pakistan from the
territory which we had occupied, that
we came back in record time from
Bangladesh, that we have settled the
small dispute with Sri Lanka about
Kachchativu island, that, one by one.
we are trying to resolve all our diffi
culties, all our problems with our
neighbours and other countries, and
that we are following and pursuing
consistently a policy of friendship and
co-operation with all the countries in
the world is a clear indication that
neither th, Government nor the
people of India have any territorial
ambitions. And, therefore, this

attempt to malign India on the part of China, I
can only see, is a continued reflection of a
policy which supports preservation of the US
Seventh Fleet, which supports the NATO,
which keeps mum on Diego Garcia and all
those things. The pro-imperialistic staace in
Peking's foreign policy, the anti-people and
anti-liberation movement stance in Peking's
foreign policy is reflected in this case also.

Mr. Deputy Chairman, Sir, I would like on
this occasion to express our appreciation of
the stand taken by other countries in the
world. Most of the countries in the world have
shown appreciation of India's stand in this
matter. They have recognised India's special
relationship with Sikkim. They have seen and
recognised the fact that this is an internal
affair as the Soviet press has also said that
tlhis is an internal matter between India and
Sikkim, between the people of India and the
people of Sikkim.

Mr. Deputy Chairman, Sir, the Indian
offsprings of the Sino-U.S. political
honeymoon have been playing the sa*me tune
as is played in Washington or in Peking.
Now, this
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[Shri R. K. Mishra]

should not cause any surprise to us. As hon.
Shri Bhupesh Gupta has pointed out, the
spokesmen of the big business press in India
have been speaking with a vehemence
which only shows that neither the interests of
the people of India, nor the interests of the
Indian nation and nor the interests of the people
of Sikkim aire dear to them. They only want to
aid and abet the forces of feudalism, the forces
of reaction, the forces which will tak, back
Sikkim to the days of feudalism.  Sir, I
have heard protests from some of my friends
belonging to the C.P.I.(M), saying that they do
not support Chogyal. Now, Mr. Deputy
Chairman, Sir, whe, ft is said that the elections
in Sikkim were rigged, what exactly are
they doing? Art they not supporting the
Chogyal? Are they not trying to undo the de-
mocratic gains of th, people of Sikkim
belonging to all communities there? Are
they not undoing the gains that they
have registered un-'der'e the May 8
Agreement and  the gains that they have
registered by having the first democratic
constitution in Sikkim. They may be claiming
that they are opposing Chogyal, but actually
they will be pursuing a course of action,
pursuing a policy which will help Chogyal
and they will be denying the fruits and
gains of the democratic struggle to the
peopel of Sikkim. All this, I submit.
Sir, is hypocrisy and nothing else.

SHRI P. K. KUNJACHEN
(Kerala): Why cannot the people of Sikkim

be given full powers for deciding their
affairs?
SHRI R. K. MISHRA: Mr. Deputy

Chairman, Sir, it happens with all hypocrites
who talk with tongue in their check. Hon. Shri
Bhupesh Gupta has pointed out that the CPM
says the 1950 Treaty was all right. You say
that the Sikkim Act is all Yight. You say that
Defence, External Affairs and Comunieation
ahd otfter things should remai, with the
Government of India antf at the same time
y>u are pretending that you
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are demanding full rights for the people of
Sikkim. Neither the people of Sikkim nor the
people of India ca, be befooled by such talks
and such double talk and such hypocrisy i,
political life.

Mr. Deputy Chairman, Sir, I am extremely
sorry that contrary to the advice given by hon.
Shri Bhupesh Gupta, 1 had to use strong
words. I am very sorry that some Members of
the Indian Parliament, responsible Members,
who claim themselves to be progressive and
communists should act in , manner which
objectively supports an outmoded,
obscurantist institution of Chogyal in Sikkim.
(Interruption). The Indian people will recall
with great distress the attitude of those people
who claim to be progressive and leftists and
socialists and what not and for their acting in
such an anti-people and anti-democratic
manner.

Mr. Deputy Chairman, Sir, I would also
like on this occasion to point out, and I have
no doubt, that the views expressed by Kazi
Lhendup Dorji about the propriety and the
necessity to continue th, institution of
Chogyal will be taken into full account by the
Government of India. (Interruption).

MR. DEPUTY CHAIRMAN, Sir the
difficulty is that those who have allowed
themselves to driflt away both from the
international communist movement and those
who have allowed their eyes to be blinded by
the reality of the democratic movement in
India, cannot eut act in such a manner.
(Interruptions).

MR. DEPUTY CHAIRMAN: Let hi,
conclude now.

MR. R. K. MISHRA: I know that. I have
read very carefully your (CPM) resolutions, I
have heard very carefully the speeches which
leaders of your party delivered in the other
House and I have also seen with  great
disgust the ludicrous
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vehemence with which a demonstra
tion was Dbeing held here in the
moi-ning when line Bill was being
moved. Do you think you can fool
the Indian people and the Sikkimese
people by saying that you are oppos
ed to the Chogyal and you are
opposed to this Bill? As  Shri
Bhupesh Gupta said, you cannot run
with the harg and hunt with the
ttound.

In conclusion, Mr. Deputy Chairman, Sir,
on this occasion I would like to say that we
are very happy that the Sikkimese people are
marching forward towards the realisation of
their democratic aspirations. We know that
they have yet to go a great distance forward
and when they come here and join this House
and the other Houses, they will find the Indian
people and the decomcratic and progressive
movement in India extending full support in
their political march towards realisation of
their goals.

MR. DEPUTY CHAIRMAN: Yes, Mr.
Prakash Vir Shastri.

SHRI BRAHMANANDA PANDA: Mr.
Deputy Chairman, befor, calling the next
speaker, will you please allow 'me one minute
at leasft to make One submission?

MR. DEPUTY CHAIRMAN: No.

SHRI BRAHMANANDA PANDA: Only
one minute, Sir. My submission is this: You
know, Sit, that a bachelor often runs the risk
of not getting married bu,t getting unmarried.
Viewed in this light, I ani really apprehensive
of the future and fate of CPI(M) in this
rorritry.

-DR. K. MATHEW KURIAN
(Kerala): It cannot be Sale in your hands
anyway.

MR. DEPUTY CHAIRMAN: Mr.
Prakash  Vir  Shastri. There are
several names and I think we will

have to run through the list.

[7 SEPT.
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it TETET et (T T
Iqpamafa o, fafew  #1 arEmd
gaz § gfafiaa 39 & aww ¥ =9
s #1 & =g @47 FOF T F7 AT
g gifgd v FT@m g 1 G-
faferm &1 goafe & maeg § 59
HTgAT g |

1814 ¥ 9T #§ ®EY F A%
fafrw bz AT A9 F A= H
uw g g5 1 1817 H I AT
faferm wroa a7 q<fag arr g T3
a7 | IGF A7 18907 fazan faferw
#ar F Fa7 9w " fEw F 4
Famar gur, foad fafasw w1 aros
T Fofeqm T30 WA TAT | 1964 H
I 7 {a=ae M7 fafers & 9= a1
HATFT F1 A g 91, IAA AZ ATH
e &1 TS fr 1§ gw oArw &
FIZTAT 7ET ATgAN §, FF Tk aTd
irifrai aTe =i F12

fafzer sva & awa oY 281 a7
fos dwre a1 gww 7 fafs o e
AT &1 AT ooy w7 Afafafaer faen
#ar aqr fom vy & qron F gare owaney
F1 fa=r gwr ar

# 97 1947 ¥ am2 Y g2 g%
&, St ooy 0 & =T aroeet FE
1947 & arz fafEm e a7 &
qeEeal F1 A FE A5 AL, TAAT
g 1950 ¥ gmi Wi fatEw ¥
qUTHE W7 AT 1T F A1 OF
afg g5, e watr, Wdw a9 3w
&t arat 1 w7 dfea ¥ qfe #F af
1954 § 9177 & 9w w41 do TarE7-
AT AgE A1 fofern & gerder G-
ars & 97 7 fafey & fave 3 o
& LT 2AT | T A A ¥ fe
OF IS A9 | g v A 7 v
1954 F ard 219 1968 A5 997 #iT
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[t s wrE)
IA FFT 7 A9 F1T 732 §9F
wr fafeE & faam & foa fear
% qrAr fafew F faam & oo
AT AAAT TEN | wAT 8 wANE
=% FI HIT FAT 9 FUT &0 FF AT
sq Fedr 47 faafa o 41 9% oo
St WIVET BOAT ATIA FE AT {HOSTAT
721

68, 1973 =1 mF faqefy maiaT
gar, At a7 fafey  gvam &
= F gar ) Afw s dfaefas
qear fufdar 57 s & wfafafasr
F foar, o v 75 afw 0 gw @
faggs 1 T=f #r fFor =0 @ F,
7z faora 20 7, 1974 F1 ga7 a1 )
w4 fafewa & sa-afafiagr & =4-
aepfa & wrdra @91 # gfaffaes
¥ fao sraar frorr faar

IR ST, § qATIATT FATrr
qam8 & 39 {0 £ arg T Aww
frmrr =g, fog awa gare A A
FATHTHAT FT WFATAA T TET 91 Wi
oy framat # gar-afere s ot
fosr g ar 37 #aw fafea ¥
AT FHI TET T ARATAA AT TO G-
gz 47, afaw falm & oweav
WEATAA 4 IO TA BT G107 FE F7
qrar, femt arefa 39 wErEl %
72T qT | AGA AT FJqqaT &
g9 4% W grgaEz 4 fafEre w5
399 T &1 'Y g f3Er 97 ag
TH 0% Se-facwd § ©7 F, 0F FqTqT-
WAl & ET R T 7 AT AT qge
ag 9z gE fowH s & fazrg
fafFea & sreer & faeg 391 o1+
o 431 & qonfa o oww 6 i fr
fafsea &1 T @ w1l
&1 swAr 7 97 ferar | gagw & fao
F g &1 wgar =g g v i Ay
wTEEr 14 gare 4 fam oaww ag

[ RAJYA SABHA ]

Amdt.) Bill, 1974 104

SATATAET BT, At AT A F1 faEng
ZaT, @1 31 fam & AeaT At F7 14 3T
FT WTATAT A FL 40 FATCAT TE | AT
T AT A TAT AW OEfAT g
TET § AL AT AT IF 19 TEAH
faez wzoiw a1 38 waq 3l
ATTT AT AOFTL F AT JA0, 970
WA AT HFTar #7 ATAAT H7 ) IH
qaq area qva 7 ffEww w5 gomrer
g zrg § o wre fee fafeea
# g FaF TTHF AT ffo v AT
F qUTHF A0 wT AT 1 FWEL T
Foref qurad a1 forq wAT e ¥
Zare w3 97 AfF FAHIET § I
FAF FATT | F adr sl O aas |
asfaT 4 0=, @t 37giT for gz &,
farer @2z Zr1 ZA0 AAT FY OIAH
& frar, 77 gva f=2ia Zar g
3 AF H=G( ATZ A AUA qHA AN (%
ey &1 stear F1 AT A AT F
ara femer oz qweg &0 A7
A & AR K1 GEATAA FoATZ AT
AW TAATAT  WEIF T 26 FATE FT
qEAT F A704 777 F (Ao 1 4, 1
- | 70 FY AEA AT | AT
FoFre | fme ag o= fean i+ s
At T A F e fqorsy T AT
ST AT 74 ot FArET & S Sta A
At g 4y, 39w 219 ° fafEa
FTomHs uarar | s el e
Fg& g § g w7 fafEwe & s,
ST ST & qA gu AiEfafa 4, s
ferames @ w07, &Y {67 oF AT¢ |
FrOFAT A999TE 39 @vn  fSeEia
FISHE F wex? A §w faafaqi i
FHL qUAT TET 21 TR &l
ATTAMT 17 Z@ATH T FI% AT (7
2 1 T T g% AT TATHR] ST
AICE | FF TR AT Ff FHT 7L
1 | W< AT fags:a & & qm
AT T A 7Y =gy, wfam F agt wo
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forelT 97T & A SHw EF TAT |

WY ara & faoie &9 & FEAT ArEar
? 7% 97 E——ATET A A1 HTIF AT T
Frr 3fzgm &, st wiar 9 3w
T AT FTAT ATEAT | WA AG F AR
Fez A A E fragwre AT A A 38
T NFTT F e frAnra & ATATST A7
1 arer 97 favd @ F, 9 FT AT
g1 foia 78 & form wwre 1 A &
araFran e, fagaear 9w &1 g
FTFT AT R, T W oAAT GLE 3
FAR FIATARA S | FAT T TR I
areT Vafery #1 g0 Tgar &, wdr
3 Fga £ fa wrea faferm Y Ja97T @7
W I TEAT 2 ) 7 woq 37 Ay
F1 7% faarar =g g fFowre wrem
fafara &Y 34T &1 @9 31T FTEAT
a1z afgzfas wea€ 2, & #OAT
AT H TR Fg TF-AMAL, ATROATA F,
A AT & 9z faferw & T g,
T AT AT R FARIATT AT A
qIHT T 471, 9217 oy g1 fafag
FT AT QoA &1 wfa|w 6w Fa
faan o 1 FfFa 38 awr dfeg samEe
ar agE F ag Far fx fEar e
F Fga 77 fadt w2z w1 wfew Aa €l
FATAT ST TFAT, 94 7% I9 Aa FI 977
28 F o g a5 9 39 43
FT 95T S/ FY gHAT FAT AT QA
FEHTL 37 A1 97 FAT0T &7 At g )
ag aa = fafers & qoz dr am
Ta g%, 7% Ay & 39T oY & 3%
7 sfag@ ¥ 79 9= F7 A9 F W
FIAT FFAT | g7 T ATAAIT FEET,
AT sfqar fag, fseaia st amg
fzar &, 37 & fagr o w7 ;zaie F
ATTA F UAGA 4, I TART ATAT TAAT
# FIrAT are & frea fadig #Y fasmdr
AEET 4T AT AT Hrodtouqo fag 7 73t
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Foear #1v Afgwar F g sq Ay
feafs &t avarm@m a1 1 39 & =17
ag azar a2r 4Y | IH g F A
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& P wredrg Ay o wfafaly g @94t



107 Constitution (Thirty-
sixth
[ s weai]
7z oty fafasn ¥ aag & febww
7 wEraEy & aaTwie §
% WA 72 75 Afawm FEr |
wrrT e 31 wa &1 3| faig 97
faey w1 Foret 977 w7 faAe @i ar
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o 741 717 fHa 9FT i I gar 3
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1 F AT (47 2 | § 37 479 B EEIT
7 gFar 41 (& w7 FRE sarhE
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4134 % 9D T8 H4 A1 Fwal 1, FheT
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AP TIE & AT A B AT ATAAFH
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5 49T § 48 AAT AT IT FI I AT
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@ € & Az |y d4redry fag @ 3
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37 99 q7 w1 Fase 731 faar smoar
AT W1 3747 F27 3 A7 9 AWAAT 3
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W@ E AT & HETTAI R
TH AFTTF1 HIATH ART 95 qwAT | THT
T 37 AT(L K A7 AGT FEA & Al
a1 a3 5 WEw TG A ¥4 A
¥ AT H ARAET F, FeaeyA 21 97
Feq7ad 7 73 w0, yRfEm § JrEar g
f& e =49 fag v 25 aag @@
79 F gGMor F2F qreg F1AT AqAA-
fem 2 38 % f&dl wag o "g-wrs3 &1
ar naifER= @I A7 wErs w1 ARl
IBAT ATOAT |

37 Wl ® A4 7 34 fa@aw W@
AT FET § AT W4T TG

SHRIMATI LEELA DAMODARA MENON
(Kerala): I support the mention. I had expected
full support from all sections of the Hpuse, and
1 am sorry to say that there have been some
discordant notes. Sir, the Bill; has very clearly
enunciated th, responsibilities and the treaty
obligations of India wis-a-uis SiWtfm,
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and has also given effect to the desire of the
people of Sikkim to participate in the social,
political and economic life of our country.

Sir, the Statement
Reasons, had  presented the  back
ground very well and pointed out
the need for amendment. This
morning, the hon. Minister of Ex
ternal ~ Affairs explained while mov
ing the motion the background that
necessitated  this  Bill, and  several
other Members like Mr.  Bhupesn
Gupt, very clearly pointed out the
backgound. Suddenly, there has
been much ado about nothing about
this question. It would seem as if
Sikkim is a new, independent coun
try or it has become a buffer State
and several other things at the same
time. I wish to point out fttiat
India's  responsibilities to  Sikkim are
not ne, regarding defence, cultural
affairs and  communications. Sikkim
is not a new nation that has sudden
ly flashed into our orbit like a
meteor. For over two decades,
Sikki,, has remained a  protectorate
of India, a legacy left to us by the
British.  All  thes, years, we have

of Objects and

fulfilled our obligations towards
Sikkim in such a manner that both
the ruler and the ruled have looked
upon us as a friend. This type of
friendship has existed between
Sikkim and India all these years. It

credit that we have not
weight about; nor have

is to our
thrown our

we interfered in the internal affairs
of Sikkim. We have no expansion
ist ambition. We have seen ruthless
annexation of helpless and small

territories by big powers in our own time. But
we have helped Sikkim to develop herself. In
1954 Sikkim had , revenue of only Rs. 20
lakhs. We have helped it to grow to Rs. 3.75
crores in its second Budget. The economic
development of Sikkim has bee, our objective
all these years and there has been no abdica-
tion of the responsibility so far as India was
concerned.

[RAJYA SABHA]
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Now what has necessitated this move Those
who have followed the history of Sikkim will
not find it difficult to understand it a a logical
consequence of events that have happened
during the last 25 years. As a result of gradual
democratic urges people tried to develop
themselves and they have been trying to give
expression to their aspirations from time to
time. The plea for representation in the Indian
Parliament has bee, made as early as 1950 by
the Sikkim Congress and it pleaded that such
representation be given to Sikkim in the
Indian Parliament. It is only after th. latest
general election held after a free and ™
elections based on adult franchise tlhat the
Sikkim people and their representatives
decided in the Constituent Assembly that they
want closer association with India.

Sir, the proposal was also part of the
election manifesto of the ruling party.

DR. K. MATHEW KURIAN: Which
proposal are you referring to? I have got a
copy of th, election manifesto of the Sikkim
Government. I can challenge. Such a thing
does not exist in it.

. MR. DEPUTY CHAIRMAN. Dr.
Kurian, let the lady continue.

DR. K. MATHEW KURIAN: You show
me any clause where it is mentioned.

SHRIMATI LEELA DAMODARA
MENON: I do not know whether it is a
special copy of the Marxist Party manifesto
but I do know that this has been mentioned
from time to time and it was made an issue

DR. K. MATHEW KURIAN: I am
prepared to place it on th, Table of the House
for her to examine

SHRIMATI LEELA  DAMODARA
MENON: In their speeches, on platforms and
public forums they had made it an issue.
(Interruption by Dr. K. Mathew Kurian.)
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MR. DEPUTY CHAIRMAN: Dr. Kurian,
you please take your seat now. Let the lady
continue to speak

SHRIMATI LEELA DAMODARA
MENON: Mr. Deputy Chairman, 1 do not
want to get into controversies. I do not know
whether the paper Dr. Kurian is holding is the
real manifesto of the Sikkim Congress or not.

DR. K. MATHEW KURIAN: I know you
will now disown your own emanifesto.

SHRIMATI LEELA DAMODARA
MENON: 1 still maintain that this has
bee, discussed on the platforms by the
Sikkim Congress during their election
propaganda that they conducted.  When
the Government was posed with the
proposal  from the Sikkim Assembly
declaring in unequivocal terms the
democratic desire of tine Sikkim people, it
is notas if the Government immediately
brought this Bill They have had ample
opportunity  to deliberate onit. As the
hon'ble Minister of External Affairs sa\5,
this is a considered move. The legal
and constitutional implications have been
gone into along witk all the pros and cons. Mr.
Mariswamy said that this is a hasty
measure. [ wish to point out at this junctur,
that a decision need not take several years for
it to be a wise decision.  Some decisions
that may take years together may not be wise
decisions. It is th, decision itself that
matters. We feel that this Bill has been
presented before this House after du,
deliberation taking into account all the pros
and cons of the issue.

Sir, the people of Sikkim through
their elected representatives have
asked whether they will be permitted

to join the political and economic life
of India for their ow, progress, whe
ther they would be permitted to join
us in our great adventure in the eco
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DR. K. MATHEW KURIAN: Mis-
adventure. ' You ar, advisers o, economic
crisis, inflation, unemployment etc.

SHRIMATI LEELA DAMODARA
MENON:  ----- otherwise they would
not ask to be included in our economic life.
We are already committed to Sikkim in their
economic development. Do we have a choice
of saying no t, them?

(Interruptions).

MR. DEPUTY CHAIRMAN: Order,
please.

SHRIMAIT LEELA DAMODARA
MENON: Do we tell them to mind their
ow, business and say we have nothing to do
with them? As it is, we are still committed to
look after them. Will a negative attitude
strengthen the Sikkim people or make them
more independent or individualistic? Or,
shall we take the other alternative of
welcoming them into our midst and enable
them to develop in a far greater manner,
according to their own aspirations and hopes?
Sir, this amendment in our Constitution to
accommodate two members of Parliament
from Sikkim has, therefore, become very
necessary. Sir, [ believe that our Constitution
is sacrosanct and it cannot be trifled with. But
like all good Constitutions, it should be able to
absorb growing political concepts which point
to new needs and necessities for the welfare
and well-being of our nation, without
prejudice to the fundamental rights  *'d
principles  enshrined therein. Constitutional
amendments to ad'just to special circum-
stances like this are not unknown. This
morning, Dr. Seyid Muhammad referred to
th, matter of~ Puerto Rico in the U. S.
Constitution. I wish to refer to the provisions
made in  the British Constitution with regard
to the Isle of Man. It is not because the
British Government cannot exercise
suzerainty over the Isle of Man. But as a
special case, out of special regard for that
fragile bit of island, for its
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distinct personality, the British Parliament
has made special provisions for the Isle of
Man. We are also committed to
preserve  the  special identity of Sikkim.
Both our Prime Minister and the Minister for
External Affairs have made it very clear that
with all these n™ changes, the identity of the
Sikkim  people will be maintained and
there iH not be any interference with regard
to their internal autonomy. We are
making a friendly gesture towards the
people of Sikkim whose future is very much
tied with us.  The question is,  will this
House be able to reject the request made
with such unanimous acclaim by the
Sikkim Assembly as just a scrap of paper to
be thrown in the waste-paper basket, or will
we honour their genuine desire for progress
and friendship?  The reaction of the people
of Sikkim, as was shown when the Bill was
passed by the Lok Sabha, is indicative of
their great desire to come with us and join us

in our economic, social and  political
endeavours.
Sir, Mr. Mariswamy said that certain

people in Delhi had been claiming to be
speaking on behalf of the Sikkim people and
he expressed doubts if they were genuine
Sikkim people after all? I also feel that Mr.
Mariswamy has a point there because if, after
the elections, the entire Assembly or the
Assembly with more than 99.9 per cent
majority, could express this desire, we cannot
say that the people of Sikkim had not desired
this. But there might always be foreign
agents, foreign provooator; who wish to create
trouble in any country and we can take that
these people belong to that class.

Sir, there is a feeling that unilateral
withdrawal might be made by the Sikkim
Assembly later on. But the External Affairs
Minister had made it very clear in the Lok
Sabha that there is no question of unilateral
withdrawal, that this deoision that has been
taken is binding on both nations and once it is
taken, there is no withdrawal after that.

[ RAJXA SABIJIA |

AoW.) BUI, 1974 116

There is another significant aspect for the
better that I see in this Bill. So far we have
been speaking of Sikkim as a protectorate, but
the word 'protectorate” leaves , bad taste
because it takes us to the days of colonialism-
By this Bill, the Government of India,
keeping up its highest traditions, is making
Sikkim an associate country so that it can
hold-its head high in the comity of nations.
(Interruption).

The Indian Government and the Indian
people do not have any expansionist tendency
or ambition and they only help other people to
grow and develop and not keep anybody
under subjection. Therefore, I hope that under
these circumstances this necessary
amendment will not he opposed but will be
passed with full acclaim by all, including Dr.
Kurian and his friends, so that w, extend from
this House our hand of friendship to the
people of Sikkim and invite them for mutual
benefit and mutual friendship.

SHRI N. G. GORAY (Maharashtra): Mr.
Deputy Chairman, in my opinion by inscribing
this amendment in the Constitution we shall b,
only completing a process which started in 1947.
It was a sheer historical accident that after
1947 when almost ,lI the States acceded to India
only this tiny State of Sikkim was left out. It
was not as if the people of Sikkim did not want
it to merge with India, but perhaps the
Government at that time thought, this was a
small territory hidden, in the fold,s of the
Himalayas, let it remain there for some time,
because it will not be a source of trouble to us or
to anybody else. It was not as i* there were no
princes in India who held the view that once the
British withdrew from this continent they
would be enjoying their sovereignty. The
Nizam, the Maharaja of Travancore, the
Nawab of Junagadh, they thought that they
would be once again sovereign and perhaps the
Chogyal also thought like that, put you know
the history has shown how this type of soverei-
gnty was swept out by the will of their own
subjects.
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The People of Hyderabad, the people of
Travancore-Gochin, the people of Junagadh,
they rose in rebellion and all these Nawabs
and these Maharajas were confined to the
limbo of history. As I said, only the Chogyal
remained. And if you look to the history of the
last two or three years you will have to admit
that the people have asserted themselves.
When some people criticise this as an
aggression, as an invasion, as an act of
expansionism, I do not know whether they
really understand the meaning of these words.
What is India doing? India is trying to respond
to the wishes of the people of Sikkim. It is not
doing anything on its own. It is only reacting.
It is responding. And what sort of opinion is
it? A unanimous opinion. What sort of an
Assembly is it? It is an Assembly where every
Member has been returned on the basis of
adult franchise. It is very easy to say that the
elections were rigged. Whether they were
rigged or not, you will have to admit that even
the single Opposition Member in the
Assembly, he aiso voted in favour of having
greater participation in the economic and
parliamentary institutions of India. So lei us
be very clear that so far as the will of th,
people of Sikkim is concerned, there is hardly
any room for doubt; so far as the will of the
Chogyal is concerned, there is hardly any
place for doubt. Very naturally the Chogyal is
very resentful. Predictably he is trying to
resist to th, last. This is basically a fight
between the Chogyal, a feudatory prince and
his own people. And, madam, it is really to
the credit of this country and this
Government, that they have decided not to
side with the Chogyal, but with the people.

I gm really sor,ry to find, that friends who
are anti-feudal, anti-monopolist and anti-
capitalist liHe Niren are not with u» tod-ay.
X am trying, to understand what is in their
mfnd. Itisa
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strange combination of Chinese on }he one
hand aond Chogyal, the Communists and the
students of Jawaharlai Nehru University on
the other. Thes» are th, four corners . . .

SHRI NIREN GHOSH: Gorayji should
remember that we are deadly against
Chogyal.

SHRI N. G. GORAY: That is what make,
your position still more mysterious.

SHRI M. P. SHUKLA: This shows
that you are anti-people, and anti-
country............ (-Interruptions)..

SHRI N. G. GORAY: I do not want to be
harsh on you. Certainly your position is
mysterious and the Chinese position is also
mysterious. The Chinese never stop talking of
world revolution and aiding people against
these oppressors. But when antually the
people of East Pakistan rose against Yahya
Khan, where were their sympathies? Their
sympathies were with Yahya Khan rather
than with the oppressed people of East
Pakistan.

Again the same thing here. When the people
of Sikkim are saying that they do want to
remain under Chogyal;. let him only be ,
nominal head; and they want to be one with
the people of india, is it not very strange that
day after day we are having blasts from China
saying that the Government of India has gone
mad, Jawaharlai Nehru and his daughter—
both of them are aggressors, and so on. What
is all this?" Today they have again said that
this is naked aggression and they have blamed
USSR also for having suoported it. I can
understand why this particular policy is being
followed by China. Chinese Marxism stops at
their own borders. As soon as they cross the
border, it is not Marxism, but it is pure and
naked national interest.

Sir, I would like to ask Chinese- and my
friends here—I am not bracketing them—one
question. Supposing the-people of- Sikkim
had passed this Re-
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solution that we want to come closer to India,
and the Parliament had not responded, then
they would have said: Look, the people of
Sikkim want to come here. But you are
supporting Chogyal. We are beaten on this
front. If we are not supporting Chogyal but
supporting the people, accommodating them,
then also you criticise us. We are bringing
them from protectorate to equal partnership.
Is it not progress? Is it not something that we
should be proud of?

SHRI NIREN GHOSH: CRP and Chief
Executive Officer are equal partners.

SHRI N. G. GORAY: All that I can say is
that you are not trying to understand the
historical process. In one leap you cannot
achieve that. The question is whether this
movement of the Sikkimese people from a
remote corner to the centre of India is pro-
gressive or it is anti-progressive. I say,
madam, this is a progressive movement.
Maybe that it is not as progressive as you like
or as complete as you like. You may say that
there is a flaw here and a flaw there. Does it
mean that you should oppose this particular
amendment? Therefore, I am still pleading
with my friends here that when this particular
amendment goes from here, it should go from
here as a unanimously accepted amendment
of this House. Let there be nobody in the
world who can say that in the Parliament or
outside the Parliament or anywhere i, the
country there were elements who opposed it.
So, I do not know whether this will be
accepted or not. ..(Time Bell rings). But I
hope that what is really progressive will be
accepted as progressive and what is really a
march from the backward areas, from the
backwaters at the Himalayan territory to the
mainstream of our political life, will be
accepted as progressive. This is what I want
to say on this particular issue. The only point
is that we are being accused of evolving a
new concept altogether of associate State.

[ RAJYA SABHA ]
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Personally speaking, Madam, I would say
that it would have been much better if we had
said that it would become one of the States of
India just like the other States. But there agai,
I am ready to mark my time because what I
am feeling—I have no hesitation in
expressing my feeling— that the Chogyal
may oblige all of us, not by returning to
Gangtok from Calcutta, but by going away.
The Chogyal may bring about his own exit
and he may resing also. It is quite possible.
And, Madam, you will find that there is
nothing between the India, people and the
Sikkimese people standing in the way. This is
also possible. But, conceding that there is a
new concept, what is wrong with that? In
every pation of the world, you will find that
new concepts are developing. The
Commonwealth concept was there. The
British people developed it because they
wanted to make a new arrangement. You will
find that the COMECON concept is there and
you will find that the concept of economic co-
operation, the concept of EEC, is there. These
concepts have been developing and are
developing and I would say that the latest
announcement of the President of France is
that there must be a political unity of the
whole of Europe. Therefore, let us not be
conservative. India is a developing country
and it is only 25 years since it attained in-
dependence and India has to develop still
further and we ar, not developing by
aggression. But, round about if there are
people who will say that willingly they want
to come to us, we will have to find a place for
them and we cannot say that they are not wel-
come. Therefore, Madam, I would like to say
this: There are two amendments even in my
name. One is that all the orders issued by the
President should be placed on the Table of the
House and the other i, that after one year,
when the amendment comes into force, there
should not be the Chief Executive there
working on our behalf so that they can come
on part with the rest of India. These amend-
ments of mine are there and I "°P°



121  Constitution (Thirty.
sixth

they will be accepted. Even if they are not
accepted, I will say that [ will go with this and
I will vote for this Bill and I would like to say
that all the parties in the country are united
and are talking with a unanimous voice.
Thank you.

[7 SEPT.

SHRI I. T. SINGH (Manipur): Madam, I
rise to support the Bill wholeheartedly, not
only from the constitutional point of view, not
only from the political point of view, not only
from the econcfcmc point of view, but also
from the emotional integration point of view
for the people of Sikkim as a first step for
joining the Indian Union. I support this Bill
again to fulfil the political aspiration of the
people of Sikkim. The eminent elders from
both sides of this House, had expressd their
view points, from constitutional and other
angles. But I would not approach this Bill in
that way. Now historically if we go back to
the history of Sikkim, we would find that the
Lapchas of Assam hills used to go to Sikkim
and settled there as early as the thirteenth
century. I do not want to go into the detailed
history of Sikkim. But I would like to say that
in 1861 Sikkim was recognised by the British
and came under the British India's protectorate
State. And in 1935, the present Darjeeling
district of West Bengal which was in Sikkim
was presented or handed over to Lord William
Bentinck the then Governor General by the
then King of Sikkim. If we trace the history of
Sikkim, we will find that Sikkim was, is and
will be an inseparate part of India. I agree with
Mr. Rajnarain here and I also agree with Mr.
Bhupesh Gupta regarding sending of political
leaders to Sikkim instead of depending on
civil officers to maintain healthy relationship
with the Sikkimese and Indians which was
done on eve of integration of princely States
to the Union.

Anyway, whatever Mr. Rajnarain has
.stated, it was nothing but an -election
manifesto of his old party.
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Whatever book; have been read by Mr.
Rajnarain, we have also read them. But it is
nothing but thesis of Dr. Lohia. While
discussing Sikkim Bill today, I am
recollecting the political atmosphere of my
State 25 year back. At that time I was a boy of
13 years of age the Manipur State wat on the
process of merger with the Indian Union. [ am
remembering feelings and political aspiration
we had at that time regarding the merger
move. It was on 15th of October, 1949.
Manipur got merged to the Union. The same
feelings and political aspiration we had had 25
years back will be there with the Sikkimese
people today. At that time, Sardar Patel was
the Hom, Minister, and the Maharaja of
Manipur signed merger agreement in the best
interests of his people at Shillong. So, I want
to say that there is no reason why we should
not allow Sikkim to merge in the Indian
Union if the Sikkimese people are willing to
do so because of the Chogyal and other
factors. India is a Union and constitutional
history of India is change and alteration and
there are 21 States, big and small, and 9
Union Territories. And now there would be
one associate State—Sikkim which would be
nothing but another innovation of the Indian
Constitution.

From Ladakh along the foot hills of
northern India upto Manipur. Naga-land,
Mizoram, Arunachal Pradesh and Meghalaya
in the east are branches of the Himalayan
family where tribals, Hindus and other
inhabitants have been settling facing special
problems of guarding the country against
foreign aggression since time immemorial. |
would like ty point out that the Government
of India should have a definite policy in these
areas. Circumstances may change, say, for
instance, in Nagaland, Mizoram and other
hilly regions, where a sense of Indianization
is still lacking and no scope should be given
to the Sikkimese position for making
propaganda to those sections who are against
India inside and outside the country. There
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should be a definite policy of the Government
in regard to tntese regions.

This Constitutional (Amendment) Bil is
before us and others Way come up, because
States are born out of the Union—Tlike Punjab,
Haryana, Bombay, Gujarat and States in the
¢lst. The formation of a State depends on the
will and political aspiration may be in the
Union or outside the Union of the people.
When Go, came to us, when Goa was
liberated from the colonial rule of Portugal,
we were very happy. When Bangladesh was
liberated, we welcomed it. Similarly, when
the peop'e of Sikkim want to join the Union,
thre is no reason why this matter be delayed.
But at the moment, if they want to remain as
an associate State, it is also upto them. But we
are always ready to welcome the aspiration of
the people and 1 hope it is a first step to join
unionfully.

India is the only country where there is
unity in diversity—democracy, socialism and
secularism—and where minorities also have
the fullest right to grow according to their
own genius and play an important role in the
nation's affairs.

Therefore, before it is getting too late.
Indian leaders and Sikkimese leaders should
put their heads together and find out a
permanent solution for Sikkim and India. As
we know, in the case of Kashmir, Sheikh
Abdullah has not given up certain political
demands and talk is going on and . ,re put in
awkward position. Such case should riot be
repeated time and again. In the case of
Sikkim, if the people are willing for total
merger and such a demand, was since 1947,
then it is high time for all of us to think of
total merger. Darjeeling i, West Bengal is a
Nepali-speaking district and Sikkim's "1 per
cent, out of total 2 lakhs population are
Nepalese. And the Nepali language has yet to
be included in -the Eighth Schedule of
Constitution. We should carve out a Nepali-
speak-
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ing State from within the Union. Therefore
Sikkim's coming to us will be good in that
regard.

Under no circumstances, Nepal should
have any apprehensions regarding this move
of Sikkim. In my State of Manipur we have so
many Nepali-speaking people and even a
representative in the Assembly. There is no
separation between us Nepalese and Indians.
Nepal is the only Hindu kingdom i, the globe
and any difference between India and Nepal is
the system of Goverment. I would like to
support this Bill whole-heartedly and
emotionally, I will be very happy when a
person from Sikkim will be amist us as a
member of this House. The Himalayas, right
from Ladakh down t, Sikkim and Bhutan
stand safeguarding us from foreign aggression
and from other antinational movements inside
and outside the country. I want to tell CPM
friends clearly that there wili be no hope for
their party if they play politics as depicted
today on such historical and national import-
ance. We have bitterest experience about
China. There was an aggression from the
Chinese in NEFA in 1962. Preparation for
safeguarding the Jammu and Kashmir sector
against foreign invasion was fully made. But
no adequate preparation was made at that time
to defend the country's border in the East.
Chinese attack waa a blessing in disguise to
us. The country i's Well >3afeguarded from
the East also. The country is quite safe. There-
fore in (order to strengthen country's security
and as encouragement to the democratic way
of life for Sikkimese, to fulfil their long
cherished political aspiration we should
support the Bill and let our friends from
Sikkim come and Join the mainstream of the
Indian political life. India is the only country
where there is cacularism, democracy and
socialism. Minorities have every right and
they can grow according to their own genius.

Thank you.
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"With a view to giving effect to the wishes of
the people of Sikkim for strengthening Indo-
Sikkim co-operation and inter-relationship,
the Bill seeks to amend the Constitution to

provide for the terms and nonditions of
association of Sikkim with the Union."
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“Parliament will admit or establish
new States.”
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"Sikkim is a Protectorate of India but it
enjoys autonomy in regard to its internal
affairs. The Government of India is
responsible for the defence and territorial
integrity of Sikkimj external, political,
economic or financial affairs are to be
conducted and regulated solely by the
Government of India."

ST 9T JA a3 g FaA
AR A A9 02 FTE | TEF 10
Fqw o2 F fAar & -

"(c) .... shal be responsible for securing
the economic and social development of
Sikkim and for  ensuring  good
administration and for the maintenance of
communal harmony therein."

oroy T 7 oagr 2

"Shall be responsible for providing
facilities for students from Sikkim in
institutions for learning in India and for the
employment of people from Sikkim."

fee ot T Wy 2 fR

"Providing facilities for participation and
representation."”

fear A afaw & ww 3AEr 9 3
o @ & a1 ag A" 2T A 0T Ay
& 3% W A § o

"The provisions contained in this para
shall not be enforced by any court."

qg WY UK ANE AAF L | AT F
FEEZ e §u Nifawy v@F 7 g

foe o7 2% £ fr Todr o Ao
AIET 78 200 A1 v 721 w7 fAETa
el o 2
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AZh AV grAT W WA FTFTEAT
7 w9 e TEE g AT wEA q
ot wid=, 1974 7 agr 9¥ feeaAfas
20 VT TR FEre Wiy vt s
1 ot 2 w8 A Ay A A 03 Wiz
27 qWT | AET Y waemer A4 faw arm
fFar 1 4 waw, 1974 F1 fa @
g dr & fagew s wAr g f®
oTTET WA ¥ oRH fFe agr o
W7 4 FA|ATE BT F@T AT A FHT AT AT
waTe 7 & fF w5 ove g fr o g
TTRT THA  WeAT T AT AT
a2 AN FN AT H¥ A7 &, gHIT A e
g1 80 frasw & froewry qav |
ZHTY o o7 & A7 347 M9 F9 78T Lo
MT TE FT A 4| qF AW A
CIC I A et o - B
FZT A W17 [ HiEe 22T Ad-fafEna
¥ AN EHIY &9 E—FW wAT &
arz w7 fafear 1 =1 /i Fvy, 57
SN 9 WEGIE FIA ) HEr A
fafery &1 #7 ow 9w =TT FY
A——ag wiq F1 fam & . (Incerruprion)
AT FHTATE | OF T TgF 97 AT
@ faor & o gfenw F mifewe
2. 3 wmfzesr 326, 324. 80, 81,
101 AT 331 27 &1 § AT 57 37
& o7 w1y = fedws T 9E & seeee
FHIUE F1 &gi 9% A w41 & fax
T Fqq F faq e AF v
#eq &1 ufame 3 43 § A7 gEd a0
faf @ 1 wirsas F FrET @i Ay
faager == & 3t wwT A TR
iz w15 = 101 WY 102 W
ferrqidiw € gar & AT W FaAT
a1 gl vgar A feerfateiag
¥ ot sq mfeaniz & so oeqw &
e sgaear w1 §, g ol
TaeqT FA § | WiEd wAE ag g
fi g &% a1 Fora=m s fags
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wdz grr wiw gmie zvw  falEew
W HEAEESAT BT AT HAA FOT AT
fafsrs a1 oA aw a1 & fam
nw gfafafa aseir  # qeer SwE
g o w7y wiediagmaa wizfeama 7@
g ? o oz g7 fa=rr A o &
Feer § & waw 2@ avw iy wforr A
g ov w sy & fwgfmar aw e
fo fafiwm oF §iTa3z @224 517 wm
fafars &t mad ¥ wr§ 7@ T8
0 owEd F ) aw Aa wE g AR
FEifaa o9 FIF-ME AT FEA 7T
§ 5 faferw gfear 1 3oz &)
o oA & fF w1947 ¥ wEA
fafara w1 q-amr a1, va9 T2
T AW F WGV | AFA T 1947 §
g WANT T AT HIT ATH AT Ag
gag7 it 294 99 719 7 A faar At
HIS AT AW Sozarst FF 5% AgRL0
FT RN N7 FTEE 7 A AT FWA
gl famnfee s i & we §
¥\ T W A A A AR o
qri & | zafEr & maw fad gee &
fraza @ weear g fw dwn
# war & seft areAt & & fET)
7@l g | § mrod fam v ofew e
FEl, wav gy wWifeww 2 R
TERT TW W AT USA A9 A
(Tf’:m- bell ﬂ’ng") . "I TE 9%
A waw A #1735 fawr far owix
ofy awmTAn 30 faz qw 4 73,
wwfan & wigan § & gt 9v 1 qem
I AWMATET § FHET W WY EAR®
Fifar |

iEwield  (sedt gt wer-
meglg) 0 w=E @7 20 H|THT
"eq Fifwy |

st AN Y | wRwEAl, # ag
fraar =7 7gr a1 f& ¥uw @@ faw
F1 WD U §AT HIT AF GG
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¥ fafsa & @l &1 sfEfsfae 290
g\ ofzwa 5 & wwfas 7 5w
¥ fafzsm @t gtw | wfzwa 326 %
qetfay famd wgr war 2 & arem &
arifes famat 3= 21 &9 ®i ghhi,
FArET § arr 7 whar, a7 @ fafEva
¥ am fov & @1 "FFq HWe
st fauegs oft @d @
We the people of India having solemnly

resolved.... dy hereby adopt, enact and give to
ourselves this Constitution.

[7 SEPT.

A1 FT HTT THHT AT T3 |

We, the people of India, we, the people of
Sikkim, having solemnly resolved.... do
hereby adopt, enact and give to ourselves
this Constitution.

agr 97 fafesy ¥ gfafahr dfam &
afq wrg wrE oA o w7 fw
7 7 I ¥ fafzsw a8 &1 A ag
FIT FeA 2! 72T 2. 3A90 wy 2faEy |
AT fzema ¥ AT4 41 41 917 Wiz
2 W ISR OF  GI0 FA1TF AT W
FHT

S EC R L B (N 1 |
™R Fgy A maitEA 2
= § FMa% | IH fAsm #

T3z A § afer arfE TEE S
e ETEZZAWAS AT TRA ST AT TAT
2F LA AT HE A THA W Fi AET
f¥ @rzgv zo 17 &1 FAEIT ZIAT
=iy fx game 2w 7 w8 sy fawr
A T T TN FAA F Ty § A3
2 AT F N IS R ANT AEAA-
g4 & Faify g AT fodr oF
Te-faoma & qda W& adi 1 gmfen
HETEA(, B WiOE ZO AEAT g fa,
o¥  oAifRIE T ANIET WA
aF qUERT ATET WA @A, AT
fasires, ammAvE, AT § IH TYE
1081RS—35,

zu

1974 1

|
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A gad FwT FAAr, TE wgood
wegeAT § AT wor gae fafEww w7
TEETIE 22 Hq Far

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): You have to
finish now.

ol ATTTAL A0 ¢ FHIT FEE A
¥ fgq #A+3IE @1 2 sufad fw
ZATT WIfETIE wET 3—wsT
3z faz gfezfr aves 7gr 2 1 o
aFAT ®T 40w ¥ fAr mayfez
FATH FT AT 97 @7 |

ot wdrer wrar (weT gIW)
qzIEar, § omF wegm # fafave #r
HETH FHAT F1 Ta78 297 =187 F e
27-28 HI@ & A& HIA  AfAFIT
gifew 5% &\ 9z @@ & fo oo 2w
uF fA99F a9 FT FEF qIAT q2-
w5 g1 73 &, Afaw fafawn o s
F1 gAY 1591 7Ei, 3% A997 71 3f7-
FA AR P o E O 1 B A s A e A
fsma oo g% =7 3 ® fa avey far
¥ f7 fafern 31 39340 90T Hiawe
7 | fafaws 77 frafr 29 a7z 7 2
g wr # fawsr gur 3= wE A 9
F1 Ao 7 W7 F1E fHagw IwAy
A & 3; Fitw 0w fFoge e fafeea
AT 9T F AT AT @ AT
ag AT TEHAAN 747 AT Er A A1
18 3T F A1Z ZT WEA[ AT(AT HIH
ferar wvat 2, a21 o A9 F FET W
fevar amar &, foa & 37@7 w0
ST 21 27 AT F Az friFws w7
AT WE-7T59 a1 3T faar, a1 fEey
FT AT AT AT Z AT ZH HA AR
o wfaas A1 9t AT wAT 39
qqAT FATE A AR | 9 HIE A3
FeTer AT AT A AN T 77, A
T3 AV g—

'r;-
.
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¢ STrgr AT
‘o am AfE gre T

Zg7 ot waaa aa 7

uF qIq AT T 7L Fg a0d g 7 ogw
TITHT AT § Fgee € Wi fE
FE , G-I A FL A AANAT FT
fozroy @rad 3 F AT v g9frwe 2 )
# 38 Fgn g g fw vy 247 w67
TET 2 W 9EN AT ;WIS & A0
A wAF AT W wEITA F
TAAFE W qA-gater & @ & 72
wam F1 wedr # fawd wror # ang
F1 7t aved fwar 2 fr dfqam § =9
Hoirae 1 o & A A wrT FHT AT
FIH ¥ A F w9 29 AfaaE H
gfeadm w7 W@ 2 1§ 3z o T
ATE, UF weA 4 AfafFan =T avs
ST e " 21 TN & IHED AT F
g wHE Affad | S F oarg g
F HTHeATAr AW F, ATTeAATEr wig-
1A% AFATET AFTA,HT T F4E AT |
ArpAEATAT AiEAl ¥ ar4 2, gai faa
Zo Y @ A A F o F, 3w e
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q37 2, T A7 9 A2 Afa &, I F0E
THATH #Al | Ta FAl 1 T2 ATFAIL
gal F—S A I 3fAare e
% wvd g—gwen faeqroardr g3t
T = w0 forar 1w 1E 7 2o wrAT
XAl TEATPAT & HOATT TT FAT FOAT
2\ g @ AT ogEAT FWOWT A
AT FFEAT § TOAA EIET A R
fawmr ¥ g7 g Fr avaw faerrae
FT oA o F 1 AFAT =@ AT A
FEAT FARI AL &, TAAET G977 75T |
T OTFT AT UE A HARD
s A F o qEr g€ ¥
A w97 w9 a0 gfeat & wir ww
zd g7 yeEl A gr # wwouw owmr |
A7 fasfier 2o 8, Afww oo agr dt |
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7T 7E Fg wwA (F @A Aedg 2
ST gATE AU § ¥ ) AfFa w9 A1 agE-
qfr edaardr i & oaa w2
"7 394 Far ey 1 qarfas w09 71
FIFOTOT TE FY | T B AT AT FEAfHE
9T F AT FFAT EY TEAC | A2 AT
2 P gmTe 377 w8 "W wowar, Ay 29
o faa 3w & g wiqa 549
FAATZS FT qIAAT AT 4T A1 ZHA &
F APTHT FT AT 7T ZATT AT FA A
HAAT EEAT 2

“dfres, g9, g owT AT,
srrAFra a<fag a9

A ®F F gAr qq Ao WS
faferm & ArAA ¥ 720 F1 797 T 0F
JEE T FH WG 9 AL FI
FAT AW R | W FwE fgegE 97
o IS, AN ZA BT § FF AR 2,
FAITH ZHIL AT I 419 § 7079 2 717
I A7 ¥ q7 ®T AL 774 @A |
sere BAT falernr # 4T da0 0T E
77 Rz frfirz & agro faar s £
a1 fggerm #1 w1 waw & w
FT ST A7 TALT TAAT T H T AFAT
g WY | AF VO avea AT 30
# 91T #1497 g g W ZA I9E
THALTL AG F | A TANU R EATT
AT FTTORA F

TF AT F omyac wIT aqeT
FA FIZT Fg 30 3703 ) fgegEAiA
F glagra w1 437 40 A1 w1 A1
wAT FE QU AL HAF 9070 F 71z
fat wpre & 1 A, WA, wd, 37 a9
& w5 J g0 & A€ &, o AT
wera, AT AT IR § o
& 90TF qeTH F qF (IFT WAL AZAT
g i gare 2o § o Fedt 7 LA sfaar
qfr  grfr At Igq A qrAv
grm fr w7 #dr gwe Wi
F1 7909 f6ur o §, A AA F A
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T /T G ATHY WA FA AT |
HTA T FATZIAT 87 AW FT LT v
Zrar & 1 a1 feegraer wea wnifaaa
Tt &1 wE, forar arw 994 AT § )
ArEaT |1 AT 1F AE F, AT FW IR
w930 ¥ A%d & | 4 gt
AT & | AT wiiEAEr 49§ 99
TS, IART ATF AR FEAT AT F
fom 2 % g9 & 9T 39 9 F g
T oRT fRAT | A 0 ZH IAHR KA
w7 A w7 WA = ) e
A% 7 U% oW & gid, @@ Feq
TN UEA & g1 8, 941 g F
AT H AT FW-HAT WA F AN EA
% =12 3 fgwrag #1 goi § @ A
&1, |12 ARA0E | @A g1, WF FeAr
FAK # wgar g1, 97 afFmars §
WAT &1, AR TIETT Kl ATAH F
AT 31, ACFA T W AT A F AA
g | AP TECHAT WS E,  SAE
A G HIT FTIZT AT IT ATT-HAT
Z1 AFAT &, AP THF FAN qZ ALY
2% F g9q A5 ¥ £ HI 0F g
TITET F G |
fa i & A= 7 A3 "EATT £
dM TN 74T FF @ 2 IART FHGAT
Fifgd | fqea Dol 717 qreda frim,
39 3A0 F 9790 & | [FEEE F g
T [gedi 9 AT FEFT R IAL (A0
9¢ A GGE F1 (AT F AZT TTATF |
faeadt Foi Aiw 4t AT § w9
AF0E | [T B0 A 0T 2, T3 ATIA
faf #we Fgaedr @b % gawg &
ST T /L ATT AT A F qEE T
# oA & 1 g & AT fwem Ay
qdl A AE HIT AT R F AL
gegla & a8 wrem "egft w1 30
T g |

§ gt 9% VA B0 9T G5 FEAC
AT WA A0 K1 S EN FFA
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8 | W 3AT 9= FFAT AFAE fF Aw
AN, AT ATHIT ¥ AT FAAT 23 §,
737 fawe 2 1 gq ma AW & wor
aw F A ArsAeg aar fagrn, 7fET
TEG § ATAAT WA FTFTAT
FI4 W ZHA TAFT A4 @ fzav)
ZHA TYGT TFET FD AF T HIOATAT
IT AT ATTHT AR E, T3 3T F/
wqr 8, f7aa g9 #1 grardy % fao
A7 ArFaa ¥ fau a9 fear, Afsa
FAA G & AAT F A1wAT eqifqq
FIT H HGE A2 A AT BA IATI
aftor 3@ 72 § 1 AfFT mEman, 5
fraza searargan g fF sfmma & s
TZT A FAT F7A § A7 T AFTA
#1 widy A1 faferw & 351 2, 77 w7
fewma & Al & o 3347 A7 A
FRAT B 3TE A1 AT wrq | 37 witaqy
F1 ZHIEET FT 15-20 ATEMAT Fi
SAA A1 AAGE ¥ ATerw { qA07
W@ E AR IT ATE T Wi wIFAT
@t wwdt | fzaram v ang g aar g
A A qA, wFT, qarg w1 (e
g1 2, W 27 femram w1 g1, wars
Ff 31, A AT qE Fr 21, Fifwian
FTE1, FAAMT 1 5T 2T, HENTHA F( 71—
3 AL F 9 AEAT g7 #@lawe w5
gifaa #40, ArFadr afa sy 51 grfam
w4 1 faqami s oy wfaw @
fem 2 3981 w1 997 %, a3
feq w2 39%1 957 2

(Time bell rings.) AU 7 AZAT 2
fEArzar iTFAATFLREA A4
AT FI G4 2T A | FHTT IART A7

Frfoomr 2 gazarz fFag foom
fang w@f afew a0 At 73 1 f3eans

¥ T & Ttal &1 @rfEar g

T[S FLAT § FIHN EF AF | TS AT

wvgea T2 § 1T WIS § 34 AFAl R

fanrz T A SgaTg | afFa s wmg
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HET FIAT AZALE [ SN AT A
@ & TOTTE § 97 Y3, A0 7Y
qereq [T odF T90F Fr ArEIeT w7
qraaral & fwwer @ &Y, 37 g
FET AT] HTAT AAT, T TATFNT FOM
AT 7w IfRE F WO ¥ A ad
srferar e o gafar i

SHRI SALIL KUMAR GANGULI (West
Bengal): Madam, some of the hon. Members
who spoke before me thought that we are
opposing this amending Bill with some
ulterior motives. This was their insinuation.
They wanted to bracket us with certain
agencies which are hostile to the interests of
the people of India. It is not so. We are
opposing this Bill for two very important
reasons. One is that this will lead to
complications so far as the interpretation of
the Constitution of India is concerned.
Secondly, this is not reflective of the aspira-
tions of the people of Sikkim themselves.

After saying this I will begin with this
concept of associate status that is being
sought to be given to Sikkim. Sikkim under
this amending Bill is sought to be covered by
a new article 2A in Part I of the Constitution
which deals with the Union and its territories.
From this serious complications will arise.
For example in Part II citizenship of India is
dealt with. Every person of Indian origin will
I am afraid be able to claim citizenship of
Sikkim by virtue of this inclusion in Part I by
the new article 2A. Similarly all citizens of
Sikkim will be able to claim citizenship of
India. So the idea of the hon. Minister for
External Affairs who wants to keep a separate
status for Sikkim will be diluted, in fact, will
be negatived. Then State as defined in article
12 of our Constitution has been meant to
include all executive and legislative organs
within the territory of India. Sikkim is
coming within the

[RAJYA SABHA ]
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territory of India as a composite State,
federated State. In the United States there is
dual citizenship. A person has to be a citizen
of a State and also is a citizen of the Union.
No such concept is there in our Constitution.
So it will be very peculiar. Another example
of the new concept giving rise to
complications is in respect of Part III of our
Constitution which deals with Fundamental
Rights which are granted to all citizens. What
will oe the position of Sikkimese citizens?
Here in this amending Bill it has been stated
that the Government of India shall be
responsible for providing facilities for
students from Sikkim in institutions of higher
learning in India and for the employment of
people from Sikkim in the public services of
India including the All-India Services at par
with those available to citizens of India. Will
there be parity so far as citizens of India are ¢
oncerned in the matter of employment in the
public services of Sikkim? If not, this will be
violative of Part III of our Constitution which
grants to every citizen the right of equality.

AN HON. MEMBER: It is not within
India.

SHRI SALIL KUMAR GANGULI: 1
would like to explain to my hon. friend that
here it is being includefl in Part I of the
Constitution under the heading 'The Union
and its Territory'. Thus Sikkim becomes a
part-of the Union and comes within the
territory of India. That is the objection.

Then, Madam, there was a popular upsurge
in Sikkim. The people were revolting against
the Chogyal. The Chogyal was in great
difficulty and he called for Indian assistance.
The Government of India had t, get into this
border State. There was the presence of the
Military, CRP and Government of India
officials. The Chogyal under popular pressure
was compelled to agree to an agreement with
the Government of India. A tripartite
agreement was signed by the
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Government of India representative, the
Chogyal and the representatives of the people
of  Sikkim. In this agreement, Madam,
which is dated 8th May, 1973, it is stated
that the elected Assembly of Sikkim will
have powers to propose laws and adopt re-
solutions for the welfare of the people of
Sikkim on some 14 items, including home and
establishment and finance. Then, the
Government of Sikkim Act was passed. It was
passed by the elected representatives of
Sikkim who are no doubt very friendly to
the Government of India and the Indian people.
They somehow managed to exclude two most
important  items. There are now only 12 items
excluding finance and home affairs.  These,
even today, are kept as the exclusive preserve
of the Chogyal of Sikkim. If this is not a
betrayal of the democratic aspirations of the
people of Sikkim, I do not know what else is.
Then, Madam, the Sikkim Assembly passed this
Act, as | have said. = The people who got into
power signed one kind of treaty here and passed
another kind of Act in pursuance of that
treaty. It is apparent to the naked eye that they
were influenced and they were influenced by
the presence of the CRP, the military and
the shortsighted Indian bureaucrats. So,
they were stampeded into passing this Act
It is not an Act of which any  patriotic
citizen would be proud. Now, Madam, their
friendship for us is so much that they forgot
their own patriotic duty. The Government of
Sikkim Act reveals that there is a triarchy,
with very limited powers and less than
municipal powers have been given to the
elected Assembly.  Large powers have been
taken by the Government of India, but most of
these powers were always with them, Sikkim
being a protectorate. The residuary powers are
with the Chogyal of Sikkim yet. So, there is
triarchy where the people's representatives do
not count for much. The Chief Executive
Officer, who is to be nominated by the Gov-
ernment of India, will be Sikkim's real
dictator, subject  to consultation and
conspiracy with the Chogyal. If
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one looks into the provisions of the
Government of Sikkim Act

SHRI BRAHMANANDA PANDA: May I
ask you....

SHRI SALIL KUMAR GANGULI: Please
stand up and put your question.

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): No, Mr.
Panda.

DR. K. MATHEW KURIAN: What does
Mr. Panda know about Sikkim? I have got
here photographs with me.

SHRI SALIL KUMAR GANGULI
Madam, my time is being wasted.

THE VICE-CHAIRMAN: Mr. Gan-guli,
you have already taken ten minutes.

SHRI SALIL KUMAR GANGULIL: If
people take 35 minutes in supporting the Bill,
we are the only people who are opposing the
Bill. Let us make our position clear. Please
do not cut short my time.

THE VICE-CHAIRMAN: You have to
observe some time-schedule.

SHRI SALIL KUMAR GANGULI: Yes,
Madam, I will, but the entire House which
may be supporting this Bill have had so many
hours. I want only 20 minutes or so.

DR. K. MATHEW KURIAN: You are a
good Vice-Chairman; give him some time.

SHRI SALIL KUMAR GANGULI: In the
Government of Sikkim the Chogyal retains his
position, meain-ing all the residuary powers,
diluted powers which are not given to the
Sikkim people. In Section 10 (1), it has been
provided—it is interesting—that only people
who on the prescribed date are subjects of
Sikkim—the word 'citizen' has not
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been used—shall be eligible to be elected to
the Sikkim Assembly. I do not know how,
under our Constitution by virtue of which
Sikkim will be considered as a State within
the Indian Union such a thing can be
permitted. Every citizen of India has a right
under Part III of our Constitution to go and
settle in any part of the country, and there is
no question of an Indian citizen being...

SHRI N. R. CHOUDHURY: It is an
associate State.

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): Mr.
Choudhury, I will not allow this.

DR. K. MATHEW KURIAN: You should
appoint him as ambassador.

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): It is your
earnest endeavour to pass this Bill. Is it not?

SHRI SALIL KUMAR GANGULI: In
section 13 (1), it is stated that the Chief
Executive—who would be a nominee of the
Government of India, not an elected man—
shall be ex-officio President of the Assembly
and as such shall perform the functions of the
Speaker thereof. This is a little too much for
anybody. And if one comes to the conclusion
that this Government of Sikkim Act is an Act
inspired by the short-sighted bureaucrats of
the Government of India who were in Sikkim
at that time, one should not be
misunderstood.

Madam, section 20 provides what should
be the powers. These powers, as I have
already stated, cover education, public health,
excise press and publicity, transport, bazars,
forests, public works, agriculture, food
supplies, economic and social planning
including State enterprises and land revenue.
No finance, no home, although these were
included in the tripartite treaty which was
signed between the people of Sikkim, the
Chogyal and the Government of India's
representatives.
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In section 24, it has been stated that the
Council of Ministers shall have excutive
authority in respect of all matters within their
jurisdiction. And they have gone on to say
that every advice tendered by the Council of
Ministers shall be communicated to the
Cbogyal through the Chief Executive—
again—who may, if he is of opinion that the
advice affects or is likely to affect any of his
special responsibilities or the responsibilities
of the Government of India, require the
Council of Ministers to modify the advice
accordingly. He not only communicates; the
Ministers have no access to the Chogyal. He
is the person; what we through was, instead of
being called the Chief Excutive, he should
have been called as Governor. If this is not
annexation of Sikkim, what is it?

Section 28 is about the Chief Executive and
his functions. He shall have all the powers
necessary for the discharge of his functions
and responsibilities, and the executive power
in Sikkim shall be so exercised as to ensure
compliance with any decisions taken or orders
or directions issued by the Government of
India in the due discharge of its
responsibilities.

This is the Government of Sikkim Act
adopted by the so-called representatives of the
Sikkimese people who betrayed their trust
initially by giving up two of the major items
of their hard-earned victory, namely, control
over finance and control over home affairs.
The Chogyal will be in charge of the police. -.

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): You are
now repeating. Fifteen minutes are over.

SHRI SALIL KUMAR GANGULI: Not
yet twenty minutes. If it is your ruling that
there shall be no Opposition.. .

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): That is why
I am giving you time to place your point. But
pleases do not repeat.
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DR. K. MATHEW KURIAN: If you want
to have Sikkim Assembly here then do not
have any Opposition.

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): I do not
need your running commentary, please.

DR. K. MATHEW KURIAN: I am only
advising you.

SHRI SALIL KUMAR GANGULI: 1 say
that the people of Sikkim and particularly the
younger people. Madam, would not be happy
with this thing and they will suddenly try hard
in the near future possibly to demand more
autonomy and more respectable position for
Sikkim in the set up of the Constitution of
India. The people of Sikkim feel. Madam,
"that they have been betrayed.

Then, Madam, in this Constitution
Amendment Bill itself it is said in Clause
5—

"The provisions of this Schedule shall be
in addition to. and not in derogation of. any
other power, jurisdiction, rights and
authority, which the Government of India
has or may have In or in relation to Sikkim
under any agreement, grant, usage,
sufferance or other lawful arrangement."

It means the condition of the owner of the
State, having come to possession by lawful
right, continues to hold it after the title has
been transferred without the express leave of
the owner, an intruder in absense. The
wording is not quite opposite. I should say. It
shows the high-handed attitude of the
bureaucrats of India who have gone to use the
word "sufferance".

Then, Madam, this has been claimed as a
democratic measure. In order to allow the
people of Sikkim to ventilate their views in
this Parliament in deference to their wishes
this provision has been sought to be included
in the Constitution. Madam, in the
neighbouring State of Sikkim, West Bengal,
democracy was des-
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troyed by total rigging up of the elections.
Here in Sikkim also you will find the same
thing happening. I am referring to it because
the hon'ble Minister of External Affairs this
morning referred to newspaper reports saying
that there were great jubilations in Sikkim. It
has been stated by Shri S. P. Lepcha, Vice-
President of the Sikkim Democratic-Party and
certain other people:—

"...which met newsmen along with
Sikkimese students in Delhi, alleged that
the  Central Reserve Police had
outnumbered the Sikkimese population.
Life had almost come to a standstill. Even
members of the Sikkim Assembly were
practically under house arrest."

It goes on further to say:—
".. Two elected members of the

Assembly were on an indefinite hunger
strike, Mr. Lepcha said."

This is the measure which we are going to
adopt here.

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): You wanted
twenty minutes. I have given you twenty
minutes. Next speaker.

SHRI SALIL KUMAR GANGULI: There
are a few questions that I want to ask.

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): But you
wanted twenty minutes. I hav, given you
twenty minutes. Others got only ten minutes.

SHRI SALIL KUMAR GANGULI:
Madam, [ am the only person who is
opposing it

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): Do not take
that plea. Mr. Ganguli. When other Members
got ten minutes, I have given you twenty
minutes.

SHRI SALIL KUMAR GANGULI: Mr.
Bhupesh Gupta got twenty minutes. Mr.
Rajnarain got twenty minutes.

DR. K. MATHEW KURIAN: Madam, you
i, your wisdom ca, give some more time.
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THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): I hav, given
twenty minutes in my wisdom.

SHRI SALIL KUMAR GANGULI: This
House should iiave the patience to listen to
me.

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): You have
got twenty minutes. I am sorry.

SHRI SALIL KUMAR GANGULI: I want
five minutes more.

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): I give you
two minutes more.

SHRI SALIL KUMAR GANGULL
Madam, I atn putting a few questions. I would
like to know what would be the form of oath
that a Sikkimese Member of Parliament will
take if he comes here. Will they be required to
take an oath of allegiance to the Constitution
of India? They are required to take an oath of
allegiance to the Constitution of Sikkim. When
they come here will they be required to take an
oath of allegiance to the Constitution of India?
What will be the status of citizens of Sikkim,
particularly the Sikkimese members of Indian
Parliament? Will they have dual citizenship? If
so, will it not be discrimination against Indian
citizens if one section of people is given dual
citizenship and it is denied to the others?
Madam, 1 would like to know what would
happen in case of failure of the constitutional
machinery in Sikkim. If such a thing takes
place, can action b° taken under article 3567 1
would like to know under article 365, in case
th? Government of Sikkim fails to comply
with the directives of the Government of India,
any President's rule will be imposed. I would
also like ¢ o know whether the Sikkimese citi-
'--n will have the right to move the SuDreme
Court of India for protection of his
fundamental rights. These are a few questions,
Madam, that I would like to ask. I oppose
this Bill.
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DR. VIDYA PRAKASH  DUTT
(Nominated): Madam Vice-Chairman, after
full deliberation on all aspects of the question,
I welcome this Bill. The hair-raising visions
that are being conjured up by some people, the
Chogyal and his group, about a small innocent
land being swallowed by the big, bad wolf,
that is India, are entirely misplaced. We have
nothing against the Chogyal. In fact, we have
given all the consideration that could be
given. But the fact of the matter is that this
small Chogyal group has been dominating the
political, economic and social structure of
Sikkim, and it has tried to perpetuate a
repressive rule over the overwhelming
majority of the population of that State.
Madam, this ruling group constituted a tiny
minority. It does not represent more than six
or seven per cent of the population. Even if
we were to accept that the entire Lepcha
community represented by the Chogyal is
against this move, which is not a fact, even
then it does not represent more than 12 per
cent of the population. And let us not forget
that Kazi Lendhup Dorji is a Lepcha himself.
Therefore, this-shows the isolated nature of
the ruling group led by the Chogyal.

Madam, I would suggest that we should
look upon the movement in Sikkim, the
movement of the Sikkim Congress, in the
same manner that we looked upon the move-
ment of the State People's Congress in the
Princely States. In the British days, the State
People's Congress carried on a fight for
independence, for freedom, for democratic
rights. The movement led by the Sikkim
Congress is of the same dimension. And for
anyone to have raised the Maharaja of
Travancore-Cochin  or the Nizam of
Hyderabad to the pedestal of an innocent
victim of aggression and annexation would
have been the limit of idiocy. This popular
movement in Sikkim deserves our sympathy
and support Madam, this is not a new
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development. This movement has
been going on for the last two de
cades, or even more. 1 remember
that in 1950-51 Sikkim Congress dele
gation had come to India, asking for
support for the popular movement
there, for the restoration of the peo
ple's rights for a government of the

people, by the people for the people
and for closer association with India.
It was unfortunate that excessive
concern  with international opinion
deterred us from offering our support
to them and accepting their request.
Madam, 1 would also like to submit
to the Government that this concept
of protectorate was a 19th century-
concept and I am glad that it has
been given up and that Sikkim has
been given the status of an associate
State. I am really surprised at the

concern for the juridical niceties of
my good friend, Mr. Niren Ghosh,
who is normally such a Dbalanced per
son, for whom I have such a high
esteem, that he is showing such great
concern for juridical niceties. I sub
mit to him that to hold up static juri
dical concepts of the 19th century of
the imperialist world in a world of
change and development betrays an
archaic and tradition-ridden mind.
Let us not beat the old horse of an

cient  constitutional concepts when
the whole world is developing new
concepts and new ideas. Madam there
is nothing new and startling that has
bee, sprung upon the people here.
What has happened had already been
agreed to. Article 30(c) of the Sik
kim Act of 1974 had also provided
that the Government of Sikkim may
—I quote—"seek participation and
representation for the people of Sik
kim in the political institutions of

India". Now I ask: the Chogyal gave
his assent to this. The people adopted
this. The Assembly passed it. And
then what else is this participation
in the political institutions of India
except participation in the Parliament
of this country? What other politi
cal institution could it mean? And
it had already been  agreed to.
Therefore, 1 do not see
anything surprising or anything new
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being sprung upon either the people of Sikkim
or the people of India. I may make bold and
submit to  my friends—the only friends
who are opposing this Bill—that Karl
Marx himself was opposed to the separate
existence of tiny and petty States between
large, powerful neighbours. Karl Marx had
said it himself. Why? He saw such pockets as
only providing scope as he said, for petty autho-
ritarianism  and  for  useless conflict
between States and to serve the needs of the
rulers who might want to divert. attention
abroad. And Marx favoured these large
associations  because only such States could,
io his opinion, provide scope for the
growth  of modern economy and democracy,
for the assertion of people's will and
power. And we saw Marx concerned with the
example of the contemporary Balkan structure
or what happened to Balkan States, how the
Balkan St :U~". were used by the right wing
rulers to perpetuate their control and their
brand of authoritarian politics.  If I may
make bold and say further—I hope my friend
Mr. Niren Ghosh will forgive me—Lenin, of
course, was in favour of and he supported the
right of even small nationalities to self-
determination. But at the same time Lenin
said it was the duty of the progressive parties to
convince the people that they should now
exercise this right willingly and
democratically...

(Interruptions by Shri Niren Ghosh) .

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): Mr. Niren
Gosh, please don't interrupt.

DR. VIDYA PRAKASH DUTT: Now I
would like to ask: Is the Sikkim Congress
movement more progressive or is the Chogyal
movement more progressive? Lenin said that
the democratic forces should willingly and
democratically remain a part of the broader
democratic union. I agree that there is all the
case against forcible annexation of small
States by large neighbours. But there is
even.
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.a stronger case for a willing association by
the two backed by enlightened democratic
opinion of the two States. Therein lies I
submit, the crucial difference between
annexation and democratic associat'on. Not to
see this crucial difference is to quote Marx and
Lenin without understanding what they said,
without the heart and content. I can understand
those who want to promote animosity between
nations and those who want enclaves of
imperialism around independent States being
against the willing, friendly and demorcratic
association of Sikkhn to India. But I cannot
underhand the opposition to fuch association
from those who claim to speak for dsinocratic
social transformation and struggle against
imperialism.

What is happening in Sikkim today is
struggle against oppression, feudal autocracy
and for democracy and for i.he people's rights.
It may not be entirely the struggle that the
progressive forces might like to develop, but
it is very much more progressive than what
had gone on earlier.

Finally, a lot has been said about Chinese
reaction. I do not want to go into great details
because I am afraid, Madam, Vice-Chai'man,
of y)ur admonition and your bell. But I should
like to say that perhaps I have somewhat better
credentials to speak on what China would do
or might feel. And I submit that this associa-
tion of Sikkim with India will not stand i" the
way of oui developing normal relations with
China. Those who argue that it will, are
entirely wrong. On the other hand, I say China
will respect the country which has asserted its
own independence and the right to take its own
decision, the people of Sikkim and India taking
their own decisions and not from somewhere
else or abroad—China will respect that country
more than if we were merely to submit to all
that is being said.
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Therefore, I join all the other sections of
the House and as Shri Goray said let it be said
that the people of India as a whole responded
to the wishes of the people of Sikkim as a
whole and that the two came together
willingly, knowingly and consciously.

SHRI  JAIRAMDAS  DAULATRAM
(Nbminated): I will not detain the House for
long. Personally 1 feel that several of the
detailed suggestions and detailed issues raised
were issues and details which are not suitable
for being properly discussed in this forum.
This foruref*has world repercussions and
therefore one has to be very, very careful in
dealing with details of areas which are our
border areas. Sikkim is not merely a small
region, it is a border region and a delicate
border region. I am not looking al Sikkim as it
is today. I am looking at Sikkim as it might be
ten, fifteen and twenty years hereafter,
depending upon how we deal with matters of
Sikkim.

There is a school of thought that a great
mistake was made in 1947 when the British
left and that mistake was that we did not
integrate these small countries on our borders.
In my humble opir»on, that would have been
a great political blunder at that time. Events
have their course, time creates its own
problems and time indicates solutions at the
proper hour. And the proper hour has come
today and I personally congratulate the
honourable Minister of External Affairs on
having the opportunity and the honour of
submitting this Bill and getting it passed.

Madam, we are trying a great experiment
and the Parliament and the Government are
under a test as to how we are going to deal
with the people of this region. Today, the peo-
ple are in a certain emotional mood and we
have to be careful as to how we carry on our
affairs with those people. I will not go into the
other details. There are two or three simple
principles which I would submit for the
consideration of Government, perhaps
superfluously, because they must be there
already in their mind.
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I do not wish that any individual of our area
should be allowed to exploit the economic
resources of the people x>f Sikkim. My second
principle is that we should go even out of the
way, to develop the language, and culture of the
people of Sikkim. Thirdly, we .must be their
real friends. Real integration, not fo, today, but
integration for ever, is only possible by correct
attitudes with regard to matters ¢ or. which
sentiments are sensitive, on which emotions can
be arounded and, therefore, we have to be
careful in the selection of the officers who will
be dealing with these matters of the people
there. These are the two or three simple
principles that 1 would .submit with great
respect to the Government, but, as I said earlier,
perhaps superfluously, because they must be
there already in their minds.

As 1 said earlier, who are trying a new
experiment and we, the Members of
Parliament, and the Government are under
test as to how in our discussions and debates
we are going to deal with that very very
sensitive and small area. Thank you.

SHRI KHYOMOLOTHA (Naga-land):
Madam, I take the privilege of supporting
this Constitution (Amendment) Bill.

Madam, T come from '» "e*Wcter region
and [ know to a great extent the feelings, the
views and the opinions of the people living in
this border region. India today must be strong
and we from the border areas, we from the
State of Nagaland, Arunachal Pradesh,
Meghalaya, Mizorarn and also Sikkim, feel
that only when India is strong that we can be
secure and we want to be within the Indian
Union because we feel that it is strong. But
Tiow will India become strong? All these
border regions must be consolidated. But we
must be careful in enlarging our borders. We
have to think carefully too win the people
living in this region. We have to win the
confidence of these people. It is these people
living in these  border
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regions who will be able to defend this
country. It was in 1962 when the
Chinese  aggression took  place. Who
suffered first? It was the Arunachal
Pradesh people. It was not the people
of Delhi, not even the people of

Bengal. And, Madam, the people
living in Nagaland were  worried at
that time. But we were ready to
fight, if necessary. Because of this
fact, these border regions have to be
consolidated and I am very happy
that the people of Sikkim, out of their
own will, have come forward and

India, in its great wisdom, has accept

ed them. Now, we have to think and
we have to welcome even Bhutan.
I would not mind even welcoming

Bangla Desh and Pakistan., .(Inter

ruptions). Bring all these together to
make India stronger.................. (Interrup
tions) .

DR. K. MATHEW KURIAN: This is
chauvinism. . .(Interruptions).

SHRI KHYOMOLOTHA: So far as the
wishes of the people are concerned, I would
like to emphasize that let the Indian
Constitution have no double standard. I am in
UD.F. My party is the ruling party. But
whereas you have accepted the wish of these
people, you are giving a different look to our
wish. Our party wants consolidation of these
regions. But our lands, our people, are given
away to Burma, without consulting the
Nagaland Government. We want even these
people to come within the Indian Union. And
we are pressing for it, and yet the wishes of the
Nagas are brushed aside.

So I would request the Minister concerned,
the Central Government, and even this House,
not to have double standards, as far as this
Constitution and the wishes of the people are
concerned. Let not that Constitution belong
only to a party or a sect. It is for all. That is
why the wish of the people has to be
respected. What we want is a strong Indian
Union, where we are 3ecure. We know our
position very well, and once you respect the
wishes of the
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people of Nagaland and other regions, it is we
who will try to defend the country.
.(Interruptions). I think we mall be able to
defend much better .han even the security
forces, so far as our region is concerned. That
is why you have to look into this very
carefully. As you have welcomed the wish of
the Sikkimese people, you have also to
welcome the wish of the Naga people, who
are trying to do their best about the integrity
of this country. You should only think of
those areas, but also about the emotional
integrity where you have to respect the wishes
of all sections.

Thank you, Madam. . . (Interruptions).

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): The
Minister.

THE MINISTER OF EXTERNAL
AFFAIRS (SARDAR SWARAN SINGH):
Madam, Vice-Chairman, I am extremely
grateful to the hon. Members who have
participated in the debate. This is one of the
rare occasions when such a massive support is
available for any measure. 1 would, therefore,
like to thank the leaders of the political groups
who have decided to support this measure.
Towards the end, I will say a few words about
certain objections which have been raised by
the spokesman on behalf of the CPM.

Before, I do that, I would like to clarify
some of the points which were raised by those
hon. Members who otherwise are supporting
the Bill. I would like to say categorically the
provision in this Bill which creates the status
of a, associate meirbersnip will not and
cannot have any effect on any other
constituent State of India. Other States in
India are very much governed by the
constitutional provisions and it is attribute to
the sagacity of the leadership in these States
and also the co-operative spirit
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in which our federal system is working that
there is no desire at all on the part of any State
to have a status other than the one provided by
the Constitution. I have no doubt that I will be
voicing the feelings of all the Members of
Parlament of this House and the other House
when [ say that our Parliament will never be a
party, in any way, to loosen the structure that
has been evolved by the natural process of
creating a unified country, although this unity
is a combination of diversity also. Whole
respecting the language and culture of the va-
rious constituent States, we have preserved the
unity and this unity has been amply
demonstrated whenever we faced any
difficulty, whether it was at the time of war or
conflict or even when we were tackling other
difficult problems of a national character. I
would also like to add that no fear need be
entertained that any leader in Jammu and
Kashmir can ever think of asking for such a
status. Jammu and Kashmir is a part of India
and no power on earth can deflect us from that
position. I would also like to remind the hon.
Members that even Sheikh Mohammad Abdul-
lah has clearly made statements that so far as
accession to India is concerned, that is final.
That is not being challenged by him at all. I
fail to understand why there should be any fear
entertained in any quarter that there may be
any desire in Jammu and Kashmir to ask for a
status of this type.

Then there is a category of comments made
by even the supporters of the Bill in which
certain provisions of the Sikkim Act have been
criticised. I am not supporting all the pro-
visions of the Sikkim Act. It is for the Sikkim
Assembly to formulate those provisions and if,
at any time, the Sikkim Assembly feels that
they would like to have some other provisions,
it will be for them to take action in their
Assemb'y according to their procedures and
subject to the limitations under which they
may be working. Therefore so far as the pre-
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sent Amendment Bill is concerned, we
ar, not considering the provis.cns of
the Sikkim Act, but we are consider
ing amendments that are necessary in
our ow, Constitution to give effect to,
if 1T may say, only on, important pro
vision, that is, to enable tf.e represen
tatives of Sikkim to sit in our Par
liament. That is why we have come

to this Parliament. The rest of the
various provisions are, to a certain
extent, complementary or  procedural.

But the basic reason why we have to
make this amendment is to enable the
representatives of Sikkim to be seat
ed in the Lok Sabha and the Rajya
Sabha. If that compulsion were not
there and if we were not to accept

the suggestion or the request made
by the Sikkim Assembly to enable
the Sikkimese representatives to
participate in our parlia-

mentary system, it would not have been
necessary to come to Parliament at all for
amendment of the Constitution. It is true that in
this Bill our responsibilities are enumerated.
But I would like to remind the hon. House, as
very aptly put by my friend, Shri Bhupesh
Gupta, that we are not, by this Amendment
Bill, undertaking responsibilities on behalf of
Sikkim in any new sphere. We could exercise
and we have Dbeen exercising those
responsibilities and have also that authority
there under other agreements, the Treaty of
1950 or several other agreements and
'understanding that have been arrived at.

Mr. Deputy Chairman in the Chair)

Obviously this Constitution itself doe; not
give us the requisite authority in order to
function there. An amendment of the
Constitution i necessary to enable the
representatives of Sikkim to sit in our
Parliament. It is for this reason that this
amending Act is before this hon. House.

The main part of the speech of the
distinguished and learned spokesman of the
C.P.M., Shri Ganguli, for whose legal acumen
and constitutional ability i have the highest
respect was directed at various difficulties or
de-

[7 SEPT. 1974]

Amdt.) Bill, 1974 154

fficiencies in th, Sikki,, Act. It is not for me to
defend the Sikkim Act here. I am responding
to a particular provision in the Sikkim Act
where they have asked “s to respond to their
desire that they should be enabled to
participate i, our parliamentary system. The
other provisions of th, Sikki.,, Act, if I may
wave to remind this hon. House, are not before
us because we are not revising the Sikkim Act,
we ar, 'not re-writing the Constitution of Sik-
kim, and we are, if I may say, not competent,
sitting in this Parliament, to give Sikkiro a
constitution different from the one that they
have adopted. So, in a sense, all these points of
criticism which have been voiced by the
learned spokesman of the C.P.M. are really not
relevant for ou, present discussion. And all
that I can say is that these comments and such
other comments that might be made either in
our Parliament or outside could be or may be
taken into consideration by the elected re-
presentatives in Sikkim. It is for them to take a
view after considering all the aspects with
which they are faced an” the situation with
which they have to cope in Sikkim. But there
is one aspect which I would lik, to mention.
He also made a reference to the press
conference which was mentioned i, one of the
newspapers here. I have -made some quick
check about this Party whose spokesmen they
claimed to be. They have been referred to as
leaders of the Sikkim Prajatantr, Party. Now
the facts are that this Party which presently
claims to have a following of 60,000 did not
put up eve, a single candidate in the April,
1974 elections. So, this is the credential of this
Party...

DR. K. MATHEW KURIAN: Because
of the CHR.P. torture of the people,
they had to stand as Independents.

SARDAR SWARAN SINGH: I thought
that CRP is not a political party I a,, talking
of political party.
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fortunately, you, CRP is a political force.

SARDAR SWARAN SINGH: I was on a
simple point. . . (Interruption). And if my
friend has any infoimation to the contrary, I
will stand corected. I repeat what I said. This
party that claims to have a membership of
60,000 did not put up , single candidate in the
last elections. This is the simple point that I
am saying. And if this is not correct and if the
hon. Member who appears to be familiar with
this party is having a different information,
then I am prepared to accept his version. Now
the other point that I would like to mention
is...

DR. K. MATHEW KURIAN: Mr.
Minister, you are a knowledgeable Minister.
For your information I would lik. to say— I
know a little of Sikkim, I have studied Sikkim
politics— I can tell you that the present
Sikkim Prajatantr, Party was earlier called
the United Independents.

You should least know as the Minister of
Foreign Affairs They started their activities as
united independents. (Interruptions). They
later on formed the Prajatantra Party.

SARDAR SWARAN SINGH: The second
thing that I want to say and I have also been
informed is that no one in Sikkim has heard
any of these leaders. So far as the question as
to who is financing them is concerned, I
would leave this to be guessed by the hon.
Members. Now, Sir, they have made another
claim They claim in this press report that two
Assembly Members ar, on hunger strike. |
have already said in my opening speech that
all the 32 Members of the Assembly have
unanimously adopted this Constitution. There
was not even a single dissentient voice raised
when this Sikkim Assembly Bill was being
discussed in their Assembly. So, I would like
to ask who are these two Members? It is very
significant that the names of 32 Mem-
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bers cannot be a secret. After all, all their
names are gazetted and everybody knows who
those Members are. And, it is important that no
name of any Member who is on hunger strike
has been given. They are not such unknown or
anonymous people, because, everybody, the
entire world, knows who those 32 Members
are. Now, who are the two Members who are
supposed to be on hunger strike? If Dr Kuria,
or any of his friends hav, that information, I
would like to benefit from this. And, I would
like to say categorically that after seeing this
news report we have checked up with Gangtok.
Ther, is not a single person who is on hun-
gerstrike, much less that he be a Member of the
Sikkim Assembly. So, these are the types of
myths that are contained in this so-called press
conference. But, we have to live with this. Ours
is a free country, a free press and they can
display on their front-pages such half-baked
news.

SHRI SUBRAMANIAN
you say that with regret?

SWAMY: Do

SARDAR SWARAN SINGH; Not at all.
Otherwise how can Motherland be quoted by
China these days? We value this freedom. As I
said in the other House and I say here again, I
believe that the fact that dissent was voiced
here and the fact that dissent' was found to be
ridiculous, and that there was powerful support
in favour of the Bill strengthens the Bill on ac-
count of that dissent. We value our democratic
institutions in which everybody has got the
right to raise their voice or their difference
against any measure that might be before us.
That dissent may be either in the press or in the
House, it is a part of our system. But, I have a
feeling that some of those who are quoted in
other countries' media, whether it is press or
whether it is radio those countries, who voice
their dissent here must in their heart of hearts
be feeling somewhat uncomfortable because
even when certain organs wanted to criti-
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cise us, apparently they did not reckon with
the possibility of their being views quoted
either by the Peking or by the Pakistan radio.

SHRI LAL K. ADVANI: I am sorry. What
Motherland wrote on Sikkim could not have
been quoted by Peking.

SARDAR SWARAN SINGH: Now, don't
ask me to divulge everything which
Motherland and Organizer are being quoted.
It might interest you, Mr. Advani, because
you are the Leader of the Party, that Organiser
and Motherland are being quoted very
copiously in Pakistan these days.

SHRI LAL K. ADVANI: Understandable.

SADAR SWARAN SINGH: We should
not feel surprised The reason is that any stick
iy good enough to beat us. So, any opposition
party's comment criticising us, our system,
our difficulties obviously would be a ready-
made material for anybody to quote, who is
not very friendly to us So, it is not a great
compliment to your party, if they are being
quoted.

Then, Sir, there are the other“yoices. Some
say that it is virtually a merger. Others say: It
is nothing, why not have a complete merger?

So, in a sense, the extremes of both types
are naturallly not quite satisfied with what we
are doing. But what we are doing is exactly in
accordance with the wishes of the people of
Sikkim, and it will not be wise for us to say
"They want a particular status; no, this status
does not suit us and we want a more close
relation or no relation." In either case we will
not be responding in a very friendly manner to
the desire expressed by the people of Sikkim.

DR. K. MATHEW KURIAN: Have you
consulted them about merger?

SARDAR SWARAN SINGH; We do not
consult them at all. We accept
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what they want .to do and it is not for ug to
cross-examine them as to whether they want
merger or not. That will not be proper for us
to do.

SHRI SUBRAMANIAN SWAMY: Your
techniques...

SARDAR SWARAN SINGH; These
techniques appear to be succeeding even
against you.

Then, Sir, a question was put by Mr.
Ganguli. What oath will the Members from
Sikkim take? I say, the oath as prescribed in
our Constitution I will read it out and you will
find that there is nothing in this oath in which
there should be any inhibition for a Sikkimese
to subscribe to this oath. What is our oath? It
is prescribed in our Constitution:

"I, A.B.. having been- elected (or
nominated) a member of the Council of
States (or the House of the People) do
swear in the name of Gold/solemnly affirm
that I will bear true faith and allegiance to
the Constitution of India as by law
established, that I will uphold the
sovereignty and integrity of India and that I
will faithfully discharge the duty upon
which I am about to enter."

Of course, if they have to sit here, if they
have to pass an Act of India, if they have to
participate in an amendment of the
Constitution, if they have to approve the
Budget, if they have to vote either for or
against a no-confidence motion, they have to
subscribe to this oath, and there is absolutely
nothing objectionable in this. If they have to
sit in this House they will have to subscribe to
this oath and according to the provisions-of
the Bill which is before you.

Now there is a certain relationship between
India and Sikkim which will be part of the
Constitution. So, they will be swearing not
only by this oath which means that they will
uphold the integrity, ect. of India and in
accordance with what I have read out,
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[ilardar Swaran Singh.] but they will also
bear true allegiance to those provisions of the
Constitution which describe the
relationship between Sikkim and India.

I think this argument was raised— about
the form of oath—Ilike many lawyers do. I
have also been a lawyer. Sometimes we take
up an argument, perhaps, without studying the
provisions and we think that we have
discovered a very powerful argument.

SHRI NIREN GHOSH: You are a bit
floundering in this argument.

SHRI SALIL KUMAR GANGULI: I just
want to have a clarification. Without Sikkim
being an integral part of India he is swearing
allegiance to the integrity of India—may be
so far as other States are concerned. But they
will be coming here and shouting every day,
give us complete autonomy and give
freedom.

SARDAR SWARAN SINGH: What he
will be swearing in is so far as the States in
the Indian Union are concerned, he stands by
the integrity and the relationship that exists
between all the States in the country. So far as
relationship between Sikkim and India is
concerned, he swears by the associate
character which again is defined in the
Constitution. So there is absolutely no
difficulty in understanding the implications of
an oath of this type.

SHRI UMASHANKAR"* JOSHI
(Nominated): It is meet and proper that you
have come to us with this Bill with this
complication and not Mr. Gokhale.

SARDAR SWARAN SINGH: Well, I
could not follow the dig, if there is any, in
this.

SHRI UMASHANKAR JOSHI: It is a
compliment

SARDAR SWARAN SINGH: Thank pou
very much. I am now interested in getting this
Bill through. And having met all the points
that have been
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raised I think the stage has come to exercise
the privilege that all of you have to give your
support to this Bill. I would appeal—with
such a masive consensus having been built I
am not sure whether I am too late in appeal-
ing even now—that eve, the CPM Members
should vote for this because you have to make
a choice, if I may say so, between the palace
and the people and your voice should be with
the people and not with the  palace.

(Interruptions).

DR. K. MATHEW KURIAN: We are with
the people.

SARDAR SWARAN SINGH: Even if you
have some  difficulty, some  other
consideration, you may, even if y°u are not
prepared to vote with us, still consider at any
rate abstaining so that all the buttons that are
pressed show the green light.

MR. DEPUTY CHAIRMAN: I will now
put Mr. Rajnarain's amendment to vote.

The question is:—

"That the Bill further to amend the
Constitution of India to give effect to the
wishes of the people of Sikkim for
stregthening Indo-Sikkim co-operation and
inter-relationship, as passed by the Lok
Sabha, be referred to a Select Committee of
the Rajya Sabha consisting of nine
Members, namely :-

Shri Lal K. Advani

1

2 Shri Shvam Lal Yadav
3. Shri Lokanaty, Misra.

4. Shri Rabi Ray.

5. Shri Prakash Vir Shastri
6. Shri M, P. Varma

7. €hri Jagbir Singh.

8 Shri Banarsi Das.

9. Shri Sitaram Singh.

with instructions  to report by the
first day of the next session."
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The motion was negatived.

MR. DEPUTY CHAIRMAN: Now I
will put the motio, to vote.

Th, question isi—

"That the Bill further to amend the
Constitution of India to give effect to the
wishes of the people of Sikki, for
strengthening Indo-Sikkim co-operation
and interrelationship, as passed by the Lok
Sabha, be take, into consideration."

The House divided.

MR DEPUTY CHAIRMAN:
Aves 175: Noes — 8
AYES—1T75

Abid, Shri Qasim Ali

Abu Abraham, Shri
Adivarekar, Shrimati Sushila Shankar
Advani, Shri Lal K

Ahmad, Dr, Z. A,

Alva, Shrimati Margaret

Amla, Shri Tirath Ram
Anandam_  Shri M.

Arif, shri Mohammed Usman
Avergoankar, Shri R, D J
Barman,Z Shri B. D.

Berwa, Shri Jamna lLal
Bhagwati, Shri B. C.

Bhardwaj, Shri Jagan Nath
Bhatt, Shri Nand Kishore

Bisi, Shri P. N,

Bobdey, Shri 8. B.

Borooah, Shri D. K,
Buragohain, Shri Nabin Chandra
Chandra Shekhar, Shri
Chandrasekhar, Shrimati Maragatham
Chattopadhyaya, Prof. D, P,
Chaturvedi, Shrimati Vidyawati
Chaudhari, Shri N. P
Chaurasia, Shri S. D. S.
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Chettri, Shri K B,
Choudhary, Shri N. R.
Chowdhary, Shri . L. ~
Chawdhri, Shri A, 5.~ ~
Chundawat, Shrimati Lakshmi Kumarj
Das, Shri Balram !
Dag, shri Bipinal

Dhabe, Shri 5. W.

Dhar, Shri D, P. .

Dhulap, Shri K. N, -

Dikshit, Shri Umashankar :
Dutt, pr. Vidya Prakash T 3,
Dwivedi, Shri D, N. BT
Gadgil Shri Vithal

Goswami, shri 8. P.

Gujral, Shri I. K,

Gupta, Shri Bhupesh

oAl L

Hashmi, Shri 8. A, | * ==

Himmat Sinh, Shri I

Amam, Shrimati Aziza

Jain, ghri Dharamchand "'r

Jairamdas Daulatram, Shri

Jha, Shri Kamalnath

Joshi, Shri Jagdish

Joshi, Shrimati Kumudben
Manishankar i.-

Joshi, Shri Umashankar '*'d'"i_';'

Kadershah, Shri M. o b

Kalaniya, Shri Thrahim
Kalp Nath, Shri
Kalayan Chand, Shri
Kamble, Prof N, M.
Kapur, Shri Yashpal
Kesri, Shri Sitaram " s
Khan, Shri Khurshed Alam .° ™'
Khan, Shri Magscod Alj Ao
Khan, Frof. Rasheeduddin

Kollur, Shri M, L.

Kripalani, Shri Krishna

Krishan Kant, Shri o
Krishna, Shri M. R, 7 7%

Kulkarni, Shri A. G. '} -
Kulkarni, Shrimati Sumitra G. °
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Kumaran, Shri 8, . P
Kumbhare, Shri N, H. g
Kureel Urf. Talib, Shri P. L.
Lakshmanan, Shri G. -
Lokesh Chandra, Dr,
Lotha, Shri Khyomo
Mahanti, Shri B, C, .
Mahanti, Shri B. K. Ce

W

Mahapatro, Shri L. P ,

Majhi, Shri C. P,
Makwana, Shri Yogendra
Malaviya, Shri Harsh Dea

Mali, Shri Ganesh Lal .

Mariswamy, Shri S. 8. °
Mathur, Shri Jagdish Prasad
Mehta, Shri Om '
Menon, Shrimati Leela Damodara
Mirdha, Shri Ram Niwas
Mishra, Shri R. K.
Mukherjee, Shri Kalj

Lo

Mukherjee, Shri Pranab .
Mukhopadhyay, Shrimati Purabi

Mulla, Shri A, N, .
Munda, Shri B, R. L
Murthy, ghri B, P, Nagaraja <
Musafir, Shri Gurmukh Singh
Narasiah, Shri H. 8.

Nawa] Kishore, Shri . .-
Nizam-ud-Din, Shri Syed
Nurul Hsan. Prof. 8.

Oberoi, Shri M, S. o .

Pai, SheiT. A 0 =
Panda, Shri Brahmananda = . - .
Parashar, Shri V. R, | _ .. ]
Patil, Shri Deorao . . ' lq

Patil, Shri Gulabrao ..
Pradhan, shrimati Saraswati
Prasad, Shri Bhola G -
Prasad, Shri K. L. N. [ .!
Punnaish, Shri Kota . = °
Rachaiah, Shri B.

Raha, Shri Sanai Kumar
Raju, Shri V, B,
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Ranganathan, Shri 8,

Rao, Shrimati Rathnabai Sreenivasa
Rao, Shri V. C, Kesava

Ray, Shri Rabi

Reddi, Shri K. Brahmananda
Reddi, Shri Papj

Reddy, Shri Gaddam Narayana
Reddy, Shri Janardhana T
Reddy, Shri K. V. Raghunatha
Reddy, Shri Mulka Govinda .
Reddy, Shri R, N. Ve
Roshan Lal, Shri T
Saleem, Shri Mohammad Yunua
Sangma, Shri E, M.

Sardar Amjad Ali, Shri

Sardesai, Shri 8. G.

Savita Behen, Shrimati P
Seyig Muhammad, Dr, V. A, . .
Shah, Shri Manubhaj ”
Shahi, Shri Nageshwar Prasad
Sharma, ghri K. L. * =~
Sharma, Shri Yogendra

Shastri, Shri Bhola Paswan

Shastri, Shri Prakash Vir
Shekhawat, Shri B. S.

Shishir Kumar, Shri

Shukla, Shri Chakrapani

Shukla, Shri M. P.

Shyamkumari Devi, Shrimati
Singh, Shri D, P.

Singh, Shri 1. D. "

Singh, Shri I. T. !

Singh, Shri Jagbir oo
Singh, Shrimati Jahanara Jai'pal
Singh, Shri Kameshwar

Singh, Shri Mahendra Bahadur
Singh, Shri Mohan

Bingh, Shri Nathi

Singh, Shri Niranjan

Singh, Shri Parbhu

Singh, Shrimati Pratibha
Singh, Shrij Ranbir

Singh, Shri Sultan
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Singh, Shri Triloki .
Singh, Dr, V. B. L. .
Sinha, Shri Awadheshwar Prasad
Sisodia, Shri Sawaisingh
Sukhdey Prasad, Shri

[7 19741  Amdt) Bill,

Clause 2—Insertion of neto article 2A.

SHRI B. S. SHEKHAWAT (Madhya Pradesh):
Sir, I beg to move:

"That at page 1, lines 10 and 11, for the words
"shall be associated with the Union on the terms
and conditions set out in that Sche-rule.' the words

Sultan, Shrimati Maimoona
Swamy, Shri Subramanian
Swu, Shri Scato

Thakur, Shri Gunanand -
Tilak, Shri J. 8.

Tiwari, Shri Shankarial
Tiwary, Pt. Bhawaniprasad
Totu, Shri G. C.

Tripathi, Shri Kamlapati
Trivedi, Shri H M. - -
Tyagi, Shri O. P.

Varma, Shri M, P.

Varma, Shrimati Narayani
Manaklal

Venigalia Satyanarayana, Shri
Vyas, Dr. M, R.

Wajd, Shri Sikander Ali
Yadav, Shri Shyam Lal

Devi

NOES—8

Ganguli, Shri Salil Kumar Ghosh, Shri Niren
Kunjachen, Shri P. K. Mathew Kuriar® Dr. K.
Menon, Shri Viswanatha Mullick Choudhury, Shri
Suhrid Roy,  Shri Shri
Sasankasekhar

Monoranjan Sanyal,

The motion was carried by a majority of the total
membership of the House and by a majority of not
less than two thirds of the Members present and
voting.

MR. DEPUTY CHAIRMAN: We shall now take
up the clause by clause consideration of the Bill.

'shall form part of the Union.' be substituted."

The question wa, proposed

st WY fog m@iga: symamta
wgrEa, wag ¥ fam gwreFr aaf gd o
39 fgar #1 o g & s fan
T TG GF FAHTT HAAT ST AFAT
2 & fafew ol 9w & 99 fF9
AFTT ¥ w2z T § | ¥ HIT qd
g 7€ T @ ) waw fafew &
foe® 150 a9 ¥ sfagrm #1331 7%
AT 19 A1 97 79 39 T gy fF
fafare oY qrea @ drs z990 z4n
SFIT & AlgE & gram a4 1@ 2 |
1950 F wger Avan a1 & 1947 &
qger, 91 gATIT 3w wranz 3T, fafeEs
® e AT s fashs & wEe A
017 37 §Eeaar  @ia fegena ¥
Tt fo| 9977 weAr &9 foez 5@
7 Y ST T wfgwre 3w | foer
BATATI 1947 H 391 ¥ A% g &
TUE BT TE ¥ e framaal #
fraam gwar7 oda & grq & @ AT
fafyssr ®1 wvgea wrig oRad #
fafaey & 7211 5@ awg & =Eear ©
WA e WIAT | 47 Haq WEI AE i
SAT 2 fF 1947 & %7 1949 %
fafesw & 320 are &1 @84 fear sman
71 s fafes 1 pree & @ quiaan
UFTEH a9 S17 | 7T 37 A7 KA A
AT F FHEIT At fEar A1, dar
@IF T Ty, fafma ® swa
39T AT UwEgA w1 fawa gy AT
ATA FT YA 7 SO B TR R
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ATHE 7% A4 WFIT § a7 747
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€1 &q A f37 awrs g Faeqarfray
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faferm za1% 2 a1 ox wfgs Ee
2\ T AT 3, Hipq qrﬁ* q14-974
faesarfvar Frﬁr AT 3 T ITHT
HZAA ALAT GIAT | fafena T wfa®
famra (9e® 9vq a9t & Frrar avar
gL ar a7 a3t guv . fafywe w5y
v & fer 35 gt wer T
aﬁ'ra:‘ 7 faaar frir 3§ 2 oo fqa
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Arzar | fafawa &t fovar w1 =97 fog
T7g ¥ 2, fafers &1 $=fezrmasian
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(Interruption).

e
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T& FIATT AT 3 | What is the need
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for such a long speech? Repeat, repeat,

repeat, all the time repeating the same.

SHRI SALIL KUMAR GANGULI: On a
point of order, Sir- Who is conducting the

House—Kali Babu or yourself?

AT QTR 7257

F &g A w1E 57
IITAT ATZAT AT AT 92 IHAFT 7 A7
AT F 797 -a?Z At 2 ogoaz
fraz7 woat smzan g & 57 29 &
fafesm & aga & 37 9%17 7 7047
=44 FT =77 AfTATT § wem
A0 w1 frg awrT w0 wfgwr 2
3AY 3717 77 wlawre fafems F1 faan
3AT 2, g feRq #y ®T9 g04 A5
F@ T AT 3;r F, T4 BT ABTA
FTFWEq T air Zra 7 faargar 3
AT ATTAT G3Y A7 w4 W2 ré,_ T fr
fafFra & a1 afafafa wdd a7 et
afgarT 7 orvg 79, a1 7 37 feafy 7
7z f1377 w7ar Frzav § 5 a4y Ay
qr7 4 w27 B F1 a1 30 397 3427 w1
S¥eatEa 3 31 2 [ ot 977 fafawm At
faegeara wr 27 afg & f3dg & 3717
T E A 37 fAT § fadza o
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73T FTHRT 3ATLAZ Tl 5397 | fgegeaa
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A7 a7 A qfz aw7 57 A3 3§ an
37 AR 777 fafsqs &5 & g€ 741
ar<r AreAtfga fFa saq qie fgegere
o1 fafena & 417 & fag awre w1
feafa & a% w27 977 grar A%

o AT fme g
FTHWTET 747 gz% 2P
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2 W4 ST 1 92 [A3TA Al qga
2 f 7z fazolt aeg fafam 217 fegear
71 fraar # ey awre 71 fasa qar 1
57 zofom a7 feq dar F94 719 @19
HAT 2 ware w7 34 Mgy 9t In
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fowgn & fasg fax? 9717 7 9393
FTFA F g7 A ¥ A HITRT AAT
Tig A ag g g7 fRard A
WRIEA, WA § i fadew AT A
f& oFEwA 1 FWLHT AR F T4,
&% few @1 wiT wrvT gEad 91l &
FIH EH W9A 214 7w & afF
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fem < frdea w71 g fr ag o
1YY F ONEATT AN TATE TN W
=T fFar s

SARDAR SWARAN SINGH: I want to say
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(The House divided)

Ayes .. 169
Noes .. Nil
AYES—169

Abid, Shri Qasim Ali

Abu Abraham, Shri
Adivarekar, Shrimati Sushila Shankar
Advanj, Shri Lal K.

Ahmad, Dr. Z. A.

Alva, Shrimati Margaret

Amla, Shri Tirath Ram
Anandam, Shri M.

Arif ghri Mohammed Usman
Avergoankar, Shri R. D, J.
Barman, Shri B. D,

Berwa, Shri Jamna Lal
Bhagwati, Shri B. C.

Bhardwaj, Shri Jagan Nath
Bhatt, Shri Nand Kishore

Bisi, Shri P. N,

Bobdey, Shri S. B,

Borooah, Shri D, K.

Buragohain, Shri Nabin Chandra
Chandra Shekar, Shri

that we should go to the extent to which the
Sikkim Assembly is prepared to go, and therefore.
I cannot accept his amendment.

Chandrasekhar, Shrimati Maragatham

MR. DEPUTY CHAIRMAN: The question is:

"That at page 1, line; 10 and 11, for the
words 'shall be associated with the Union on
the terms and conditions set out in that Sche-

dule.' the words 'shall form part of the Union.'
be substituted.”

The motion was negatived.

MR. DEPUTY CHAIRMAN:
question is:

The

"That clause 2 stand part of the Bill"

Chattopadhyayva, Prof. D, P,
Chaturvedi, Shrimati Vidyawatj
Chaudhari, Shri N. P.

Chaurasia, ghri S, D. 5.

Cheltri, Shri K, B.

Choudhury, Shri N. R.

Chowdhary, Shri C. L,

Chowdhri, Shri A. S.

Chundawat, Shrimati Lakshmj Kumari
Das, Shri Balram

Das, ghri Bipinpal

Dhabe, Shri 8. W,

Dhar, Shri D. P, t
Dhulap, Shri K. N.

Dikshit, Shri Umashankar

Dutt, Dr, Vidya Prakash

Dwivedi, Shri D, N,
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Gadgil, Shri Vithal
Goswami, Shri S. P.
Gujral, Shri L. K.
Gupta, Shri Bhupesh
Hashmi, Shri 8. A,
Himmat Sinh, Shri
Imam, Shrimati Aziza
Jain, Shri Dharamchand
Jairamdas Daulatram, Shri
Jha, Shri Kamalnath
Joshi, Shri Jagdish
Joshi, Shrimati Kumudben
Manishankar

Joshi, Shri Umashankar
Kadershah Shri M.
Kalaniya, Shri Tbrahim
Kalp Nath, shri
Kalyan Chand, Shri
Kamble, Prof. N, M.
Kapur, Shri Yashpal
Kesri, Shri Sitatram
Khan, Shri Khurshed Alam
Khan, Shri Magsood Ali
Khan, Prof. Rasheeduddin
Kollur, Shri M. L.
Kripalani, shri Krishna
Krishan Kant, Shri
Krishna, Shri M. R.
‘Kulkarni, Shri A, G.
Kulkarni, Shrimati Sumitra G.
Kumaran, Shri S.
Kureel Urf. Talib, Shri P. L.
Lakshmanan, Shri G.
Lokesh Chandra, Dr,
Mahanti, Shri B. C.
Mahanti, Shri B. K.
Mahapatro, Shri L.
Majhi, Shri C. P.
Makwana, Shri Yogendra
Malaviya, Shri Harsh Deo
Mali, Shri Ganesh Lal
Mariswamy, Shri 8. S,
Mathur, Shri Jagdish Prasad
Mehta, Shri Om
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Menon, Shrimati Leela Damodara
Mirdha, Shri Ram Niwas
Mishra, Shri R. K. '
Mukherjee, Shri Kali
Mukherjee, Shri Pranab
Mukhopadhyay, Shrimati Purabi
Mulla, Shri A N.

Munda, Shri B, R,

Murthy, shri B. P, Nagaraja
Musafir, Shri Gurmukh Singh
Narasiah, Shri H. S.

Nawal Kishore, Shri
Nizam-ud-Din, Shri Syed
Nuru| Hagan, Prof, S.
Oberoi, Shri M. S,

Pai, Shri T. A.

Panda, Shri Brahmananda
Parashar, Shri V. R.

Patil, Shri Deorao

Pati!, Shri Gulabrao
Pradhan Shrimati Saraswati
Prasad, Shri Bhola

Prasad, Shri K. L, N.
Punnaiah, Shri Kota
Rachaiah, Shri B.

Raha, Shri Sanat Kumar
Raju_ Shri V. B,
Ranganathan, Shri S.

Rao. Shrimati Rathnabhai Sreenivasa

Rao, Shri V. C, Kesava

Ray, Shri Rabi

Reddi, Shri K. Brahmananda
Reddy, Shri Gaddam Narayana
Reddy, Shri Janardhana
Reddy, shri K. V. Raghunatha
Reddy, Shri Mulka Govinda
Reddy, Shri R, N. -

Roshan Lal, Shri

Saleem, Shri Mohammad Yunus
Sangma, Shri E. M.

Sardar Amjad Ali Shri
Savita Behen, Shrimati

Seyid Muhammad, Dr, V. A
Shah, Shri Manubhai
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Shahi, Shri Nageshwar Prasad Wajd, Shri Sikander Ali Yadav, Shri
Sharma, Shri K. L, Shyam Lai
Sharma, Shri Yogendra NOES__Nil

Shastri, Shri Bholy Paswan

Shastri, Shri Prakash Vir The mot_ion was carried by a majorit){ of_ the total
. membership of the House and by a majority of not

Shekhawat, shri B. S. less than two-thirds of the Members present and

Shishir Kumar, Shrj voting.
Shukla, Shri Chakrapani
Shukla. Shri M. P.

Clause 2 was added to the Bill.

Shyamkumari Devi, Shrimati MR. DEPUTY CHAIRMAN: The question is:
Singh, Shri D, P "That clause 3 stand part of the Bill."

Singh, Shri 1. D

Singh, Shri I. T The House divided. MR.

Singh, Shrimati Jahanara Jaipal
Singh, Shri Kameshwar
Singh, Shri Mahendra Bahadur Ayes : 169 SRRV

DEPUTY CHAIRMAN;

Singh, Shri Mohan
Singh, Shri Nathi

Noeg : Nil
Singh, Shri Niranjan " i '

AYES—169

Singh, Shri Parbhu

Singh, Shrimati Pratibha

Singh, Shri Ranbir Abid, Shri Qasim Ali

Singh. Shri Sultan Abu Abraham, Shri

Singh, Shri Trilokj Adivarekar, Shrimati Sushila Shankar

Singh Dr, V, B, Advani, shri Lal K.

Sinbha, Shri Awadheshwar Prasad Ahmad, Dr, Z. A

Sisodia, Shri Sawaisingh Alva, Shrimati Margaret

Sukhdev Prasad, Shri Amla, Shri Tirth Ram

Sultan, Shrimati Maimoona Anandam, Shri M. '

Swu, Shri Scato Arif Shri Mohammed Usman

Thakur, Shri Gunanand Avergoankar, Shri R. D. J, 77 ¢

Tilak, Shri J S ' Barman, Shri B. D, o

Tiwari, Shri Shankarlal Berwa, Shri Jamna Lal '

Tiwary, Pt. Bhawaniprasad Bhagwati, shri B. C.

Totu, Shri G. C Bhardwaj, Shri Jagan Nath

Tripathi, Shri Kamlapati Bhatt, Shri Nand Kishore

Trivedi, Shri H. M. Bisl, Shri P. W. RTINS
Bobdey, Shri 8. B, R

Borooah, Shri D, K. "% ¢
Buragohain, Shri Nabin Chandra
Chandra Shekhar, Shri -~ 7 1

Tyagi, Shri O. P

Varma, Shri M. P

Varma_ Shrimati Narayanl Devi
Manaklal

Venigalla Satyanarayana, Shri

Vyas, Dr. M, R,



175  Constitution (Thirty- [RAJYA SABHA] Amdt) Bill, 1974 176

sixth

Chandrasekhar, Shrimati Maragatham
Chattopadhyaya, Prof, D. P
Chaturvedi, Shrimati Vidyawati
Chaudhari, Shri N. P.
Chaurasia, Shri 8. D. 8,
Chettri, Shri K. B,
Choudhury, Shri N. Ry
Chowdhary, Shri C. L,
Chowdhri, Shri A. S,
Chundawat, Shrimatj Lakshmj Kumari
Das, Shri Balram
Das, Shri Bipinal
Dhabe, Shri §. W.
Dhar, Shri D, P.
Dhulap, Shri K. N,
Dikshit, Shri Umashankar
Dutt, Dr. Vidya Prakash
Dwivedi, Shri D, N,
Gadgil, Shri Vithal
Ganguli, Shri galil Kumar
Ghosh, Shri Niren )
Goray, Shri N, G,
Goswami, Shri 8 P.
Gujral, Shri 1. K.
Gupta, Shri Bhupesh
Hashmi, Shri S, A.
Himmat Sinh, Shri
Imam, Shrimati Aziza
Jain, Shri Dharamchand
Jairamdas Daulatram Shri
Jha, Shri Kamalnath
Joshi, Shri Jagdish
Joshi, Shrimati Kumudhben

Manishankar
Joshi, Shri Umashankar
Kadershah, Shri M,
Kalaniya, Shri Tbrahim
Kalp Nath, Shri
Kalyan Chand, Shri
Kamble, Prof. N. M.
Kapur, Shri Yashpa)
Kesri, Shri gsitaram
Khan, Shri Khurshed Alam
Khan, Shri Magsood Alj

Khan_ Prof. Rasheeduddin
Kollur, Shri M, L.

Kripalani, Shri Krishna
Krishan Kant, Shri

Krishna, Shri M, R.
Kulkarni, ghri A, G.
Kulkarni, Shrimati Sumitra G.
Kumaran, Shri S

Kuree] Urf. Talib, Shri P, L.
Lakshmanan, Shri G.
Lokesh Chandra, Dr.
Mahanti, Shri B. C.
Mahanti, Shri B. K.
Mahapatro, Shri L.

Majhi, Shri C. P,

Kakwana, Shri Yogendra
Malaviya, Shri Harsh Deo
Mali, Shri Ganesh Lal
Mariswamy, Shri 8. 8.
Mathur, Shri Jagdish Prasad
Mehta, Shri Om

Menen, Shrimati Leela Damodara
Mirdha, Shrj Ram Niwas
Mishra, Shri R, K,
Mukherjee, Shri Kali
Mukherjee, Shri Pranab
Mukhopadhyay, Shrimati Purabi
Mulla, Shri A. N,

Munda, Shri B, R,

Murthy, Shri B. P. Nagaraja
Musafir, Shri Gurmukh Singh
Narasiah, Shri H., S,

Nawal Kishore, Shri
Nizam-ud-Din, Shri Syed
Nurul Hasan, Prof, S,

Oberoi, shri M. 8.

Pai, shri T. A,

Panda, Shri Brahmananda
Parashar, Shri V, R,

Patil, Shri Deorao

Patil, Shri Gulabrao
Pradhan, Shrimatj Saraswati
Prasad, Shri Bhola
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Prasad, Shri K, 1., N.
Punnaiah, Shri Kota
Rachaiah, Shri B.

Raha, Shri Sanat Kumar
Raju, Shri V. B,
Ranganathan, Shri 8.

Rao, Shrimati Rathnabai Sreenivasa
Rao, Shri V. C. Kesava

Ray. Shri Rabi

Reddi, Shri K, Brahmananda
Reddy, Shri Gaddam Narayana
Reddy, Shri Janardhana
Reddy, Shri K. V. Raghunathg
Reddy, Shri Mulka Govinda
Reddy, Shri R. N.

Roshan Lal, Shri

Saleem, Shri Mohammad Yunus
Sangma, Shri E. M,

Sardar Amjad Ali, Shri
Savita Behen, Shrimati
Seyid Muhammad, Dr. V, A
Shah, Shri Manubhai

Shahi, Shri Nageshwar Prasad
Sharma, Shri K. L,

Sharma, Shri Yogendra
Shastri, Shri Bhola Paswan
Shestri, Shrij pPrakash Vir
Shekhawat Shri B, §.
Shishir Kumar, Shri

Shukla, Shri Chakrapa;u
Shukla, Shri M. P.
Shyamkumarj Devi, Shrimatj
Singh, Shri D, P.

Singh, shri I. D,

Singh, Shri 1. T.

Singh, Shrimati Jahanara Jaipal
Singh, Shri Kameshwar
Singh, Shri Mahendra Bahadur
Singh, Shri Mohan '
Singh, Shri Nathi

Singh, Shri Niranjan

Singh, Shri Parbhu

Singh, Shrimati Pratibha
Singh, Shri Ranbir
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Singh, Shri Sultan
Singh, shl"]' Trﬂokj
Singh, Dr v, B,

Sinha, Shri Awadheshwar Prazad

Sisodia, Shrj Sawaisingh
Sukhdey Prasad, Shri
Sultan, Shrimati Maimuona
Swu, Shri Scato
Thakur, ghri Gunanand
Tilak, Shri J. .
Tiwari, Shri Shankarla]
Tiwary, pt, Bhawaniprasa j
Totu, Shri G. C.
Tripathi, Shri Kamlapati
Trivedi, Shri H. M,
Tyagi, Shri 0, p,
Varma, Shri M. p.
Varma, Shrimat
Manak]lal

Venigalla Sat_‘.rzmarayana, Shri
Vyas, Dr. M R.
Wajd, Shri Sikander Alj

| Yadav, Shri Shyam Lal

i Narayani Devj

| NOES-—Nil
The motion was carried by a maji rity of
the total membership of tht> House and by a
majority of not Jess than two-thirds of the
Members present and voting.

Clause 3 was added to the Bill.

MR. DEPUTY CHAIRMAN: The
question is;

"That clause 4 stand part of the Bill."
The House divided. MR.
DEPUTY CHAIRMAN: Ayes
169 Noes : Nil
AYES—169

Abid, Shri Qasim AJi
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Abu Abraham, Shri

Adivarekar, Shrimati Sushila Shankar

Advani, Shri Lal K

Ahmad, Dr. Z. A.

Alva, Shrimati Margaret

Amla, Shri Tirath Ram

Auandam, Shri M.

Arif, Shri Mohammed Usman

Avergoankar, Shri R, D, J.

Barman, Shri B. D,

Berwa, Shri Jamna Lal

Bhagwati, Shri B. C.

Bhardwaj, Shri Jagan Nath

Bhatt, Shri Nand Kishore

Bisi, Shri P, N.

Bobdey, Shri S. B.

Borooah, Shri D K.

Buragohain, Shri Nabin Chandra

Chandra Shekhar, Shri

Chandrasekhar, Shrimati Maragatham

Chattopadhyaya, Prof D. P.

Chaturvedi, Shrimatj Vidyawati

Chaudhari, Shri N. P.

Chaurasia, Shri S. D, S,

Chettri, Shri K. B,

Choudhury, Shri N R.

Chowdhary, Shri C. L,

Chowdhri, Shri A. S.

Chundawat, Shrimati Lakshmi Kumari

Das, Shri Balram

Das Shri Bipinpal

Dhabe, Shri §, W.

Dhar, Shri D. P.

Dhulap, Shri K. N.

Dikshit, Shri Umashankar

Dutt, Dr. Vidya Prakash
Dwivedi, Shri D. N.
Gadgil, Shri Vithal
Goswami, Shri S. P.
Gujral, Shri I, K.
Gupta, Shri Bhupesh
Hashmi. Shri 8. A.
Himmat Sinh, Shri
Imam, Shrimati Aziza
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Jain, shri Dharamchand

Jairamdas Daulatram, Shri

Jha, Shri Kamalnath

Joshi, Shri Jagdish

Joshi, Shrimati Kumudben
Manishankar

Joshi, Shri Umashankar

Kadershah, Shri M.

Kalaniya, Shrj Ibrahim

Kalp Nath, Shri

Kalyan Chand, Shri

Kamble, Prof. N. M,

Kapur, Shri Yashpal

Kesri, Shri Sitaram

Khan Shri Khurshed Alam

Khan, Shri Maqgsood Ali

Khan, Prof. Rasheeduddin

Kollur, Shri M. L.

Kripalani, Shri Krishna

Krishan Kant, Shri

Krishna, Shri M, R.

Kulkarni, Shri A. G.

Kulkarni. Shrimati Sumitra G.

Kumaran, Shri S,

Kureel Urf. Talib, shri P, L.

Lakshmanan, Shri G,

Lokesh Chandra. Dr,

Mahanti, Shri B. C.

Mahanti Shri B, K.

Mahapatro, Shri L.

Majhi, Shri C. P.

Makwana, Shri Yogendra

Malaviva, Shri Harsh Deo

Mali, Shri Ganesh Lal

Mariswamy, Shri S. S.

Mathur, Shri Jagdish Prasad

Mehta, Shri Om

Menon, Shrimati Leela Damodara

Mirdha, Shri Ram Niwag

Mishra, shri R, K.

Mukherjee, Shri Kali

Mukherjee, Shri Pranab

Mukhopadhyay, Shrimati Purabi

Mulla, Shri A. N.
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Munda, Shri B. R,

Murthy, Shri B, P. Nagaraja
Musafir, Shri Gurmukh Singh
Narasiah, Shri H. S

Nawal Kishore, Shri
Nizam-ud-Din, Shri Syed
Nurul Hasan, Prof. S,

Oberoi, Shri M. S.

Pai, Shri T. A.

Panda, Shri Brahmananda
Parashar, Shri V. R.

Patij, Shri Deorao

Patil Shrij Gulabrao

Pradhan, Shrimati Saraswati
Prasad, Shri Bhola

Prasad, Shri K. L. N.
Punnaiah, Shri Koty
Rachaiah, Shri B.

Raha, Shri Sanat Kumar
Raju, ghri V. B.

Ranganathan, Shri S.

Rao, Shrimati Rathnabal Sreenivasa
Rao, Shri V. C. Kesava

Ray, Shri Rahi

Reddi, Shri K, Brahmananda
Reddy, Shri Gaddam Narayana
Reddy, Shrj Janardhana
Reddy, Shri K V. Raghunatha
Reddy, Shri Mulka Govinda
Reddy, Shri R. N,

Rashan Lal, Shri

Saleem, Shri Mohammad Yunus
Sangma, Shri E. M.

Sardar Amjad Ali, Shri
Savita Behen, Shrimatj
Seyid Muhammad, Dr. V. A,
Shah, Shri Manubhai

Shahi, Shri Nageshwar Prasad
Sharma, Shri K. L.

Sharma_ Shri Yogendra
Shastri, Shri Bhola Paswan
Shastri, Shri Prakash Vir
Shekhawat, Shri B. S.
Shishir Kumar, Shri

[ 7 SEPT. 1974]

Amdt.) Bill, 1974 182

Shukla, Shri Chakrapani

Shukla, Shri M, P,

Shyamkumari Devi, Shrimatj

Singh, Shri D. P.

Singh, Shri 1. D,

Singh, Shri I. T,

Singh, Shrimati Jahanara Jaipal

Singh Shri Kameshwar

Singh, shri Mahendra Bahadur

Singh, Skri Mohan

SBingh, Shri Nathi

Singh, Shri Niranjan

Singh, Shri Parbhu

Singh, Shrimati Pratibha

Singh, Shri Ranbir

Singh, Shri Sultan

Singh, Shri Triloki

Singh, Dr. V. B.

Sinha, Shri Awadheshwar Prasad

Sisodia. Shri Sawaisingh

Sukhdey Prasad, Shri

Sultan, Shrimati Maimoona

Swu, Shri Scato

Thakur, Shri Gunanand

Tilak, Shri J S.

Tiwari, Shri Shankarlal

Tiwary, Pt. Bhawaniprasad

Totu, Shri G. C.

Tripathi, Shri Kamlapatj

Trivedi, Shri H. M,

Tyagi, Shri O, P.

Varma, Shri M. P,

Varma, Shrimatli Narayanj Devi
Manaklal

Venigalla Sotyanarayana, Shri

Vyas, Dr. M. R.

Wajd, Shri Sikander Alj

Yadav, Shri Shyam Lal

NOES—Nil

The motion wag carried by a majo-
rity of the total membership of the
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House and by a majority of not less than tiuo-
thirds of the Members present and voting.

Clause 4 was added to the Bill.
Clause 5 (Addition of Tenth Schedule)

DR. K. MATHEW KURIAN: Sir, |
move;

3. "That at page 3, lines 1 to 3
be deleted."

6. "That at page 3, line 9, after the word
'Assembly' the words 'and shall be liable to
be recalled by a resolution of the Sikkim
Assembly;' be inserted."

10. "That at page 4, for lines 34 to 38,
the following paragraph be substituted,
namely:—

'S. Nothing contained in this Schedule,

or in any other agreement, grant, usage,
sufference or other arrangement, shall
abrogate or restrict the power of Sikkim
people through their elected legislature
by adult franchise, to frame any
Constitution, change any agreements
including the abolition of post and
powers of Executive Officer and the post
of Chogyal and Government of Sikkim
Act of 1947, that it considers necessary
to exercise full internal autonomy'."

SHRI LAL K. ADVANI: Sir, 1

move:

4. "That at page 3, after line 3,
the following new paragraph be in
serted, namely:—

'3A. All orders issued by the President
under paragraph 3 and which relate to
the discharge of such responsibilites of
the Government of India as are enume-
rated in clauses (b), (¢), (d), and (e) of
paragraph 2(1) shall be laid as soon as
may be, before each House of
Parliament and before the Sikkim

(N1

Assembly'.
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7. "That at page 3, after line 29,
the following be inserted, name-

ly:-

'(i1) is, in the case of a seat in the
Council of States, not less than thirty
years of age and in the case of a seat in
the House of the People not less than
twenty -five years of age; and

(i) possesses such other quali-
fications as may be prescribed in that
behalf by or under any law made by
Parliament:

Provided that if and when the
Citizenship Act, 1955 is extended to
Sikkim. Clause (c) of paragraph 4 of the
Tenth Schedule shall cease to operate
and Article 84 of the Constitution shall
apply"."

8. "That at page 3, lines 39-40, the
words 'except as respect the elec
tion of the President or the Vice-
President' be deleted."

SHRI BHUPESH GUPTA; Sir, Imove:

11. "That at page 2, after line 35,
the following proviso be inserted,
namely: —

Provided that in discharging the
responsibilities under clauses (b), (c), (d)
and (e) of this paragraph, the
Government of India shall take into due
account the views of the Government of
Sikkim'."

12. "That at page 3, after line 3,
the following be inserted, name-

iy:-

'Provided that in ensuring good
administration care must be taken to
avoid any bureaucratic, anti-people and
anti-democratic interference with the
process of evolu-ation of the democratic
system in Sikkim;

Provided further that steps must be
taken at an early date in
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concurrence with the Government of
Sikkim so that the Chief Executive
nominated by the Government of India
and appointed by the Chogyal does not
act as the President of the Sikkim'."

[ 7 SEPT.

13. "That at page 3, after line 3, the
following be inserted, namely:—

'(c) the copies of all general and
special orders made under clauses (a)
and (b) of this paragraph shall be laid
before Parliament in order to enable
either House to review them'."

The questions were proposed.

DR. K. MATHEW KURIAN: Sir, While
the Minister was replying to the debate, he
saii that what they were doing was according
to the wishes of the people of Sikkim. I would
like to explode this myth by bringing to your
notice some very interesting facts. I have here
with me a copy of the Election Manifesto of
the Sikkim Congress in the recent election. If
you go through the Election Manifesto of the
Sikkim Congress, you will see that there is no
mention of this type of policy, of Sikkim
being absorbed into the Indian Union, and this
question was not raisfed before the people and
the people had no occasion . . .

SHRI KALI MUKHERIJEE: On a point of
order. Sir, Dr. Kurian has opposed this Bill as
a whole. Having opposed the Bill, why is it
that he is taking the opportunity of moving a
number of amendments to the Bill?

DR. K. MATHEW KURIAN: I will be
wasting my time trying to make Mr. Kali
Mukherjee educated. I do riot want to do that
job.

My main point is the people of Sikkim were
not given an opportunity to decide by a
referendum or even “during the election, a
point on which election was held, whether
they should join the Indian Union or not.

1974 ]
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That was not debated during the election
campaign. It was not in the election manifesto
of the Sikkim Congress. There has been no
referendum to decide whether the people of
Sikkim should join the Indian Union even
with an associate status. Even according to the
Thirtysixth Amendment Bill also I will show
that the wishes of the people of Sikkim, have
not been adequately reflected during elections
because elections were held while four
battalions of the CRP were terrorising the
people of Sikkim in villages. I have got here
photographs —this is the first photograph,
this is the second photograph, this is the third.

(Interruptions by several honourable
Members). . . Mr. Deputy Chairman, will you
please control? them? Will you please control
all the * * * on the other side, all the CRP
men on the other side?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI OM MEHTA): Mr. Deputy
Chairman h°® has used an unparliamentary
expression. It should be expunged,

MR. DEPUTY CHAIRMAN: Yes, that
word will be expunged.

DR.K. MATHEW KURIAN: All
right, Mr. Deputy Chairman, the
word *** can be  substituted by
"honourable men shouting on the
other side".".

DR. 2. A. AHMAD: Mr. Deputy

Chairman, he has used the word ***. It is
highly objectionable. He should withdraw it.

MR. DEPUTY CHAIRMAN: It has been
expunged,

DR. K. MATHEW KURIAN: I have

withdrawn it and substituted it by
"honourable men on the other side".
(Interruptions by  several honourable
Members) I will not be shouted down

* * * Expunged as ordered by the Chair.
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like this. Mr. Deputy Chairman, you as
Deputy Chairman should control them. The
Leader of the House is there. He should
control them. I have got here photographs to
show that those who opposed the Sikkim Con-
gress were beaten up. Some Sikkim women
who opposed the Sikkim Congress were
beaten up.... (Interruptions) .

SHRI M. P. SHUKLA: On a point of order

MR. DEPUTY CHAIRMAN: Please sit
down.

DR. K. MATHEW KURIAN: Mr. Deputy
Chairman, somebody else is taking my time. [
am not making wild allegations. Here I have
got the names of women who were beaten up.
One Miss Sani Yoguda was stoned by the
First Secretary of the Political Officer, Mr.
Bedi on 20th June, 1974 when demonstrations
took place against the Bill. Similarly Mrs.
Durga Lama, a strong supporter of Sikkim
Congress before, opposed the Bill of 1974 and
she was hit by the CRP by lathi and her left
leg has been fractured. Here is another
evidence, of one Mr. Hilton who is a staff
member of the STNM Hospital. Then a girl
student who participated in demonstrations
was beaten up.... (Repeated interruptions by
several honourable Memebrs).

SHPI S. S. MARISWAMY: Mr. Deputy
Chairman on a point of order. Whether we
agree with the honourable Member or not is a
different matter. The Leader of the House is
sitting here. Has not Dr. Kurian the right to
speak whatever he feels in the matter? What
is the Leader of the House doing? He must
control his people. I do not subscribe to Dr.
Kurian's views, but Dr. Kurian has got the
right to say what he feels. He has got a right
to say whatever he wants to say and he should
not be prevented from saying
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what he wants to say. After all, you

can vote it down if you like.

DR. K. MATHEW KURIAN: Sir, I do not
want to use any unparliamentary words. But, [
think, at some stage or other, I have" to call a
spade a spade and I will do that whenever it is
required to be done. Now, I would like to say
that during the elections, any party or group
which opposed the Sikkim Congress, was
beaten up mercilessly. . .(Interruptions).

SHRI M. P. SHUKLA: Ar. these
photographs, which he is having, from
Peking?

DR. K. MATHEW KURIAN: There was a
group of United Independents. They stood as
Independents and, later on they formed the
Sikkim Pra-jatantra Party. Here, Sir, I am
having a photo showing a big meeting, a big
rally, where hundreds of thousands of people
are attending the meeting. This Party of the
Independents requested the Election Com-
missioner to allow them to be vigilant near
Jeep No. 4. Jeep No. 4 was carrying the ballot
boxes. But they were prevented from doing so.
because the CRP men said that it was their job
and these people had nothing to do with it.
They were prevented from being near the main
places and there was no freedom for them and
even the normal electoral procedures were also
superseded.

Sir, I would conclude by saying that the
whole election is rigged and the people's real
will, as it happened in the case of West
Bengal, has not been reflected properly in
Sikkim. The CRP wa, let loose. Now, I would
say what our party wants.

Our party wants to say that this is nothing
but a total denial of the democratic rights of
the people of Sikkim to manage their own
affairs. Our party demands the abolition of
the position of the Chogyal. Let it be on
record that our party wants the abolition of
the Chogyal's posi-
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tion. Our party wants the immediate abolition
of the Indian Chief Executive Officer with his
powers of veto over the elected Assembly and
the Ministry. Our party demands that no effort
should be made even to restrict the right of the
Sikkim people to frame their own political
and economic institutions to manage their
internal affairs. Sir, our party describes this
Bill as a Bill to absorb Sikkim through a
rigged election which does not reflect the will
of the people. Therefore, I have moved these
amendments at least to democratise the whole
thing though I know that this majority, this
aggressive majority... (Interruptions). . . will
not allow them to be passed.

SHRI LAL K. ADVANI: Sir, I have moved
three amendments to this Clause. The first
relates to clause 3 of the Schedule which per-
tains to the exercise of certain powers by the
President. According to this clause, the
President may, "by general or special order,
provide for the inclusion of the planned
development of Sikkim within the ambit of
the planning authority of India while that
authority is preparing plans for the economic
and social development of India, and for
appropriately  associating officials from
Sikkim in such work". It also provides for
"the exercise of all or any of the powers
vested or sought to be vested in the
Government of India in or in relation to
Sikkim under the Government of Sikkim Act,
1974".

My object in moving these amendments is
that this is going to be a constitutional order
and this constitutional order ought to be laid
on the Table of this House and of the other
House as well as that of the Sikkim
Assembly. This is the purpose of my
amendment No 4 and I see no reason why the
Government should not be able to accept this
amendment. I appreciate that there may be
some matters pertaining to the defence or the
territorial integrity of Sikkim or the regulation
of its external affairs in which case the

[ 7 SEPT. 1974 ]

Amdt.) Bill, 1974 190

orders issued may not be laid on the Table of
the House. I appreciate that. That is why I
have moved that in connection with such
responsibilities of the Government of India as
are enumerated in clauses (b), (¢), (d) and
(e)—I have excluded clause (a) which relates
to Defence and External Affairs—all orders,
whether general or special, should be laid on
the Table of each House of Parliament and of
the Sikkim Assembly. Sir, about my second
amendment No. 7, I am appreciating the fact
that in the other House an amendment has
been included, because of which clauses (ii)
and (iii) of the amendment that I have moved
may not be necessary. But the proviso to the
amendment that 1  have  suggested
contemplates that if not today, tomorrow, our
Citizenship Act would be extended to Sikkim,
and contemplating that, anticipating that, or
projecting that, I have suggested that if and
when the Citizenship Act of India is extended
to Sikkim, then Article 84 in its entirety
should apply to the representatives of Sikkim
also, who are elected to the Rajya Sabha or to
the Lok Sabha.

My last amendment is based on the
principle that all members in the Rajya Sabha
and all members in the Lok Sabha should be
of the same single genius, same single variety;
there should be no distinction between them. I
somehow am not able to accept that there will
be two members in Parliament who will not
be entitled to take part in the election of
President and Vice-President ...(Interruption).

. The Constitution has already made a
distinction and that distinction also relates
only to the Presidential election. Mind, you,
my friend was reminding! me that they would
not be able to participate in the Presidential
election but they would be able to participate
in the election of Vice-President. But the
difference is on the basis of nominated and
elected members. According to the
amendment accepted in the other House, o,
the basis of recom-

- i
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[Shri Lai K. Advani] mendation made by all
the opposition parties together, namely, that
the representatives of Sikkim to the Lok
Sabha should be directly elected, I see no
reason why representatives in the Rajya Sabha
and Lok Sabha should be debarred from
participation in the Presidential and Vice-
Presidential elections. My amendment is
moved with the aim to enable the
representatives of Sikkim in our Parliament to
participate 1*1 a*.1 the elections.

Sir, in connection, I think that my reading of
this Bill, which we are about to pass, is that
these representative ca, become members of
{he Council of Ministers. They can become
Ministers, because there is no bar in that
respect. When they can become Ministers, |
see no reason why they should not be.... (Time
bell rings).

SHRI BHUPESH GUPTA (West Bengal):
Sir, my amendment within the scope of thi
Bill iy meant -only to improve it I would like
to have the reaction of the hon. Minister.

My first amendment is about clause 2 of the
Bill where we enumerate the responsibilities 0°.
the Government of India. Now, Sir, five
responsibilities are enumerated: (a), (b),
(c), (d)and (e). Leaving out (a), which re-
ates to De®ence and territorial integrity, others
are internal matters, economic matters, and so
on. What I suggest is that there should be
added a proviso: "Provided that in discharging
the ;espons’bUities under clauses (h), (c). (d)
and (e) of this paragraph, the Government of
India shall take into due account the views of
the Government of Sikkim."

Now, I am not making anything mandatory
for the Government. It is in the nature of a
Directive Principle for future that we should
take into account, whatever we do by
discharging the responsibilities, the views of
the Government of Sikkim, namely, the
elected Government—not the Chogyal
business, but Government which i
responsible to the Assemb-
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ly. Why I say this thing is because this Bill,
apart from being a constitutional document,
has its own significance in the sense that we
are creat-ing something new and, therefore,
people should know what is what. It is the
intention of the Government, of Parliament,
that nothing will be done against the wishes
of people. What is implicit in our approach I
want fo make explicit.

With regard to other amendment, only a
typ:'ng error is there. We are taking the
responsibility of providing good
administration. Here the amendment is:

"Provided that in ensuring good
administration care must b, taken to avoid
any bureaucratic, anti-people and anti-
democratic interference with the process of
evolution of the democratic system....".

Here it should be "system" instead of "..
.process in Sikkim". This is number one.

SHRI BHUPESH GUPTA: I think there
cannot be any disagreement in principle that
this is the purpose of the law that you are
passing. Now, you make it explicit in the
Schedule. Otherwise, there may be some
people Who may like to function in a wrong
way. Bureaucrats may go wrong Therefore, it
is , question of check on them. Nothing
should be done against the people or which is
undemocratic.

Now, Sir, the other proviso is:

"Provided further that steps must be
taken at an early date in concurence With
the Government of Sikkim so that the Chie’
Executive nominated by the Government
of India and appointed by the Chogyal
does not act as the President of the Sikkim
Assembly."

This is , matter of principle. I know that you
are not doing something on your own. I know
that the provision in the agreement and
in their Act



193  Constitution (Thirty.
sixth

requires that this should be like that. But since
we are speaking in Parliament, we cannot
fancy the idea of a nominated man, appointed
by the Chogyal, to preside over the Legis-
lature. This is something which is anomalous
to what you are doing. Therefore, you should
discuss this matter, consider it and come to an
arrangement whereby the Speaker becomes a
Speaker elected by the Assembly.

My final amendment is about the copies of
the orders. Mr. Swaran Singh has not given
an assurance that the copies will be laid on
the Table of the House. I think this should be
given here. Under Clause 3, the President can
issue a special or a general order. All that I
want is that copies of all such orders should
be laid before the Parliament so that the
Members including th, Members who come
from Sikkim can review them and, if
necessary, ask for discussions on them.
Nothing is wrong there.

I disagree with my friend, Mr.
Advani, when h, said that the two
representatives  should be allowed to

participate  in  the  Presidential and
Vice-Presidential elections. Here

we constitute an electoral college in the
context of Presidential and Vice-Presidential
elections. The electoral college includes the
M.L.As. of the Assemblies also. This is
relatable to our citizenship and the population
of the electorate in our country. Therefore, it
would be wrong in principle to introduce a,
arrangement whereby two representatives who
will ot be citizens of the country will form a
part of the electoral college. (Time bell rings).

My friend, Mr. Kurian showed certain
things. I would like to say that h, did not read
the other things. I do not know what those
things are. Here, in the Government of
Sikkim Act, there is a provision that there
shall be an Assembly and Sikkhn shall seek
participation and representation for the people
of Sikkim in the

1081 RS—7
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political institution of India. We are not
concerned, at the moment, with the election
manifesto. We are concerned with th,
Government of Sikkim Act wherein ...

SHRI NIREN GHOSH: Why should we
not put it?

SHRI BHUPESH GUPTA: At the moment,
we are passing a law. You do not get angry.
(Interruptions). The point is whether we are
going against the wishes of the people
(Interruptions).

MR. DEPUTY CHAIRMAN: Mr.
Bhupesh Gupta, please conclude now.

SHRI BHUPESH GUPTA: We are not
doing something wrong. The Government of
Sikkim Act has been passed unanimously. If it
is challenged, then it is , different matter. You
have .ot challenged that it has been
unanimously passed. Anyhow, this document
stands. We are legislating on the basis of an
authentic opinion expressed by th. Assembly
elected there.

SARDAR SWARAN SINGH: Sir, I will ba
very brief in my comments. Dr. Kurian's
amendments cover two points. One is that
there should be a right of recall of a Member.
Even Dr. Kurian himself is not subject to that
limitation. He cannot be recalled by the
Assembly which elected him even though his
Party has not now got a majority there.
Therefore, it is not necessary. It is not in the
scheme of our representation in Rajya Sabha.
If ,nd when y°" accept this principle that there
should be a right to recall, the, only you can
think of extending it to the representative of
Sikkim. About referendum being the basis of
framing the Constitution, it is the will of the
people which is important and not the actual
mode which is adopted. As a matter of fact,
our own Constitution was not the result of
referendum. In our neighbourhood, the
Constitutions of Bangladesh and Sri Lanka
were drafted by
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elected representatives in accordance with the
well-known principles. And. therefore, to
impose this on Sikkim is neither fair nor
consistent with the general practice that has
been prevailing in our region.

The last observation is that this Parliament
does not sit in judgment over the elections
that were conducted in Sikkim. It will be very
wrong for us to do that. And I would like to
say that to describe the elected
representatives who are forming the
Government there as persons elected as a
result of rigged elections is certainly not fair
to any elected body. If anybody has got any
complaint, according to the laws that prevail
there, they should take appropriate action... .

DR. K. MATHEW KURIAN: Arc. you
aware that one Dejay Bhutia, who died six or
seven years ago, was elected and in his place,
his brother is go'ng as MLA.

SARDAR SWARAN SINGH: If T may
say, it is very easy for any party which does
not succeed in election to
say that the elections are rigged..

DR. K. MATHEW KURIAN: You can
check up this. One Miss Hem-lata Chattri is
only 21 years of ago, studying in Kalimpang
in the 1st year B.A. According to the election
rules she should be 25 years of age but she is
only 21 years old.

MR. DEPUTY CHAIRMAN: You had
your say. Let him continue. Please take your
seat now.

SARDAR SWARAN SINGH: I do not
hold any brief either to contradict the
allegations about any candidate, nor am I here
to defend those who are elected. I am
following the piinc'ple. the only principle that
we should follow, that we should not go into
the electoral process of any other.
(Interruptions.) And if T may say, I would
have accepted Dr. Kurian's observations if
he himself
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had taken the trouble of going to Sikkim and
had seen the elections himself. . . .

DR. K. MATHEW KURIAN: I have
produced photographs of the CRP's terror,
the beating up of people..,. (Interruptions).

SARDAR SWARAN SINGH: I would like
t 0 say categorically that any allegations that
the elections in Sikkim were rigged are unfair
and unfounded. and, therefore, they should be
discouraged. 1 wish they had not been
mentioned because they are totally irrelevant
so far as the present amendment Bill is
concerned.

SHRI NIREN GHOSH: It has been done
under your vigilance. It is proved.

SARDAR SWARAN SINGH: This desire
to uphold the fairness of elections in Sikkim
appears to be a very recent urge on the part of
the CPM. When the elections were going on,
they did not take any interest. Or their friends,
who are now briefing them at the moment, did
not take oart in elections or they received a
drubbing and so they are cooking up these
excuses.... (Interruptions). iSir, there is a
point which has been raised by Shri Advani
and also Shri Bhupesh Gupta about laying the
copies of certain orders on the Table of the
House. I have already said and I would like to
repeat the assurance that we will lay on the
Table of this House the copies of orders Chat
are issued under clauses (b), (¢), (d) and (e) as
is contained in the amendment. I accept this in
principle and we will carry out this assurance.
We discussed this matter with the Law
Officers an<J they said that a constitutional
prevision of this nature is not necessary.
There are other constitutional orders which
are passed under the Constitution and there i
120 provision in our Constitution where there is
a constitutional obligation incorporated in the
Constitution to lay such copies on the Table
of the House. So, I would appeal to them that
their point
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having been accepted, they should not press
this amendment

Then, Sir, the other point is in connection
with dealing with a future contingency.
Therefore, it is not relevant so tar as the
present stage of our relationship is
concerned.

Then, Sir, the other point is with regard to
elections, namely, about their right to
participate in the elections of the President
and the Vice-President. This is a matter which
was considered in great detail. Now, the
intention is not to give them any different
status. But, there was the complication about
the number of points to be allotted to them.
As you know, various Members coming from
different States have got different number of
points allotted to them. In view 0° the present
stage of our relationship, we did not come to a
clear conclusion about their participating in
Presidential and Vice-Presidential elections.

SHRI LAL K. ADVANI, Sir, this argumsnt
would apply so far as the President's election
fs concerned but this argument" would -not
apply so far as the Vice-President's election is
concerned when particularly he, as °A
Member, is present in this House and the
Chairman of this House has not been elected
by him. Sir, I think it is an anomalous
position. I would urge you to kindly re-
examine this point.

SARDAR SWARAN SINGH: The other
point that Shri Bhupesh Gupta has suggested
relates to their own Constitution. The views
that he has expressed are important and,
therefore, that is a matter which could be
transmitted to the Assembly in Sikkim
through the normal channels and they could
take necessary steps. We do not want to do
anything without remaining in close touch
with the Government of Sikkim. Our rela-
tionship is a relationship of trust and we do
not want to impose anything. We will
certainly benefit by the process of
consultations which will continuously be
undertaken.
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With these words, Sir, I would
appeal to- the hon. Members that they
should not press their amendments.
There Is a practical reason also for
the Bill has already been adopted
by the other House and we will only
be delaying the matter, if we have a
desire to improve its language or have
some marginal points here or there
and, therefore, for all these reasons,
I would suggest for the consideration
of the hon. Members that they may
not press their amendments. Thank
".you. R

MR  DEPUTY CHAIRMAN: The
question is:

3. "That at page 3, lines 1 to 3 be
deleted."

The motion was negatived.

MR. DEPUTY CHAIRMAN: Toe
question is:

G. "That at page 3, line 9, after the word
"Assembly" the words 'and shall be liable
to be recalled by a resolution of the Sikkim
Assembly;' be inserted."

The ?ilotion was negativrtl

MR. DEPUTY CHAIRMAN: The
question is:

10. "That at page 4. for lines 34 to 33, the
following paragraph be  substituted,
namely:

'S. Nothing contained in this Schedule,
or in any other agreement, grant, usage,
sufferance or other arrangement, shall
abrogate or restrict the power of Sikkim
people through their elected legislature
by adult franchise, to frame any
Constitution, change any agreements
including the abolition of post and
powers of Executive Officer and the post
of Chogyal and Government of Sikkim
Act of 1974, that it considers necessary
to exercise full internal autonomy.'"

The motion was negatived.
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CHAIRMAN: The

4. "That at page 3, after line 3, the
following new paragraph be inserted,
namely: —

'3A. All orders issued by the
President under paragraph 3 and which
relate to the discharge of such

responsibilities of the Government of
India as are enumerated in clauses (b),
(c), (d) and (e) of paragraph 2(1) shall be
laid, as soon ,s may be, before each
House of Parliament and before the
Sikkim Assembly.'"

The motion was negatived.

MR, DEPUTY CHAIRMAN:
question is:

The

7. "That at page 3, after line 29, the
following be inserted, namely:— .

'(ii) is, in the case of a seat in the
Council of States, not less than thirty
years of age and in the case of a seat in
the House of the People not less than
twenty-five years of age; and

(iii) possesses such other qualifications
as may be prescribed in that behalf by or
under any law made by Parliament:

Provided that if and when the
Citizenship Act, 1955 i; extended to
Sikkim, clause (e) of paragraph 4 of the
Tenth Schedule shall cease to operate
and Article 84 of the Constitution shall
apply.'"

The motion was negatived.

MR. DEPUTY
question is:

CHAIRMAN: The

3. "That at page 3, lines 39-40, the
words 'except as respects the election of
the Preident or the Vice President' be
deleted."

The motion was negatived.
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SHRI BHUPESH GUPTA: I have no
objection to withdraw amendment No. 13 in
view of the assurance given by the hon.
Minister.

In regard to amendment Nos. 11 and 12, |
would like to press them for the purpose of
historical records because I may not be alive
tomorrow.

The amendment  (No.
withdraion,

13) was, by leave,

MR. DEPUTY CHAIRMAN:
question is:

The

II. "That at page 2, after line 33, the
following proviso be inserted, namely: —

'Provided that In discharging the
responsibilities under clauses (b), (c), (d)
and (e) o this paragraph, the Government
of India shall take into due account the
views of the Government of Sikkim." "

The motion was negatived.

MR. DEPUTY CHAIRMAN: The
question is:
12. 'That at page 3, after line 3. the

following be inserted, namely: —

'Provided that in ensuring good
administration care must be taken to
avoid any bureaucratic, anti-people and
anti-democratic interference with the
process of evolution of the democratic
system in Sikkim:

Provided further that steps must be
taken at an early date i, concurrence with
the Government of Sikkim so that the
Chief Executive nominated by the
Government of India and appointed by
the Chogyal does not *' as the President
of the Sikkim Assembly."

The motion was negatived.
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MR. DEPUTY CHAIRMAN: The
guestion is:

“That clause 5 stands part of the
Bill.”

The House divided.

MR. DEPUTY CHAIRMAN: Ayes—
168; Noes—Nil.

AYES—168

Abid, Shri Qasim Ali

Abu Abraham, Shri

Adivarekar, Shrimatj Sushila Shankar
Advanj, Shri Lal K

Alva, Shrimati Margaret
Amla, Shri Tirath Ram
Anandam, Shri M,

Arif, Shri Mchammed Usman
Avergo;mkar, Shri R. D. I
Barman, Shri B. D. '
Berwa, shri Jamna Lal
Bhagwati, B. C. b
Bhardwaj, Shri Jagan Nath
Bhatt, Shri Nand Kishore
Bisi, Shri P. N,
Bobdey, Shri S. B.
Baoronah, Shri D. K,
Buragohain, Shri Nabin Chandra
Chandra Shekhar, Shri
Chandrasekhar, Shrimatj Maragatham
Chattopadhyaya, Prof. D, P.
Chaturvedi, Shrimati Vidyawati
Chaudhari, Shri N. P.

Chaurasia, Shri S, D, 8.

Chettri, Shri K, B.

Choudhury, Shri N. R.

Chowdhary, Shri C. L.

Chowdhry, Shri A, 8.

.I1;!q'_.|.lrf

ET T

v oele panid

Chundawat, Shrimati Lakshmi
Kumari.

Das, Shri Balram

Das, Shri Bipinpal i

Dhabe, Shri 8. W o CE e |

Dhar, St D. P o 3

[7 SEPT. 1974 ]

Amdt.) Bill, 1974 202

Dhulap, Shri K. N,

Dikshit, Shri Umashankar,

Dutt, Dr. Vidyy Prakash a..: .o
Dwivedi, Shri D. N, o w
Gadgil, Shri Vithal I
Goswami, Shri 8, P.

Gujral, Shri I. K. I
Gupta, Shri Bhupesh

Hashmi, Shri 5. A.

Himmat Sinh, Shri

Imam, Shrimati Aziza W,
Jain, Shri Dharamchand | 7o
Joiramdas Dautatram, Shri i

Jha. Shri Kamalnath

Joshi, Shri Jagdish

Joshi, Shrimati Kumudben Manishan-
kar

Joshi, Shri Umashankar

l(i}:’»&i};
Kadershah, Shri M. HLNRTIvY
Kalaniya, Shri Ibralhyim '
Kalp Nath, Shri
Kalyan Chand. Shri \
Kamble, Prof, N. M. h e
Kapur, Shri Yashpal .t
Kesri, Shri Sitaram
Khan, Shri Khurshed Alam  ,,,,.q

Khan, Shri Magsood Al in
Khan, Prof. Rasheeduddin '
Kollur, Shri M. L. '
Kripalani, Shri Krishna
Krishan Kant, Shri
Krishna, Shri M, R. : A
Kuikarni, Shri A. G.
Kutkarni, Shrimati Sumitra G .\
Kumaran, Shri S, -
Kumbhare, Shri N. H,

Kuree] Ur¢ Talib, Shri P. L.
Lakshmanan, Shri G.

Lekesh Chandra, Dr, ., ... .o
Mahanti, Shri B. C. -~ .« |
Mahanti, Shri B. K.
Mahapatro, Shri L. . 5 .« 0
Majhi, Shri C. P. Y
Makwana, Shii Yogendra ;- -jgai

H T

. "\‘hl.'i}f
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Malaviya, Shri Harsh Dego

Mali, Shri Ganesh Lal v
Mariswamy, Shri 8. 8. -

Mathuyr, Shri Jagdish Prasad

Mehta, Shri Om .
Mencn, Shrimati Leela Damodara
Mirdha, Shri Ram Niwas Toah
Mishra. Shri R. K, e
Mukherjee, Shri Kalj I
Mukherjee, Shri Pranab R
Mukhopadhyay, Shrimati Purabi
Mulla, Shri A. N,

Munda, Shri B. R,

Murthy, Shri B. P. Nagaraja
Musafir, Shri Gurmukh Singh
Narasiah, Shri H, S.

Nawal Kishore, Shri

Nizam-ud-Din, Shri Syed

Nurul Hasan, Prof. S,

Oberoi, Shri M. S,

Pai, Shri T, A. - -
Panda, Shri Brahmananda
Parashar, Shri V. R.

Patil, Shri Deorsc B A
Patil, Shri Gulabrao e
Pradhan, Shrimati Saraswati
Prasad, Shrj Bhola

Prasad, Shri K. L. N.

Punnaiah, Shri Kota
Rachaiah, Shri B.
Raha, Shri Sanat Kumar ~° -t
Raju, Shri V. B. S
Ranganathan, Shri S. -
Rao, Shrimati Rathnabai Sreenivasa
Rao, Shri V. C. Kesava .
Ray, Shri Rabi.

Reddi, Shri K. Brahmananda
Reddy, Shri Gaddam Narayana
Reddy, Shri Janardhana

Reddy, Shri K. V. Raghunatha
Reddy, Shri Mulka Govinda
Reddy, Shri R. N, B0
Roshan Lal, Shri

Saleem, Shri Mohammad Yunus

et
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Sangma, Shri E, M.

Sardar Amjad Ali, Shri

Savita Behen, Shrimati = N
Seyid Muhammad, Dr, V. A, !
Shah, Shri Manubhai

Shahi, Shri Nageshwar Prasad
Sharma, Shri K. L, - " ~ - ;’-.“ :
Sharma, Shyj Yogendra c
Shastri, Shri Bhola Paswan

Shastri, S8hri Prekash Vir  .,-
Shekhawat, Shri B. 8, . '
Shishir Kumar, Shri o
Shukla, Shri Chakrapani _"
Shukla, Shri M, P, o
Shyamkumari Devi, Shrimati
Singh, Shri D. P.

Singh, Shri I. D,

Singh, Shri L. T, . _
Singh, Shrimati Jahanara _.'Iai';:oalwl
Singh, Bhri Kameshwar '
Singh, Shri Mahendra Bahadur

Ca o e
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Singh, Shri Nathi ~
Singh, Shri Niranjanr
Singh, Shri Parbhu
Singh, Shrimati Pratibha
Singh, Shri Ranbir - ° )
Singh, Shri Suitan =
Singh, Shri Triloki '~ 7 °°
Singh, Dr. V, B,

Sinha, Shri Awadheshwar Prasad
Sisodia, Shri Sawaisingh
Sukhdev Prasad, Shri

Sultan, Shrimati Maimoona -
Swu, Shri Seato - - izHE
Thakur, Shri Gunanand _ . " "
Tilak, Shri J. §, 7o
Tiwari, Shri Shankarlal
Tiwary. Pt. Bhawaniprasad
Totu, Shri G2 C,

Tripathi, Shri Kamlapati
Trivedi, Shri H. M. o '2 r-,r-,:
Tyagi, Shri O, P, o
Varma, Shri M, P,
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Varma, Shrimati Narayani Devi Manaklal

Venengalia Satyanarayana, Shri
Vyas, Dr. M. R.
Wajd, Shri Sikander A!i

NOES—Nil

The motion was carried by a majority of
the total membership of the House and by a
majority of not less than two-thirds of the
Members present and voting.

Clause 5 was added to the Bill.

MR. DEPUTY CHAIRMAN: The
question is:

"That clause 1, the Enacting Formula and

the Title be added to the
Bill."

The House divided.

MR. DEPUTY CHAIRMAN: Ayes— 168;
Noes—Nil.

AYES—163 07 -

TR AT IR PL P TRr Yty

Abid, Shri Qasim AN i
Abu Abraham, Shri, T
Adivarekar, Shrimati Sushilag Shankar

Advani, Shri Lal K. el i
Alva, Shrimati Margaret  J6@afiasie

Amla, Shri Tirath Ram

Anandam, Shri M.

Avif, Shri Mohammed Usman
Avergoankar, Shri R D_ J,

Barman, Shri B. D, Pt ot
Berwa, Shri Jamna Lal

Bhagwati, Shri B. C.

Bhardwaj, Shri Jagan Nath innig
Bhatt, Shri Nand Kishore

Bisi. Shri P. N. _ S
.Bobdey, Shr1 8. B,
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I hit. Shri K
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Gadpell, Si ith
Go 1 Shri S. 1
Guiral, Shri 1 K
Gupta, Shri I
1 hn A
Himn Si Shri
Tty Shrim Ay
Jaln sh ) maehangd
Jairtamdas D itra Shri
J Shri Kamalnatl
Joshi, Sh J 150
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Joshi, Shri Ur
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Khan, Shri Magsood Ali A

Khan, Prof. Rasheeduddin

Kollur, Shri M. L.

Kripalani, Shri Krishna

wrishan Kant, Shri :
ririshna, Shri M, R, T e
Kulkarni, Shri A, G.
Kutkarni, Shrimati Sumitra G,
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MR. DEPUTY CHAIRMAN; Do you want to
speak at this stage also?

SHRI NIREN GHOSH: Yes. (Interruptions).
Please control them.

MR. DEPUTY CHAIRMAN: All right, be as
brief as possible.

SHRI NIREN GHOSH (West Bengal) : Sir, the
first thing that I would like to say is that if a party
of the proletariat cannot stand like a rock against
the tide of chauvanism, it ceases to be a party of th,
proletariat. Fortunately, we are not alone. Alo'ng-
with us, there are Forward Block Marxists, R.S.P.
an<j some other parties which are not represented
in this Parliament. What 'mischief can chauvanism
work i, the minds of some people can be seen from
the strange picture of C.P.I., Jana Sangh, Swatan-
tra, S'P. and S.S.P speaking in the same voice.
What strange bed-fellows!

My third point is that the first reaction of CP.I.
was one of negotiations, pure and simple.
Afterwards, they made a 180 degree aboutturn. I
want to record this fact. [ am told that unless this is
done, the U.S.A. can make a military base there.
This is absolutely wrong because the U.S.A. can
never go there without the help of India. China also
never tolerates U.S. presence o, its borders. The
examples of Korea, Vietnam and Taiwan are there.
That is history. China does not fear India either. I
am also told that India wants to set up a missile
base in Sikkam. With, whose help. I do not know.
If India does so, U.S. will look on it with

The motion was carried by a majority of benevolent eyes.
the total membership of the House and by a
majority of not less than two-thirds of the

' SHRI KALI MUKHERIJEE; We can listen to him,
Members present and voting.

but we cannot see him. Will you kindly ask him to
stand on the bench so that we may look at him
Clause 1, the Enacting Formula and the properly?
Title were added to the Bill, ) ) )
SHRI R. K MISHRA: I wish to raise a point of
SARDAR SWARAN SINGH: Sir, I move: ord.er, Rule 238 says that a Merr}ber, while speaking,
sluil not utter treasonable, seditious or defamatory

"That the Bill be passed.” words. I will request tlhe

The question was proposed.

SHRI NIREN GHOSH: Sir, ...
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Chair to read the record and find out whether
thes, words are treasonable, seditious or
defamatory.

MR. DEPUTY CHAIRMAN: I will read
the record.

SHRI NIREN GHOSH: India is just now
going to embark on a dangerous course which
may recoil on India itself. History will
pronounce its verdict in due course of time.
Sir, already we have antagonised Nepal.
There will be none too pleasant feelings either
in Bhutan or in Bangladesh. A Japanese
newspaper have given the banner headlines
"Sikkim Absorbed". I have a telegram from
Prajatantra saying:

"Shocked by alarming moves for Sikkim
'merger under garb of representation and
participation in Indian political institution.
Sikkim Assembly not elected with such
'mandate nor, majority Assembly Members
awar, of this cleverly and wia'nceu-vered
direction forced on Sikkimese people by
unintelligent so-called national leaders.
Strongly demand fact finding all party
Indian Parliament mission ascertaining true
wishes of Sikkimese people who are under
grip of fear and intimidation. High-handed
and unscrupulous Indian bureaucrats
responsible for trumping up election,
Assembly Resolution and now this
shameful situation endangering lasting
relation between India and Sikkim. All
Sikkimese appeal to democratic Parliament
Members to stop murder of democratic
aspirations of Sikkimese people and
prevent our incorporation without consent."

Can Mr. Bhupesh Gupta object to send a
parliamentary mission?

Now, Sir, the 1950 Treaty was the most
Unequal Treaty and that Treaty was imposed
on the people of Sikkim and y°* imposed
Chogyal at the same time on the people of
Sikkim. That is the history. Now the
Sikkimese Congress has passed a Resolution
for
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the abolition of the post of Chief Executive
Officer, for taking over all his powers and for
untrammelled functioning. You have not
listened to that thing because you want to
keep Sikkim in your grip with the help of the
CRP and the Military. This has been made
abundantly clear by our colleagues here. Sir,
th, chance came to revise that 1950 Treaty but
instead of revising that unequal Treaty in
favour of the Sikkim people the Government
of India imposed a dictatorial anti-democratic
Constitution by the Government of Sikkim
Act of 1974. 1 want this to go on record. Sir,
our party warns the Indian people and all the
democrats of the dangerous course you are
taking today. Our party demands that th, CRp
be immediately withdrawn and the Chief
Executive Officer be immediately withdrawn.
Let the Sikkimese people hav, all the rowers
except Defence and Foreign Affairs because
that has been there since 1915. Let them have
all powers without exception. And let the
institution of Chogyal be abolished. You are
protecting the Chogyal; you are the protectors
of the anti-democratic forces. You are the
anti-democratic party. And it is unfortunate
that some of my colleagues like CPI have
joined with you together, under whose in-
spired inspiration I do not know. This is really
tragic.

MR. DEPUTY CHAIRMAN; Mr. Niren
Ghosh, you have to take your seat now.

SHRI NIREN GHOSH: Sir, I sit down
uttering this warning that this is national
chauvinism pure and simple and will make
democratic opinion all over the world hostile
to us.

st ot wat o o, § T av
TIAHT TET TFAT AT A% A1 WAL Gl
AT AT Gy 4wy fF g aaaw ¥ S
quhr ¥ 3 Awaw woafreE £, ua-
TEAET 3§, IAH ZHET AT ATIAL
ZUT FATE F0 A=A & A, 51962
W 53 T A9 a7 0 A gaer fFar 4t
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I 9 AH FIT AT A AT 0F 7
T AT IA TFT EAT GG 40 (T gAT
B A W gAF T IAT [EATE
ZW FST AIT A A FT CHFST AT LA

SHRI NIREN GHOSH: If you pre
pared, let us discuss this fully, ihe
whole thing.

DR. K. MATHEW KURIAN: Because you
have joined with them now. . .

ot TR gt 3T g9 GW T

7]

ot W wfeaw o il ar w17 &
W g

st da® @At g, Iw T4
off Fit7 210 FT O T A AW 9%
TEN TENm WWAT 9T F qH AWAT
wrialaez g1, @l sfagra 7 aaem faar,
Riag® A [zasr 740, #97 #40 wAr
q %27 aHEEr § oI,

SHRI NIREN GHOSH:
internationalist.

You are not

Wt T WWT . wi wE AT
H gzvamAEss & w5 gedifegfen
FOATH FLA Z | WA AT FeFA A
4Z AR | AAF, 39 4@ faeEm
q@T &, F A A W AHE  FG
T 9 I4 T WNAR0 ATHS49 24T
7 8T 9127 FEe (Far 91 q1 oG g9
I TEAWA F7 E F | AHAIE B AT
g, T gavieiiqar #f am wA § "iw
gHA # I ANOF FErsIaE A
wTH R £, FA AH FIT

SHRI KRISHAN KANT (Harya'ia): Sir, I
was rather shocked to hear Mr. Niren Ghosh
speaking, as if he W3S tuning in to Radio
Peking. He was
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giving the same arguments which China is
using. Today we find, what-" ever h, 'may talk
against feudalism and against the Chogyal, he
was standing on the same road as the Chogyal
was standing. . .

SHRI NIREN GHOSH: Absolutely not.
You are standing on the same road.

DR. K. MATHEW KURIAN: Abolish the
post of Chogyal.

SHRI KRISHAN KANT. That shows I
iow, in spite of critical differences between
both the right and the left, the people of India
and all the political parties, except th, CPM,
are standing by the people of Sikkim today.

SHRI NIREN GHOSH: That also is
wrong.

SHRI KRISHAN KANT: That shows the
glory of Indian democracy. That shows the
glory of Indian Parliament. That shows that
CPI, Ja, Sangh, Swatantra, Socialist Party,
SSP, all parties are one with the people of
Indi, in passing this Bill. That shows the
glory of Indian democracy. (Interruptions).

SHRI MONORANJAN ROY: History will
tell you.

SHRI KRISHAN KANT: Just one minute.
Let me speak. The other day when this House
was discussing the calling attention motion
On the news that ther, ** a nnclear base being
established in Tibet, wlhat was the attitude of
CPM? They have no fear from China. That
day I had asked. . .

DR. K. MATHEW KURIAN: You ask
your Minister.

SHRI KRISHAN KANT: I asked Mr.
Niren Ghosh this. If China is establishing a
nuclear base there and suppose India makes a
nuclear bomb to counteract it, he was keeping
quiet. . .
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speaking against your own Government's
policy.

SHRI KRISHAN KANT: Let me say. If he
had real nationalist feelings, he should lhave
reacted against China establishing a nuclear
base in Tibet in the same 'manner as he i
talking today. I am sorry he is using the same
words. He is thinking today that we will allow
America to have a missile base in iSikkim. . .

SHRI NIREN GHOSH: You ar, distorting
me. You must liste, to -me. You are
distorting me. India intends to set up a missile
base there.

SHRI KRISHAN KANT; The whole world
knows how the Government of India is trying
to mobilise opinion among th, littoral
countries of tlhe Indian Ocean so that
America will not have a base in Diego Garcia.

SHRI NIREN GHOSH: No, no. It is not
correct.

SHRI KRISHAN KANT: The Indian
Ocean should be free of super-powers.

SHRI NIREN GHOSH: They are
blackmailed by America because they take
wheat from America.

(Interruptions).

SHRI KRISHAN KANT: It is a day of
pride for all the political systems in India.
And day in and day out, the CPM has been
isolated from the national  mainstream.
(-Interruptions).

SHRI NIREN GHOSH: Being in the
company of black sheep.

SHRI S. S. MARISWAMY; So far as the
CPI and the CPM are concerned, it is the
same thing as between tweed-ledu-m and
tweedledee.

MR. DEPUTY CHAIRMAN: Mr. Advani.
Two minutes. I am sorry, he will be the last
speaker 'now, and no more.

ST 18 R (R
sl i, Wu WE Aax T9 [GAE
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SARDAR SWARAN SINGH: Mr. Deputy
Chairman, Sir, I would  have liked that the
entir, House would join on this historic
occasion to convey our best wishes and
greetings to the people of Sikkim for thi
great step that is now being taken by our
Parliament to welcome their representatives in
our midst. I would also like to convey our best
wishes for their speedy development, for the
success of tlheir economic development plans
and for strengthening the forces of democracy
i, Sikkim. This is a great occasion when
far-reaching changes have take, place in
Sikkim where democratic forces have been
strengthened, and it should be our endeavour to
create  conditions  in which the democratic
forces may be even further strengthened
there. And also, the relationship of Sikkim
being that of an associate State, this should be a
source  of  strengthening the  mutual
understanding and of mutual friendship,
which has  traditionally been there between
the Sikkhnese and the Indians.
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I wish that on this occasion even if there
was any dissent then we could perhaps keep
that dissent within limits. After all, at the final
stage what are we doing? We are finally
passing the Bill and when the clauses were
being voted, Mr. Niren Ghosh and his
colleagues did not even vote against the
clauses. So in the final analysis. . .

SHRI NIREN GHOSH: That is because
we totally oppos, it.

SARDAR SWARAN SINGH: 1 am
grateful to them that they did not oppose the
clauses. I am not complaining why they did
not oppose it. Therefore, they can continue
their opposition even till the final stage by
keeping quiet just as they kept at the time
whe, the clauses were being voted.

DR. K. MATHEW KURIAN: You are
conscious of your aggressive, brute majority.

SARDAR SWARAN SINGH: Sir, I would
like to say that fears about the types of dangers
which Mr. Niren Ghosh smelt are without any
foundation. It is true that there were some
demonstrations. But if you have carefully
studied the statement made by the Foreign
Minister of Nepal, it was quite an objective
statement in which he said that this is a matter
of relationship between Sikkim and India and
that they should acGept that as a matter
between India and Sikkim with regard to
which they should not express any opinion one
way or the other.

Then there is a complete understanding in
Bhutan. There is full understanding in Bangla
Desh. I am surprised that a leader of an
important party here, who should know these
reactions better than our neighbours, should
rais, this objection. Therefore, his objection is
not based either on facts,—I repeat, is not
based on facts—and. therefore, is misplaced...
(Interruption biy Dr. K. Mathew Knrian). 1
thought he belongsto a
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Party which does not fear. Then why should
they have this fear complex of this type of
reactions, which, I am fully confident, are not
likely to take place notwithstanding the
discord which has been so vociferously
voiced by Shri Nlren Ghosh.

As to what should happen with regard to
the Chief Executive Officer or the institution
of Chogyal, certainly, is not a matter which
can be sorted at the final reading of the Bill.
That is a matter, as I said, for Sikkim and their
Assembly to decide. At this final stage, I
would like to say that Parliament is taking
great responsibility in Sikkim and I hope that
we will continue to receive full support from
all sections of the House to enable us to
discharge these responsibilities effectively in
the best interest of Sikkim and in the best
interest of India. With these words, I would,
therefore, commend my motion.

MR. DEPUTY CHAIRMAN: The
question is:

"That the Bill b, passed."
(The House divided)

MR. DEPUTY CHAIRMAN:
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i
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Singh, Shri Niranjan

Singh, Shri Parbhu

Singh, Shrimati Pratibha

Singh, Shri Ranbir

Singh, Shri Sultap

Singh, Shri Triloki

Singh, Dr. V B.

Sinha, Shri Awadheshwar Prasad

Sisodia, Shri Sawaisingh

Sukhdev Prasad, Shri

Sultan, Shrimati Maimoona

Swu, Shri Scato

Thakur, Shri Gunanand

Tilak, Shri J. S.

Tiwari, Shri Shankarlal

Tiwary, Pi{. Bhawaniprasad

Totu, Shri G. C.

Tripathi, Shri Kamlapati

Trivedi, Shri H. M.

Tyagi, Shri O. P.

Varma, Shri M P.

Varma, Shrimati Narayani Devi
Manaklal

Venigalla, Satyanarayana, Shri

Vyas, Dr. M. R,

Wajd, Shri Sikander Ali

NOES—8
Ganguli, Shri Salil Kumar

Ghosh, Shri Niren
Kunjachen, Shri P. K.

The motion was carried by a majority of
the total membership of the House and by a
majority of not less than two-thirds of the

Members present and voting.

Sanyal, Shri Sasankasekhar

sixth
MESSAGES FROM THE LOK SABHA (I) The

Interest-tax Bill, 1974.

(II) The Delhi Sikh Gurdwaras
(Amendment) Bill, 19~4.

(III) The Esso (Acquisition of Undertakings in
India) Amendment Bill, 1974.

SECRETARY-GENERAL: Sir, I have to report
to the House the following messages received
from the Lok Sabha, signed by the Secretary-
General of the Lok Sabha: —

)

"In accordance with the provisions of Rule 96
of the Rules of Procedure and Conduct of
Business in Lok Sabha, I am directed to enclose
herewith the Interest-tax Bill, 1974, as passed by
Lok Sabha at its sitting held on the 7th September,
1974.

2. The Speaker has certified that this Bill is a
Money Bill within the meaning of article 110 of
the Constitution of India."

Sir, I lay the Bill on the Table. (ID

"In accordance with the provisions of Rule 96 of
the Rules of Procedure and Conduct of Business in
Lok Sabha, I am directed to enclose herewith the
Delhi Sikh Gurdwaras (Amendment) Bill, 1974, as
passed by Lok Sabha at its sitting held on the 7th
September, 1974."

Sir, I lay the Bill on the Table.

(111

"In accordance with the provision's of Rule 120
of the Rules of Procedure and Conduct of Business
in Lok Sabha, I am directed to inform you that
Lok Sabha, at its sitting



